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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Monday, 27th March, 1950

The House met at a Quarter to Eleven of the Clock
[Mr. SPEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

COMPENSATION FOR Loss OoF LivES AND PROPERTIES ON RAIL ways

*1125. Dr. M. M. Das: Will the Minister of Railway be pleased to state:

(a) the total amounts of compensation the Railways had to pay for (i) the
lives lost; and (ii) the persons injured in the Railwsy accidents that took place
during the year 1948-49; and

(b) the highest and the lowest amounts paid as compensation for a man
killed in those accidents?

The Minister of State for Transport and Railways (8hri Santhanam): (a) (i)
and (ii). The compensation paid by the Railways in respect of lives lost and
persons injured in railway accidents which took place during the year 1948 49
amounted to Rs. 46,487 and Rs. 1,08,951/8 respectively.

(b) The. highest individual amount paid was Rs. 5,685/- and the lowest
Rs. 800/-.

Dr. M, M. Das: May I know, Sir, the status of the man for whose death the
highest compensation was paid and the status of the man for whose death the
lowest compensation was paid?

Shri Santhanam: Sir, according to the Railway Aect the maximum is
Rs. 10,000. The claim is judged on individual merits. I have not got the names
of the particular individuals who' got’ compensation.

Dr. M. M. Dag: I want to know the profession to which these people belonged.

8hri Santhanam: Unless 1 have got a list of these individuals, I cannot say
what profession they held or which particular man got the highest compensa-
tion.

Dr. M. M. Das: The highest compensation was paid to a man. Was he a
doctor or a lawyer?

Mr. Speaker: He has not got the names and unless he has got the nrames
before him; he cannot say.

(1073)
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Dr. M. M. Dag: May I know whether any foreigners were involved in such
accidents, and if so, what was the compeunsation paid to them?

Mr, Speaker: I think it is the same reply again.

Maulvi Wajed Ali: May I kmow what is the criterion on which this compen-
sation is allowed in each individual case?

Shri Santhanam: Something like .the schedule in the Workmen's Compensa-
tion Act.

Dr M. M. Das: May I know what amount of compensation was paid for a

soldier in the Indian Army when he was involved in such accidents, guch «s the
Solurpet acecident?

Mr, Bpeaker: Are we sure that any soldier was involved in such accidents as
a matter of fact?

Shri V. J. Gupta: May I know what is the total number of lives lost in the
Solurpeb accident?

Shri Santhanam: I think this happened recently in the Madras and Southern
Msharatta Railway and this question relates to 1948-49. The Solurpet accident
happened very recently and for this the Claims Officer has already been appoint-
ed. I do not think the work of the Ulaims Officer has been completed. If the
hon. Member wants other information, I may say that the M. and 8. M. Railway
had paid only Rs. 81 for injuries caused for the whole year, i.e., 1948-49.

Shrimati Durgabai: The question I want to put does not relate to the rarti-
cular question, but may I know whether the hon, Minister could give informa-
tion to the House whether the Claims Commissioner has already given his av.ard;
if not, what time he will tuke to errive ot o decision with regard to the compensa-

tion to be paid in connection with the accident which occurred between Mudras
and Calcutta?

8hri Santhanam: The Claims Commissioner is a sort of judicial commissioner
and every judicial process takes a little time; he will have to give notice to the
injured and to the Railways concerned and call them together and finally give his
award. I do not think that his work would have been completed so enrly, but if
the hon. Member wants it I am prepared to get the precise information required.

Shri Kesava Ra0o: May I know what is the number of persons who are paid'
the highest compensation ?

Shri Santhanam: I have got the totals for each Railway which I can give if

the hon. Member wants, but I cannot say how many people got this Rs. 5,635
The chunces are that only one would have got this highest compensation.

oY wEz : oY ¢ AT feaar SRdage & A g f

Shri Bhatt: May I know the arrears in respect of the compensetion to be paid
during the current year?

8hri Santhanam: 1 think some claims are pending in the O. T. Railway
whers Rs. 86,750 for 18 cases of death and Re. 884 for nine cases of injuries have

tn be paid as compensation, I have no information regarding any pending cases
in the other Railways.
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DAocoITIES ON RATLWAYS

*1126. Dr. M. M. Das: Will the Minister of Rallways be pleased to state:;

(a) the number of dacoities involving loss of life and property on the Govern-
ment Railways in 1948-49 and 1949-50;

(b) the number of deaths, the number of injured and the total amount of
properties lost, in those dacoities; and

(c) the amounts of compensation given by Railways for (i) each life lost;
(ii) each man injured; and (iii) properties losh?

The Minigter of State for Transport and Railways (Shri Santhanam): - (a) The
number of dacoities involving loss of life and property on the Indian Government
Railways was 215 during 1948-49 and 81 during 1949-50 upto 81st January, 1350.

(b) The number of deaths and injured and the total amount of properties lost
were a8 under:

1948.49 1949.50
(i) Number of deaths. 9 (]
(i) Number of injured. 61 57
(iii) Amount of properties lost. Re. 2,90,278/- Ras. 1,530,059/

(¢) Prevention of dacoities and maintenance of law and order ure primarily
matters which concern State Governments and Railways are not liab'e for pay-
ment of compensation for losses arising therefrom unless in a particular case the
lose arises directly out of railway negligence. No compensation was, in the cir-
cumstances, paid for death or injury to persons except in a solitury case, in which
a surn of Rs. 100/- was paid as compensation for loss of property caused by
dacoity. in which the person robbed was unab'e to bring the truin to a stop due
to 2 defect in the alarm chain communication.

Dr. M. M. Dag: May I know in how many cases the culprits were detected?
Shri Santhanam: I would require notice of that question.

Dr. M. M Das: May T know whether all these dacoities were committed on

passengers of the higher classes, first and second classes and no dacoity was com-
mitted oa third-class passengers?

Shri S8anthanam: 1 am not sure about that. These dacoities include
dacoities in the staff quarters also.

8hri Frank Anthony: I have noticed that on some other lines iron bars have
been put on the outside of the windows. I want to know why this protective
mezsure har not been extended to all the Railways?

feme

Shri Santhanam: Iron bars in all the carriages will make them look like prison
vans. We put iron bars only for the ladies’ compartment for the present.

Shri Raj Bahadur: May I know in which Railway the highest numher of
dacoities are committed?

Shri Santhanam: I have not go the figures of dacoities reilway-wise; I would
require notice.

Dr. Dcdunnkh Am T right ir} understanding, Sir, that the Provincial Govern-
ments are responsible for protecting the trains and where the responsibility is that
of the Railways, the Railway Ministry pays compensation?
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Mr, Speaker: Yes, he has replied to that question. If the dacoity was due to
the negligence of the Railway, only then is the Railway responsible. He has
snid that previously.

Dr. Deshmukh: Sir, may I know what amounts to negligence on the. part of
the Bun.lway?. Has there been any instance where the Railways had racognised
that it is their negligence that caused the dacoity?

Mr. Speakor: In one case, Rs. 100 was paid, he said.

8hri Raj Bahadur: What is the number of crimina's. apprehended, prosecuted
and convicted ?

Mp, Spgn!:er: Order, order. 1 believe it is hardly a question to be put to the
Raflway Minister. Hon. Members know that law and order is a matter for the
‘Btate. Such questions should not be put.

Shri Nandkishore Das: What are the figures of death and injured on the
Bengal Nagpur Railway, the places where the dacoities were committed ?

‘ Mr. Speaker: He has already stated that he has not got the figures railway-
wisz. Ho said that in reply to a previous question.

Shri R. K. Ohaudhuri: Sir, may I know if any dacoity was committed or
the female compartments, and what was the casualty, if any, amongst female
l('l)ussengers? I am speaking of the female passengers who were exposed to

ﬂﬂgel‘. .

Mr. Speaker: If the Minister has got the information, he may give it.

Shri Santhanam: I have not got the information. But the particular case in
which Rs. 100 compensation was paid related to o lady, Sir.

D2rar TRANSPORT SERVICE

*1128 £uri Kesava Rao: (1) Will the Minister of Transport be pleas-
ed fo state the number of Government buses operating in Delhi?

(b) Are there any private buses still in operation in Delhi?

(¢) Do Government propose to extend the transport facility to other centrally
administered areas?

The Minister of State for Transport and Railways (Shri Santhanam): (u) I
presume the hon. Member wants information about the number of Government
buzes operating in the cities of Delhi and New Delhi. 1f 0, the present average
figure is 176.

(b) No private buses are now plying in Delhi or New Delhi cities but there are
two Lllectrical Trolley Buses operated by the Delhi Central Electric Power Au-
thority in Old Delhi city.

(¢) The hon. Member presumably wants to know whether Government pro-
pose to operate their own bus services in other Centrally Administered Areas. If
g0, 1 may state that Government owned transport services are already run in
Himachal Pradesh, Kutch, Manipur and Bilaspur. There is no proposal at pre-
sent o extend the operation of Government owned transport services in other
Centrally Administered Areas.

Shri Kesava Rao: May I know whether the Government is aware that the
present number of buses running in Delhi is insufficient and if so, is there any
proposel to increase the number of busea?
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8hri Banthanam: Yes, Sir. Government is fully aware of the position, and
they have already ordered for forty more bures. .

Shri Alagesan: Is there any proposal to construct waiting sheds?
Shri Santhanam: Yes, arrangements have already been made for that pu-pose.

Shri B. K. P, Sinha: May I know what is the profit earned by the Government
coritrolled Delhi Transport Service during the year 1948-49 and the year 1949-50?

M, 8peaker: T think these figures were stated during the course of the, Budget
discussion.

Shri Santhanam: And the Report of the Transport Ministry contains informa-
tion on that matter.

8hri Alagesan: Is it a fact thut a Calcutta firm has offered to build these wait-
ing sheds free of cost?
Shri Santhanam: Yes.

Dr. Parmar: Is it a fact that the Rani of Bilaspur running the bus service
there holds the monopoly for the Bilaspur town?

Shri Santhanam: In Bi'aspur the local administration is now running the
motor transport service. It was originally started by the ruler of Bilaspur.

Dr. Parmar: Sir, | wanted to know whether the Bilaspur service is run by the
Rani of Bilaspur.

Shri Santhanam: T said the local administration is running the service.
INocoME oF RAILWAYS FROM PuBLICITY

*1129. Shri Kesava Rao: (a) Will the Minister of Rajlways be pleased
to stute what average annual income the railways get by acting as medium of
publicity for non-railway organisations?

{b) What are the usual rates charged for exhibiting commercial advertise-
ments in railway premises?

(¢) Are direct contructs made with the parties or through Advertising Consul-
tants?

The Minister of State for Transport and Rallways (Shri Santhanam): (1) Near-
ly Rs. 5 lnkhs per year.

(b) Copies of the advertising tariffs in force on the various Railways are plaved
on the Table of the House. [Information placed in the Library See No. P-72/50].

(¢) Contruste ure concluded with advertisers direct!y as well as through can-
vassers ana udvertising agencies.

Shri Kesava Rao: May I know, Sir, what percentage of the profit is allowed to
the advertising consultants?

8hri Santhanam: [ think the rates vary from Railway to Railway. 1 <urnnob
say whet exactly is the commission allowed to each advertising agent.

€hri XKesava Rao: What portion of the money got from advertisement goes
to the amenities of passengers?

Bhri Santhanam: They add to the railway revenues from which all the ex-.
penditure for amenities is incurred.
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SariP. T. Krishnamaohari: May T ask the hon. Minister if there has been diy
attempt to co-ordinute the policy of controlling the advertisements with a view to
augmenting Government's resources?

Shri Santhanam: Yes, Sir. Becéntly we had a meeting of the Public Rela-
tions Officers of all the Railways when the various rates in the Railways were

* analysed and un nttempt has recently been made to bring them' into some kind of
uniformity.

Dr. V. Subramaniam: Does this income include the advertisement charges in
the running traine and at the stations?
Shri Santhanam: Yes, all.

Shri Majumdar: Does the reply cover advertisements published in time-tables?
8hri Santhanam: Yes.

MasoR IRRIGATION PROJEOTS IN MADRAS

*1180. Shri V. K. Reddi: (a) Will the Minister of Works, Mines and Power
be pleased to state what are the major irrigation, projects which are under consi-
deration of the Government of India in the Madras State?

"(b) Which of them will be tsken up this year?

The Minister of Works, Mines and Power (Shri @Gadgil): (a) The Government
of India are naturally interested in all major irrigation projects throughout the

country. But they are not directly responsible for any major irrigation project
in Madras.

(b) The Government of India have no information.

Shri V. K. Reddi: Mayv T know whether the Pennar Irrigation Project is
under consideration of Government?

8hri Gadgil: That is a matter for the Government of Madras.

8Shri V. K. Reddi: May I know what has happer;ed to the Ramapadasagar
Project?

Shri Gadgil: Nothing has happened. The position is now the same as before.

8hri V. K. Reddi: Do Government contemplate expediting the work on this
project?

Mr. Speaker: What is the question?

8hri V. K. Reddi: Regarding the Ramapadasagar Project, will the Govern-
ment consider expediting the work on it?

Shri @Gadgil: So far as the Ramapadusagar Project is concerned, as 1 have
already stated to this hon, House, it is not possible to proceed with it, in view of
the financial position of the country.

Shri M. A Ayyangar: Mav I know, Sir, whether the Central Government
have undertaken any other mwsjor irrigation work in India directly? The hon.
Minister said with reference to a major project in the Madras Presidency, that
it is the concern of the Madras State. I would like to know, if the Central Gov-
ernment have undertaken any major project on its own responsibility it any part
of India?
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Shri Gadgil: Yes, the Hirakud Project. I# is one in which the responsibility
of constructing it is directly undertaken by the Central Government, at the re-
quest of the State Government of Orissa. :

Shri M. A. Ayyangar: What are the terms anld copditions on which the Cen-
tral Government undertakes major projects in Provinces ?

8hri @Gadgil: The usual condition is that in the case of a major project, if the
State asks for loans and if it is possible, loans are advanced. And if loans are
advanced, naturally, the Central Government takes some hand in the manage-
ment or control of the same. It is equally possible for an individusl State te
hand over the work of construction, to the Central Government, as has been
done in the case of the Hirakud Project in the State of Oriesa. Where the pro-
ject embraces more than one State, some agency is devised as in the case of the

Damodar Valley Corporation which is direct]y under the control of the Central
Govermnment.

Shri M. A. Ayyangar: Has any application been made by the Madras Govern-
ment to the Central Government to undertake this project themselyes, or to give
foans?

Shri Gadgil: Not so far as I know.

Shrimati Durgabai: Sir, may 1 know whether Government propose to set
apart a portion of the loan amount from the International Monetary Fund for
major projects in Madras State, or whether Madras State has made an epplica-
tion to that effect?

8hri Gadgll: The subject of International loans is for my hon. colleague to
deal with. But so far as I know, the Madras Government has not asked for any
international loan for any of their projects.

8Shri Alagesan: Sir,............
Mr. Bpeaker: I think I will proceed to the next question.

PosT OFFICE SAVINGS ACCOUNTS

#1131, Sardar Hukam Singh: Will the Minister of Oommunications be
pleased to lay on the Table a statement showing:

(a) the number of Post Office Savings Accounts in the name of deceased
persons, who died during communal disturbances 1n West Pakistan and whose
guccessors have migrated to India;

() the number of cases in which the peirs or successors of the deceased
have applied to the authorities for transfer of these accounts; and

(c) the number of cases in which accounts have o far been transferred to
India?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) to (c). A
statement, giving the required information, is laid on the Table of the House.
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STATEMENT

Reply
(s) The number of Post Office S8avings Accounts in the Information is not
name of deceased persons, who died during eo- available;
mmunal disturbances in West Pakistan and
whose sucoessors have migrated to India;

(b) she number of cases in which the heirs or succes- 2,620;
rors of the deceased have applied to the euthori-
ties for transfer of thepe acoounts ; and

(o) the number of cases in which accounte have so far 68.
been tranaferred to India.
Sardar Hukam 8ingh: Is it a fact that no interest has been paid on these
accounts for the last three years?

Shri Khurshed Lal: These accounts were so far in Pakistan. The heirs of the
deceased had migrated to India. An agreement in respect of these was arrived
at only on the 24th January, 1950. Till these accounts come here, no interest
can be paid.

Sardar Hukam 8ingh: Was the responsibility of making these payments ly-
ing with the Government of India initially?

Shri Khurghed Lal: Initially it was with the Pakistan Government but we
have entered into an agreement with them on the 24th January, 1950, by which
these accounts can be paid in India.

Sardar Hukam 8ingh: Are there any accounts in the names of people who
were there in Pakistan whose heirs have not till now come to claim the amounts?

Shri Khurshed Lai: The question relates to accounts of persons who were
Xilled in communal disturbances in 1947 and whose heirs have claimed the
amounts. We can have no information unless claims are made.

Sardar Hukam 8ingh: Would you consider the advisability of publiching the
particulars of any accounts which have not been claimed so thaet their successors
might know thas their relatives had any accounts?

Mr, Speaker: Order, order.

Sardar B. 8. Man: Is it not a fact that by the decisions of the Partition
Council all outstanding payments were to be made. by India?

Shri Khurshed Lal: They did not apply to these particular accounts.
CORRUPTION AMONG RAILWAY EMPLOYEES

#1132, Shri Kishorimohan Tripathi: (a) Will the Minister of Railways be
pleased to state the number of railway employees who have been (i) prosecuted;
and (ii) convicted for bribery, misappropriation, cheating and similar crimes in
the year 19497

(b) How many of these were Gazetted officers?

(c) How many of these cases were detected by the Central Intelligence
Department and the Special Police Establishment?

The Minister of Transport and Railways (Bhri Gopalaswami): (a) (i) 690, (ii)
5.
(b) 10.
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(¢) 830. (72 by the Central Intelligence Department and 250 by the Special
Police Establishment).

Shri Kishorimohan Tripathl: Were any Gazetted Officers departmentally
punished? If so, were any dismissed?

Shri Gopalaswami: I have not got the figures for departmental punishments.
If the hon. Member wants it, I can collect them.

Dr. Deshmukh: May I know the total amount of fine recovered from these
persons:?

8hri Gopalaswami: I must ask for notice of that question.

Oh. Ranbir 8ingh: May I know whether the Minister is aware that there is &
regular agency called ‘Dalal’ which exists between the Railway Employees and
the Traders which is responsible for giving bribes to Railway employees?

Mr. Speaker: This is giving information.

CLATMS AGAINST RATLWAYS FOR DamagE oB Loss oF Goops

*1183. Shri Kishorimohan Tripathi: (a) Will the Minister of Railways be
pleased to state the number of claims against Railways for damage or loss of
goods decided during the year 1949?

(b) What was the total value of the claims in rupees?

(¢) To what extent theft and pilferage were responsible for the said loss and
damage?

(d) Were Railway eruployees involved in the thefts and pilferages and if so.
what has been their number?
" 'The Minister of State for Transport and Railways (Shri Santhanam): (a) The
number of claims against Indian Government Railways on account of damage:
to or loss of consignments decided during the year 1949 was 4,59,470.

(b) Total value of the claims paid detailed under (a) above was approxi-
mately four crores.

(¢) Out of about four crores of rupees paid out, theft and pilferage were res-
ponsible for approximately Rs. 1,27,70,000.

(d) Yes; on the Assam, E. I., E. P., and S. I. Railways a total number of
180 employees were found involved and a further 37 employees suspected to be:
involved now await trial. Information in respect of other Indian Government
Railways is being collected and will be placed on the Table of the House in due
course

Shri Kishorimohan Tripathi: May I know if it has come t{o the notice of the
Minister that trains are stopped by Railway employees at non-scheduled points
to allow these pilferages which are shared by the railway employees?

Shri Santhanam: Some such allegations have reached us and we have taken
steps to enquire into them and to put a stop to such practices wherever they.
may happen.

Shri Kishorimohan Tripathi: Have any people belonging to the Watch and:
Ward Department been convicted for these thefts?
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Shri Santhanam: There, may be some members of the Watch and Ward staff
in the number I have given.

Dr. Deshmukh: May I know the number of claims that are atill undesided ?

8hri Santhanam: Claims are coming 'in everyday and they are being paid
out. Therefore some claims must be pending at any particular time. On 81st

December, 1948, there were pending 1,68,725 claims and on 81st December,
1949, there were 59,687.

Shri Ethirajulu Naldu: How much of this amount was paid by settlement
‘with the parties?

zhrl Santhanam: Most of the claims were settled by negotiation with the
parties.

Shri M. A. Ayyangar: May I know the average time taken to settle a claim?

Shri Santhanam: We have now fixed a targét of three, months for smaller

claims, i.e., less than Re. 200/- and six months for any claims excapt in rare
cases where difficult points of law are involved.

ot w1z : @ar ArAAlT T o B 7z waw § fe wdw afeg A
TS WAl F§ g Y FA HT A aog §F 7g Nfeat Dy § 7

8hri Bhatt: Is the hon. Minister auware of the fact that these thefts.and pil-

ferages take place because of there being a limited space in the luggage-offices
and the godowns?

Shri Santhanam: Yes, we are trying to improve them as far as our resources
-permit.

WaGoN SurpLY DEPARTMENT IN RATLWAYS

*1134. Shri Kishorimohan Tripathi: (a) Will the Minister of Railways be
pleased to state how many officers in Wagon Supply department under the
different Railways have been prosecuted and convictéd during the year 1949?

(b) How many of them were high-placed officers?
(c) What were the charges against them?
(d) Have any-Station Masters been p,rosecu'ted and convicted?

The Minister of Transport and Railways (Shri Gopalaswami): (a) Two officers
were prosecuted in 1949 but neither of these cases hus been finalized as yet.

(b) None.
(¢) One of the officers is alleged to have accepted illegal gratification in the
discharge of his officia! duties in a conspiracy to arrange for the issue of priority

certificates. The second officer has been prosecuted for accepting illegal grati-

fication in the discharge of his official duties in arranging for the allotment of
Wagons.

(d) Yes, 21 Station Masters were prosecuted of whom four have been con-
~victed and the cases of rest are still pending. :

Shri Kishorimohan Tripathi: To which Railway these Station Masters belong?
Shri Gopalaswami: I am afraid I have not got a list of Stations.
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Shri Kishorimohan Tripathi: Did any belong to the B, N. Railway?
8hri Gopalaswami: 1 don’t know.

Oh. Ranbir 8ingh: May I know the number of officers prosecuted from the.
0. T. Railway?

Mr. Speaker: He has not got the figures.

Foop PROCUREMENT

*1185. Shri Raj Bahadur: () Will the Minister of ¥0od be pleased to state
the quantity of food grains (i) wheat; (ii) gram; (iii) jowar and (iv) bajre
collected in connectior with the procurement scheme in Rajasthan between 1st
EA.pri’l 1949 and 1st February, 1950 along with the cost incurred in this eollec-
ion ! :

.(b) Is it a fect that the kisans were ordered to bring such food grains them-
selves to the collection centres and if so, were any complaints received by the
local authorities from such kisans in this behalf?

(c) Is it a fact that many of the kisans in Rajasthan had to buy food grains
themselves in order to meet the demand made on them by the Government
ic pursuance of the procurement scheme?

(d) Were any complaints received by the local authorities or the Govern-
ment with regard to the matter mentioned in part (c) above?

(e) Hus & separate department now been set up by the Rajasthan
Government for fcod-grain procurement,; and if so, what would be the estimat-
ed expenditure on thix Department?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) As
intimated by the Rajasthan Government, the following quantities of foodgrains
have been procured since April, 1949:

(i) Wheat 12,96,650 maunds.
(i) Gram 2,46,200 »

(iii) Jowar 3,41,532 "

(iv) Bajra 1,099,956 "

Total . . 20,84,338 meunds.

The cost of procuring these foodgrains has not been separately worked out by
the Rajasthan Government.

(b) In the Rajasthan ¥ood Procurement Order it is laid down that cultivators
should deliver their share of levy at the selected co'lecting centres which are
situated at short distances. . No complaint has so far been received from the cul-
tivators.

(c) This is not a fact. 1t is understood that only a small proportion of their
produce is being recovered and liberal exemptions have been granted for cultiva-
tors of small holdings and in cases where crops failed or were damaged.

(d) No complaint was received.

(e) No separate depsrtment has been set up by the Rajasthan (Government
for foodgrains’ procurement oniy.
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Shri Raj Bahadur: May I know the average distance for which these kisans:
had to take their foodgrains for the Centres?

Mr. Speaker: These are points of details which may better be put to the
Rajasthan Government. The hon. Member is supplied with information here.

cld weE AT TATAE FT (¥ F A NGQIHT §T W qT
ma@#m%mmm sqver fogr qr°?

Shri Bhatt: Did the Rajasthan Government’s collections exceed or fall short
of their target of procurement for 1949?

Shri Jairamdas Doulatram: The Rajasthan Government have suggested that

their target for procurement may be reduced because oi the failure of crops in
certain parts of Rajasthan.

's'ﬂ'qza qT §ATS 987 fF LY F SART AN TWE 4T I A9
¥ foar qr a1 Savar foy a1 ?

Shri Bhatt: My questicn was whether they have procured more or less than
their target for 19491

8hri Jairamdas Doulatram: In 1949 they procured 1,388,000 tons and I cun-
pot say whether they will exceed or whether they will fall short of the target this
vear.

Shri Shiva Rao: May I ask my hon. friend whether the procurement scheme,
whether it is in Rajasthan or anywhere else, undergoes any change after the re-
ceipt of the final forecast of the various crops?

. Shri Jairamdas Doulatram: We constantly review the matter and according
to changes in the circumstances, we do agree to changes in the target.

Ch. Ranbir Singh: May I know the procurement price of wheat there?

Shri Jairamdas Doulatram: In Jaipur the procurement price of wheat is
Rs. 11/4/-; in Jodhpur Rs. 13/- and in Bikaner Rs. 13/8/-.

o @l oA A AT AT GRAE PR o oor S fem
wzawszmaﬁmwta@aa?

Shri Tyagi: May I know the basis on which procurement-prices in respeet of
all foodgrains are, settled ?

ot JrawEE el gl 9T A A AEE IRET A §

ITHT AT FY FTEE ATE NI4T FT 21 R T AR fvg 91w a2

gH AT | oot fae g, 98 99 a1 Q19w STiaeee TEdaew
TR AT AFTEA Wore & 1

8hri Jairamdas Doulatram: The State-Governments send their suggestions to

us after taking into consideration the current local market-prices as also vome

estimate regarding the cost of production together with the prices on which food-
grains could be expected to be had under the ‘procurement scheme'.
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sl Tl ¢ AT 797 w1 war ag a1 fy few dfam oz SR T A
It & | AT TS FY GTATL, wAMGET ) qgATIT A €@ @

ARIT IV FT TS FH F1E KrAg & w omar g 2
Shri Tyagl: The purpose of my question was to know the basis adopted for
-settlement of prices and that if the factors as the overall production of food-

-grains, abundance of the commodity and the total requirements thereof are
taken into consideration while determining that basis.

A AFUAET NSAH : 44 F21 R 3 9 TF 19T FTHE ¢F
afew 7 Dar € | 97 T FALTW WA A T@F TREAA 64T W
i

Shri Jairamdas Doulatram: 1 have said that no uniform basis exists to take
-all these factors into consideration. These considerations are kept in view while
fixing prices.

QUARTERS IN EASTERN CoURT AND ATUL GrOVE, NEW DELHI

*1136. Shri Frank Anthony: (a) Will the Minister of Oommunications be
pleased to state whether it is a fart that auarters in Eastern Court und Atul
Grove, New Delhi. have been reserved for General Service Pertonncl?

(b) Is it 2 fact that in spite of this reservation, a person who is not entitled
to these quarters has, at the instance of the Government, been allotted both
office and residential accommodation to the exclusion of General Service
Personnel?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) Some
quarters in Fastern Court, Atul Grove and certain other arens in New Delhi
have been reserved for General Service personnel.

(b) One unit was allotted for office and residence purposes to an official purely
ag » temporary measure,

Shri Prank Anthony: How long, Sir, is it proposed to keep this official in
thesa quarters?
Shri Khurghed Lal: He has already been asked to make a'ternative arrange-

ments.,
LauNcHING OF THE MODEL SoHEME BY THE I.C.A.R.

*1137. Shri 8. O. Samanta: (a) Will the Minister of Agriculture
be pleased to state what are the results of the Model Scherne lounched in 2
group of ten villages in the State of Delhi by the I.C.A.R.?

(b) What is the amount spent for the scheme?

(c) Has any such Model Scheme been launched anywhere else in Tndia?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)
Briefly the outstanding results are as under:

(i) Improved seeds for food crops, fruit plants, as also improved ploughs
are being introduced.
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(ii) Arrengements have been made for the supply of new bulls of good
pedigree.

(iii) The breed of 'ocal poultry is being impmved..

(iv) The villagers are being trained to take up village improvemont
schemes on the principle of self-help.

(v) The tanks of the villages have been developed as fish ponds.

(b) Net oxpenditure from the 1st April, 1948 to the 31st January, 1950 (22
months) is Rs. 72,978/-.

(c) The scheme is confined to a part of the Delhi province.

Shri 8. 0. Samanta: Does the Scheme undertake the responsibility of the
supply and import of necessities other than agricultural ones?

8hri Jairamdas Doulatram: They also help in securing cement and other re-
quirements of the agriculturists.

Shri 8. O. Samanta: May I know the difficulties that the scheme has to face
even now to make it self-sufficient or even a surplus one? )

Shri Jairamdas Doulatram: The difficulty is largely of adequate trained staff
and naturally also of further financial resources.

Bhri 8. 0. SBamanta: May 1 know the average increase of production in the
year 19497

Shri Jairamdag Doulatram: I am afraid that has not been worked out.

Shri Bhiva Rao: Is it a fact that the implementation of this scheme is entire-
ly in the hands of an official committee and is it a fact that at the last meeting of
the I, C. A. R. the suggestion was made that non-officials should be associated
with this Committee? -

8hri Jairamdas Doulatram: That is a fact.

Shri M., A. Ayyangar: May I know whether periodical reports are received
about this scheme?

Shri Jairamdas Doulatram: Yes, they are received. I myself and officials of
the Ministry also visit the area sometimes.

Shri M. A, Ayyangar: If so, how is it that he is not in possession of the
figures fon increased production?

Shri Jairamdas Doulatram: Giving the increased production figures means
that the yield per acre ought to have been calculated in the preceding year and
then the further yield this year also should be weighed. There has been no re--
gular weighment of the yields.

Oh. Ranbir Singh: Is it a fact that the officer in charge is neither an econo-
mist nor a degree holder in agriculture?

Shri Juireridas Doulatfam: He has done good work among the rural people.
He has been successful in the field and we also see the result of the work done by
him. The demand for seeds last year was 8,820 maunds and this year it has
been 6,281 maunds. Also the demand for fruit plants has increased from 2000
in 1948-49 to 8200 in 1849-50.
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Shri M. A. Ayyangar: What is the reason for not appointing an Agriculture:
Graduate when the Agricultural Department has undertaken this scheme?

Mr. Speaker: I think we are now going into administrative details.

SORAPPING AND REPAIRING OF LOCOMOTIVES

*1188. 8hri Lakshmanan: (a) Will the Minister of Rallways be pleased to

state the number of over-aged and uneconomical locomotives scrapped during
the year 1949? :

(b) What is the average age of the scrapped locomotives?

(¢) What will be the cost of spares reclaimed from the scrapped locomotives
and the cost of the labour involved?

(d) What is the number of engines repaired in workshops during the years
1948 and 1949 separately?

The Minister of Transport and Railways (8hri Gopalaswami): (a) 27 BG and

6 MG overaged and uneconomical locomotives were scrapped during the year
1949.

(b) The approximate average age of the scrapped locomotives is:
BG 44 years
MG 41 years

(¢) The average cost of spares reclaimed from each of the scrapped loco-
motivcs was; 1

BG Re. 7703/-
MG Rs. 5000/-

The averago cost of the lebour involved for scrapping each loco wus:
BG Rs. 2621/-

MG Rs. 1500/

d) The number of engines of all gauges repaired in workshops during 1948
and 1949 was 2528 in 1948 and 2618 in 1949.

8hri Lakshmanan: May I know how many locomotives have been put on the
rails in the place of those broken up?

Shri Gopalaswami: Quite a lob of new engines have come in.

off waz : qar WAty WAl off g aandft fe st ey # g%
wTe firad o a9 € |

8hri Bhatt: Will the hon. Minister be pleased to state the number of engines
manufactured yearly at the Ajmer work-shap?

Shri Gopalaswami: I am afraid I have nob got the exact number,
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T qge: W ATAR AA AT qg q@En R SowI § @ guEeA

sqrar fems, @53 A wragmT gy g °

8hri Bhatt: Will the hon. Minister be pleased to state whether the engines
manufactured at Ajmer are more durable, superior and economical?

Shri Gopalaswami: They serve the purpose. I have not made any compara-
tive estimate of their efficiency.

Shri R. X. Ohaudhurl: May I know how many complete engines have been
made out of this scrap material?

8hri Gopalaswami: None. Different types of pieces are taken out from each
scrapped engine, and they may be used for the repair of other engines.

Dr. Deshmukh: May I know if these numbers which have been given by the
hon. Minister represent the average scrapping every year?

Shri Gopalaswami: I have said they are the average figures.

Shri Tyagi: May 1 know whether, before these engines were scrapped, they
were duly examined by the Chief Mechanical Engineer of the Railways and cer-
tified by him as useless for service und therefore should be scrapped, or whether
they were just scrapped because they had exceeded their prescribed age?

Shri Gop8laswami: They are examined before they are actually scrapped.

Shri Tyagi: Who examines them?
Shri Gopalaswami: The Mechanical Engineer.

Shri Lakshmanan: How is it that even after a large number of engines have
been scrapped, the number of repairs have increased?

Shri Gopalaswami: There are thousands of enginees in use. [f one lot has
‘been scrapped or repaired, other lots come in for repair.

8hri M. A. Ayyangar: Has there been any improvement in the time'taken for
repairing an engine as reported by the Economy Committee?

Shri Gopalaswami: My recollection is that in the last year there has been an
itaprovement.

C0-OPERATION AND CO-OPERATIVE MOVEMENTS

*1189. Shri A. Joseph: Will the Minister of Agriculture be pleased to state
what steps are being taken by the Government of India to (i) encourage educa-
tion and research in co-operation; and (ii) to co-ordinate wnd develop the

cc-operative movements of different States?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): Owing to
financinl stringency, Government have not been able fo assist the State Govern-
ments and the co-operative institutions with regard to education and research 1n
co-operation. Co-ordination of the activities of the co-operative movement is at
present secured by ad hoc conferences of representutives of State Governments
and co-operative movement to consider important problems. The recommenda-
tions of a Committee appointed to draw up a plan of co-operative development are
being considered by the State Governments.
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8hri N. 8. Jain: Have the proceedings of the All India Co-operative Confer-
ence which was held recently in Delhi been brought to the notice of Government?

Shri Jairamdas Doulatram: Yes.

8hri N. 8. Jain: Are Government taking any steps to implement the recom-
mendations?

Shri Jairamdas Doulatram: We shall consider the recommeundations when
received.

8hri Rathnaswamy: May I know if Government contemplates making an ex-
periment in co-operative farming in some selected areas?

Shri Jairamdas Doulatram: These experiments are being made in a number
of Stutes and we are watching the results.

Shri Rathnaswamy: May I know if Government proposes to institute an en-
quiry intc the causes that have led to the slow progress of the co-operative move-
ment in the country? '

Dr. Deshmukh: May I know if it is the intention of Government to organise
o Central Co-operative Department?

Shri Jairamdas Doulatram: Yes; that is the intention. But, in view of the
financial stringency, we may not be able to go very far and may be putting up a
very small nucleus organisation.

Mr. Speaker: Next question.
BoARD OF DaAMODAR VALLEY CORPORATION

*1141. Shri R. L. Malviya: (a) Will the Minister of Works, Mines and
Power be pleased to state how many memhers there are on the Board of the
Damodsr Valley Corparstion and what are their names aud occupations?

(b) Ts there any Engineer represented on the Board nd if not why net?
(¢) Do Government propose to take any Engineer on th: Board?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Shri Mozumdar,
Chairman, is a senior Member of the Indian Civil Service. Shri Varma, Member,
was, at the time of appointment, an Advocate, a Member of the Bihar Provin-
cial Legislative Assembly, Member of the Constituent Assembly of India,
Member of the Central Legislature and & well-known public man of Bihar. Dr.
Guha, another, Member, was Head of the Department of Industrial Chemigtry
and Biochemistry in the Calcutta University and had been Technical Adviser to
the Ministry of Food of the Government of India.

(b) No. While considering the appointment of Members of the Corporation,
Government decided that the Corporation should be composed of non-techniocal

personnel.

(c¢) No.
shri R. L. Malviya: May I know what arraugement has heen made for getting

expeit engineering advice?
8hrl Gadgil: The Corporation has engaged the services of & dozen expert em-

gim:rl'n.

Shri R. L. Malviya: May T know if these appointents are perianent’
8hri Gadgil: They are appointed for a period of five years under the Act.
231 P.D. K
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Shri Gautem: Are they whole-timers and how much does the Corporation
spend on theit salaries?

‘hﬂ Gadgil: They ure whole-timers, Ax regards the details of salaries, | re-
quire notice.

8hri Shiva Rao: May I know if nny steps

huve been taken for the appoint-
ment of a Chief Engineer? .

Shri Gadgil: I think I have already replied to this point in the debate that
took place a few days ago. The Corporation wants to appoint a Chief Engineer
and towards that end, steps are being taken.

_ 'Bhri Bhiva Rso: Are we to understand that the Corporation has been func-
tioning for over u year without the assistance of a Chiet Engineer?

Shri Gadgil: As a matter of fact, objectively, it is so. At the same time, it
has engaged as I said nearly a dozen expert engineers.

Shri Tyagi: Have any instructions been issued to the Corporation not to place
orders with foreign countries for goods which are available with the Government
Department for Disposals?

Shri Gadgil: This does not arise out of this question.

Shri Tyagi: 1 want to know whether the Government has any hand in eon-
trolling the placing of arders for construction and other artioles which are awvail-
‘able here.

Mr. Speaker: The difficulty is this question is outside the scope of the main
question.

Shri Raj Babadur: May I know whether all these engineers are Indians or
nationals of other countries?

Shri Gadgil: As [ said last tie, out of 112 technical persons, two are
foreigners. ‘

PropUOTION OF Gur

*1142 Shri Rathnaswamy: (a) Will the Minister of Agriculture be
pleas=d to state how much gur was produced in 1949?

(b) How much was exported to foreign countries in the same year?

(¢) Have Goverument got any proposal under considerntion to enlerge the
scope and eflicency of gur-producing industry?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) The
preduction of qur during the season 1948-49 has been estimated at 3,010,000 tons.

(b) Separate statistics of exports of gur as distinguished from some other pro-
duets of eane are not maintained by the Director-General of Commercial ‘Intelli-
geuse und Statistics. However, export by sea and land of gur including un-re-
fincd sugnr, pulmyrab jaggery and molasses from January to December. 1949,
war 29,400 tons.

(¢) Research on improved processes of manufacture of gur is being done by
the Indian Central Sugarcane Committee. Standards of qualities have been laid
down and the best method of storage has been suggested to the manufacturers.
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Shri Rathnaswamy: May I know as to how much quantity Madras slone wag
able to produce in 19497

Shri Jatramdas Doulatram: We have not got the provincial breakdown. 1
qan give the total for the country as a whole.

Kanwar Jaswant Singh: To whut countries is gur muainly exported?

Shri Jairamdas Doulatram: We have not got the detuils of that. But, 16,206
tons went by land and 13,140 tons by sea. '

Shri M. 0. 8hah: May I know if the attention of the hon. Minister has been
drawn to the fact that the Tariff Board has reported that one million tons of gur
can be produced from palmyrah trees, and if the answer is yes, what steps are
tuken by Government in that direction?

Shri Jairamdas Doulatram: That is the ultimate potential figure. Steps are
taken to increase the production of palm gur. We have set up a small organisa-
tion at the Centre and are developing with the help of State Government,
centres in all parts of India for production of palm gur.

8hri N. 8, Jain:  Is it the policy of Government to encourage the export of
gur to foreign countries ? ‘

8hri Jairamdas Doulatram: There is no such policy; but there is no prohibi.
tion. I think some small quantity has gone to East Bengal.

Shri Kishorimohan Tripathi: Is it a fact that during the last few months there
has been a sharp rise in the price of gur and may 1 know what the reasons are?

Shri Jairamdas Doulatram: Yes. The reason for the rise of price is scarcity
of sugar and therefore there has been a rise in the price of gur.

Oh. Ranbir Singh: May I know the comparative figures for the production of
gur during the last four years?

Shri Jairamdas Doulatram:

1945-1946 ... 2,712,000 tons.
1946-1947 ... 8,058,000 tons.
1947-1948 ... ... 8,169,000 tons.
1948-1949 8,010,000 tons.

Shri Jhunjhunwala: What is the policy of Government, whether to produce
more gur or to convert this gur into sugar?

8hri Jairamdas Doulatram: We want more gur and more sugar.

Shri R. Velayudhan: May I krow how the Government gets these figures re-
garding quantity of production?

Shri Jairamdas Doulatram: We receive them through the Sugar Technologi-
cal Institute at Kanpur which is in touch with trade.

Mr. Speaker: Next question.
Laxp RecLAMATTOW
*11456 Shri Mwivedi: (a) Will the Minister of Agriculture be pleased

to state what steps Governmeut have taken for bringing into cultivation arable,
reclaimable and follow lands in part B and C States?
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(b) What are the facilities and financial help, if any, available in these areas
to-the bona fide (i) farmers with mechanised methods and (ii) small kisane with:
traditional methods?

(¢) What ig the progress of such work in various states?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) The
following steps have been taken by the Government of India in this conneotion;;

(i) Government of India sent tractors during 1948-49 to Matsya Union, which
has since merged with Rajasthan, for mechanical cultivation of lands left fallow
due to mass migration of Muslim cultivators and to Madhya Bharat for reclama-
tion of waste land infested with kans.

(ii) Tractors were also employed during 1949 in Delhi.

(iii) Subsidies amounting to Rs. 69,871 were sanctioned to Coorg during 1947-
481,1 Rs. 62,488 during 1948-49 and 71,250 during 1949-50 for their reclamation
schemes.

(iv) Subsidies amounting to Rs. 9,08,980 were sanctioned to the Union of
Travancore and Cochin during 1949-50 for their reclamation schemes.

(v) It is proposed to reclaim with the h:alp of tractors kans infested land to the
sxtent of 9,89,000 acres in Madhya Bharat and §,22,000 acres in Bhopal during
a period of seven years commencing from 1950.

(b) The facilities and financial help available to bona fide farmers using
mechanised methods arey

(1) Grant of loans for purchase of tractors and other equipment;

(2) hiring of tractors for reclamation or mechanical cultivation at reasonable
rates; and

(8) concession in payment of land revenue for reclaimed lands in the initiak
atages.

The facilities to small cultivators using traditional methods are the grant of a.
subsidy equivalent of 50 per cent. of the cost of reclamation done by them by
means of their bullock power and manual labour. They are also given taccavi
loans to cover their share of the expenditure which is later recovered in easy ins-
talments.

(¢) The progress of the work is as follows:.

(i) 77,427 acres have been reclaimed and cultivated in Matsya Union.
(i) 5,200 acres were reclaimed in Madhya Bharat.

(iii) 2,410 acres have been cultivated in Delhi.

(iv) 1,284 acres were reclaimed in Coorg during 1947-48 and 1948-49.

The progress of work during the current year will be known some time in-
July, 1950, after the crop year is over.

o feaadl : war AF T F qEErQ Ao B f AeEeA far
wi?

Shri Dwivedi: Is the scheme for co-operative societies also being encouraged:
in such states?
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Shrl Jairamdas Doulatram: Assistance is also being given to co-operative
societies. As a matter of fact sometimes preference is given to them.

A fgaad) : war agwrd Aror O Fearaa § qard o W d ?

8hri Dwivedi: Is the scheme for co-operati ieti i r
0 o Sriveds operative societies being further developed

8hri Jairamdas Doulatram: Yes, it is progressing rather slowly.

. Shrl Vyas: Does the quemmenb know that the staff engaged on the tractors
supplied to the Matsya Union have to wait for & number of days for petrol?

slu‘} ngnmdu Doulatram: It is true, because they were not able to receive
petrol in time. On account of such delays work has to be stopped for some time
but it means stopping work by some tractors only.

_ 8hri Barman: What is the total acreage of land that is available by reclama-
tion for the purpose of being put under cultivation?

Shri Jairamdas Doulatram: If is a very large area, which cannot be properly
surveyed all at once but rough ealculations have been made, on the bagis of

‘which we have prepared the programme for reclaiming 80 lakh acres in seven
years.

Shri Lakshmanan: In view of the self sufficiency drive in food, do Govern-
ment propose to penalise those who allow large areas of arable land to lie fallow?

Shri Jairamdas Doulatram: Some State Governments have legislated for
taking over of land which is not being cultivated and handing it over to others
for cultivation.

st fRaadl : w fameg 98w o NN F N 17 DA F FqAR
wt g grd?

8hri Dwivedi: Is the work under these schemes being carried out in Bhopal
and Vindhya Pradesh also?

Shri Jairamdas Doulatram: 1 will not be able to give you the details of the
steps taken by the Bhopal and Vindya Pradesh Governments for the purpose of
transferring land from those who do not cultivate to those who are prepared to
cultivate it. These are matters of administrative detail for which we have no in-
formation here.

Dr. Deshmukh: s it a fact that not only on account of want of petrol but due
to lack of spare parts and implements the tractors have to wait for weeks and
months? . -

Shri Jairamdas Doulatram: On account of lack of spare parts sometimes
tractors were not able to work. Spares had to be imported from America and
that took unduly long time. All these tractors were purchased from the American
Disposals soon after the war came to an end. Since then new models have been
invented and therefore there has been difficulty in securing spare parts.

Sardar B. 8. Man: Is it a fact that a lot of land reclaimed by the Central
Tractor Organigation in Matsya Province was not being utilised and, if so, whgt
steps have Government taken to see that the reclaimed land oes not remain
fallow?
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Shri Jairamdas Doulatram: As I had explained on an earlier oecasion the
function of the Central Ministry of Agriculture is to reclaim the land. The res-
ponsibility for making the preparations for actual cultivation lies with the
local administration partly and partly with the Rehabilitation Ministry, who have
to finance the refugees for their cultivation operations.

MiNEs IN SOHEDULED AREAS

*1146. Shri P. K. Ramish: Will the Minister of Works, Mines and:
Power be pleased to state whether any reports have been called for from the
Governments of the respective States about the existence and value of different
mines in the Scheduled Areas and about the proposals for undertaking the
working of the said mines as State enterprises?

The Minister of Works, Mines and Power (S8hri Gadgil): No.
Shri P. K. Ramiah: Will the hon. Minister please call for a report?
Shri Gadgil: I shall do that.

WATERFALLS AND COURSES IN SOHEDULED AREAS

*1147 Shri P. K. Ramiash: Will the Minister of Works, Mines and
Power be pleased to state whether any and if so, what steps have been taken to
call for a report from the Governments of respective States in the ratter of
investigation for utilization of watefall and courses existing in the Scheduled
Areas for industrial and agricultural purposes? '

The Minister of Works, Mines and Power (8hri Gadgil): The reply is in the
negative.

PROOUREMENT PRICES OF RIcE AND Jawar

*1148. Shri Rudrappa: (a) Will the Minister of Pood be pleased to
state the procurement prices of paddy or rice and jawar for the current vear in
the Mysore State and in the Dharwar district of the Bombay State?

(b) Was any representation made to the Government of India by the Gov.
ernment of Mysore to permit them to enhance the procurement price of paddy
to the level of the procurement price prevailing in the Dharwar district, so

gmt. there may be no smuggling of food grains from Mysore State to Bombay
tate?

(c) If so, what action has been taken by the Government of India?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) The

. procurement prices of paddy and jawar in Mysore State and Dharwar District of
Bombay are as follows:

Myasore Dharwar
Paddy Isat . . 10-0-0 Superior 12-2-0
II sort . 9-0-0 Medium 10-10-0
Inferior 9-4-0
Jawar . . 7-2-0 11-0-0

(b) Yes, as an alternative to reducing prices in adjecining districts of Bombay
30 the level of Mysore.
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‘te) The Bombay Gowenrment had rcduced the procurement price of paddy hy
shout five per cent. in the Dharwar district narrowing down the gap and further
reduction in Bombay prices was not possible. 1t was explained to the Mysore
Goverriment that absolute parity was not possible and they were advised to take
suitable administrative measures to check smuggling. .

Shri Rudrappa: May 1 know whether the Government of India have any hand
in fixing the procurement prices of foodgrains?

8hri Jairamdas Doulatram: Yes, they are ull approved by the Central Gov-
ernment on the basis of the proposals put up by the State Governments.

. Shri Rudrappa: May I know whether the Government of Mysore had recom-
mended a higher price?

Shri Jairamdas Doulstram: They did make such a recommendation but in
pursuance of the policy of the Government to bring about a gradual reduction in
price levels we did not agree to that higher price.

Shri Rudrappa: May I know whether the procurement prices «are uniform
throughout the Provinces and the States? : .

Shri Jairamdas Doulatram: They are not uniform throughout the States:
they do vary sometimnes from distriet to district.

Shri Rudrappa: What steps do the Government of India intend to take to re-
gularise the prices in the various Provinces and States?

Shri Jairamdas Doulatram: The disparity in prices is due to the disparity in
conditions, distances from distributing centres, cost of production and  various
other fuctors and also to some extent to the chance of procurement at particular
price levels. Therefore it is not possible to have one uniform price of procure-

ment for all the States.

Shri Alagesan: What is the lowest procurement rate and in what State does
it obtain?

Shri Jairamdas Doulatram: [ am afraid 1 am not able to giw: that  informa-
tion straightaway, for all the grains.

Shri Alagesan: My question is with respect to paddy.

Shri Jairamdas Doulatram: Possibly in Orissa but 1 am speaking from
memory. 1 would like to have notice of that question so that 1 can give fud

details.

Oh. Ranbir 8ingh: Do Government propose to have a uniform procurement
price as far as possible in all States?

Mr. S8peaker: That has already been replied to.
CoNSTRUCTION OF CAPITAL FOR ORIssa

*1149. Shri Nandkighore Das: (a) Will the Minister of Works, Mines and
Power be plensed to refer to the answerg given by the Minister of Finance to
starred question No. 671 put by S8hri Maheswar Naik on 7th Mweh 1950 re-
garding censtruction of capital for Orissa and state whether any complaint or
information was received by the Government of India regarding defects in the
construction work of the capita] of Orissa at Rhubaneswar?

(b) Did any official of the Central P.W.D. pay any visit to Bhubaneswar
recently to supervise the construotions already made?

(¢) If the answer to part (b) above be in the affirmative, has the said official
submitted any report to the Government of India?
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. - The Minister of Works, Mines and Power (Shri Gadgll): (a) to (c). At the re-
quest of the Chief Minister of Orissa, an officer of the Central Waterpower Irriga-
tion ‘and Navigation Commission inspected the construction work at Bhubanes-

war. He will submit his report to the Government of Orissa, who are exclusive-
ly responsible for the work.

Mr. 8peaker: The question hour is over.

WRITTEN ANSWERS TO QUESTIONS
ANDaAVAN FORESTS

*1122 8hri Sidhva: (a) Will the Minister of Agriculture be pleased

to state whether the matter of leasing out of Andaman forests is still under
,consideration?

(b) What is the annual revenue derived from these forests and what is
the estublishment and other costs for maintaining them?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Pre-
sumably the hon. Member is referring to North Andainans Forests. A scheme
for their exploitation and leasing out is under consideration of Government.

(b) Doces not arise.

PRTROL STOBAGE TANKS

*1128. Shri 8idhva: (u) Will the Minister of Works, Mines and Power

be pleased to state the total capacity of storage tanks of petrol in various ports
in India®? .

(h) Has uny new storage tank been built after the year 1945 and if so, where
and of what capacity?

(¢) Is the present storuge capacity sufficient for the consumption of petrol
in India?

(d) Hive Government takern steps to ask the importers of petroleum to
construct more installations at various ports and if not, what are the reasons
‘therefor ¥ ‘

The Minister of- Works Mines and Power (8hri Gadgil): (1) and (b). Gov-
ernment do not consider it to be in the public interest to disclose this informa-
‘tion,

((‘) Yes.

(d) Government have not found it necessary to issue any such instructions as
the Oil Companies have of their own accord been taking steps for increasing the
storage capacity, ns and when necessary. .

CarrLE CENSUS

"

*1124. Seth Govind Das: Will the Minister of Agriculture be pleascd to
give an estimate of the number of cattle 1n India in 1949-50?

The Minister of Food and Agri¢-'ture (8hri Jairamdas Doulatram): The last
census of cattle was held in 1945. The number of cattle was then estimated at
nearly 187 millions.
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DxsTRUCTION OF FRUIT IN TRANSIT ON RarLways

*1140. Shri Narayana Deo: (a) Will the Minister of Rallways be pleased to
state whether Government are aware of the destruction of fruit and other peri-
shable food articles while in transit in hot whether?

(b) Why are construction of cold storage wagons not taken to . miniuise
destruction and wastage?

(c) Is the cost of construction prohibitive or are the required parts not
‘available to construct the cold storage wagons? :

The Minister of State for Transport and Railways (Sbri Santhanam): (a)
The government have not received any specific complaints to this effect.

(b) To & limited extent such facilities are provided to meet the demand
which at present exists. The possibility of development has been and continues
to be explored. Last year a number of vans were made ready for the refrigers-
ted transport of graded fruit from Kashmir, but the traffic did not eventuate.

(¢) Tt is not so much a matter of construction costs being prohibitive and
required parts not being available, as of the technical difficulties of providing &
refrigerated service which could meet any general demand which could be stimu-
lated. For example, different temperatures are required for different commodi-
ties. Moreover, the problem does not begin and end with rail transport. Pre-
eooling arrangements and cold storage accommodation are also necessary.

AREA UNDER CULTIVATION

*1143. Shri Mukhtiar Singh: Will the Minister of Agriculture be pleased
to state the aren which has been brought mewly under cultivation in different
Btates during each of the last four years?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): The
Central Government reclaimed 1.05.784 acres during 1947-48 and 1948-49 s

indicatad below:

1947-48
Uttar Pradesh. 25,077 acres
Madhya Praiesh. 7,454 acres
Total . 32,531 acres
1948-49 T
Uttar Pradesh. 20,600 acres
Madhya Pradesh. 30,247 acres
Madhya Bharat Union. 5,200 acres
Delhi. 1,756 acres
Punjab. 6,450 acres
Total . 73,—253 acre:
Grand Total . . 1,&,_73_4 acres

Figures of areas reclaimed by State Governmeunts and Private parties iu the
States have been called for and will be placed o the Table of the Hou when
received.
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On. Sexps Apvisory CouxNoiL

*1144. Babu Ramnarayan Singh: Will the Minister of Agricultuze be
pleased to state:

(a) what is the Censtitution of Oil S8eeds Advisory Council;

(b) whether oil seeds producers are represented in the Council; and

() whethier oil seeds producers or producers’ organisations have been refus-
ed seats in the Advisory Council and if so, why?

The Minister of ¥ood and Agriculture (Shri Jairamdas Doulatram): () A
statement showing the constitution of the Indian Oilseeds Committee established

under Act No. IX of 1948 is laid on the Table of the House. [See Appendiz VI
annexure No. 1.] ‘

(b) Yes.

(¢) No. Representatives of grower’s interests are nominated on the Com-

mittee by the State and Central Governments after consulting growers associa-
tions.

THE COLLEGE OF AGRIOULTURE IN DELHI

“1150. Shri Bhatkar: (a) Will the Minister of Agriculture be pleaced
to state the date of the establishment of the College of Agriculture in Delhi?

(b) What rent per annun is paid for the building rented for this purpose?

(c) What is the total of other expenditure incurred on the college since its
inception upto 1st February, 1950?

(d) What is the number of pu

pils who have successfully passed out of the
aollege ” i

194;'110 Minister of Food and Agriculture (Shri Jairamdas Doulatram): (1) April,

(b) Rs. 91,524/-. Part of the building is used for housing displaced em-
ployees of Posts and Telegraphs Department.

(c) Rs. 8,86;585/-.
(d) The first batch will appear for the final examination in April, 1950.

SUGAR-CANE RESEARCH INSTITUTES

*1151. Shri Rathnagswamy: (a) Will the Minister of Agriculture be

pleased to state how many sugar-cane research institutes have been at work in
India and where?

(b) What is the annual cost of establishment of these institutes?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) and
(b). There are in all twenty-five Stations and Sub-stations for research in sugar-
cane. Their locations and the annual cost of each wherever ascertainable is
given in the statement laid on the Table of the House [See Appendiz VI,
annszure No. 2.]
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FomrpsT LANDS

" ;&t:ﬁ. Shri M. V. Rama R20: Will the Minister of Agrtoulture be pleased
(a) the area of forest land in India during the years 1947, 1948 and 1949;
(b) the area of forest land expected to be submerged or disafforested by the

execution of projects for irrigation and generation of power; ‘

(c) the area of land covered by afforestati i y
1649 oy toem. oL I ed by afforestation work during the years 1947,

(d) the expenditure inourred for the afforestation work?

The Minister of Food and Agriculture (Shri Jairamdas ‘Doulatram):
¢ (a) The

Btate GoYerm'nents reported that the forest area in their jurisdiction -was (17)1,330
square miles in 1946-4'? . The data for later years are not yet available owing to
s;rte;;mn of some Provinces and merger of States. The data is being collected

(b) Eight Square Miles.

(e) 19'3 square miles in 1946-47. For later years data are not available.

(d) Information regarding the expenditure incurred in each of the above years
on ufforestation is being called for from the State Governments.

RoAp TRANSEORT SERVICES

*1153. Shri P. Basi Reddi: Will the Minister of Transport be pleased to
state:

(a) the states which have undertaken Road Transport Services;

~ (b) the states in which auton“moué corporations have been established for
the management of State-owned Road Transport Services; and

(¢) the steps that are taken for establishment of such eorporations in states
where they do not exist now?

‘The Minister of State for Transport and Railways (Shri Santhanam): (a) All
the States with the exception of Bihar, PEPSU, Vindhya Pradesh, Ajmer,
Bhopal, Coorg and Tripura, have undertaken road transport services but in vary-
ing degrees.

(b) Bo far a Road Transport Corporation has been established in Bombay. A
similar corporation will be established in Delhi from 1st April, 1950.

(¢) The initiative for the re-organisation of road transport services rests with
the State Governments who have got the authority in the matter. To enable
those State Governments who may desire to set up statutory transport corpora-
tions, a Central Act known as the Rood Transgort Corporations Act was eqaoted
in 1048. As certain provisions of this Act were found to be legally defective, &
fresh Bill has been introduced in the Parliament.

NEw TeLEPHONE CONNECTIONS FOR MADERAS

*1154. Shri Rathnaswamy: (a) Will the Minister of quuwnim-
te pleased to state how many applications were received in 1949 in Madras
for telephone connection and how many were complied with in the same year?

(b) How many applications are still pending?
(¢) What is the basis on which applications are given priority?
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The Deputy Minister of Communications (8hri Khurshed Lal): (s) 957 appli-
cations were received in 1949 and 220 connections were given in the same year.

“Out of these, 81 connettions were given to those who applied in 1949 and 189 to
those who had applied in earlier years. '

_ (b) 4,508 applications were pending on the waiting list, at the time of the
introduction of ‘Own Your Telephone Scheme’.

(¢) The ‘Own Your Telephone SBcheme’ has been applied to Madras. Under
it a connection is given on payment of & sum of Ks. 2,000/- and priority is given
in the order in which this money is deposited by the applicant. 80 per cent. of
-the telephones to be allotted are reserved for exemptes categories as follows:

(1) Public men . . . . . 5 per oent.
(2) Public Institutions . . . 6 per cent.
(3) Desorving Refugees . 5 per cent.
(4) Medical Profession . . 5 per oent.

(5) (a) Persons whose telephones?)

A had been disconneoted
during the war and have
not yet been restored.

(b) Persons who had been al-
lo.ted telephone connec- | 7% per cent.
tions by the Telephone
Advisory  Committee
Pr.or to the introduction
of the ‘Own Your
Telephone' scheme

(¢) Press

(8) Persons to whom the Direc-
tor -General or Government may
allot at their discretion. 24§ per cent.

The allotment of telephones in the exempted categories, except in the case

- of the 24 per cent. allotment which is reserved at the discretion of the Director-

(General or the Government, is done on the advice of the Telephone Advisory

- Committee, who are to distribute them equitably, priority of application being
one of the factors to be taken into consideration by them.

WaaoNs IN BENGAL aAND BrmaaAr COALFIELDS

#1155, Shri Kamath: Will the Minister of Railways be pleased to
- atate:

(a) whether there were unabsorbed wagons in the Bengal and Bihar coalfields
during the months from July to November 1949 after meeting the normal in-
- dents end wagous alletted as Specials without indents by the Coal Commissioner’s
Depurtment; and

(b) if so, the number of such unabsorbed wagons lying idle at different
Railway yards durir~ the period July to November 194° °‘n the Pengal and
Bihar coalfields ana the reasons theref =)
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The Minister of State for Transport and Railways (Shri S8anthanam): (a) Yes.

(b) Figures of unabsorbed wagons ut different Railway Yards during the
peried in question are not readily available, but the overall daily average of un-
utilised wagons in the coal-field areas was approximately as under.

July, 1949 . 334
Avg, » . 570
Sept, »» . 31
Oct., " . 863

Novr., v 161

This was mainly due to insufficient indents throughout the entire period. Om:
some oocasions, however, the Railways had to limit recommendations for allat-
ment due to operational restrictions for movement via certain junctions and:
break-of-gauge stations.

Posuioation—“Foop aNxp NUTRITION

%1156, Shri R. L. Malviya: (a) Will the Minister of Food be pleased to-
state whether the Government are aware that their monthly publication ‘Food
and Nutrition'’ which is meant for spreading knowledge on Food and Nutrition:
among the general public, is not very popular because it ig being published in
English and not in Hindi?

(b) i so, do Guvernment propose to publish this journal in Hindi and if
not, why not?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Being
published in English the Journal ‘‘Food and Nutrition'’ has naturally a restric-
ted appeal. L

(b) The question of translation of this journal either in whale or in parts in
the local languages so as to increase its circulation was referred to the State
Governments. In some States, articles published in this journal are being tran-
slated in the local languages whilst in others the question is under oconsidera-
tion.

PUBLICITY ON MATTERS RELATING TO NUTRITION

*1157, Shri R. L. Malviya: (a) Will the Minister of Food be pleased to
gtate what steps the Government have taken for wide publicity on matters re-
lating to Nutrition, during the year 1949?

(b) What steps do they propose to take for the next year?

The Minister of Food and Agrioulture (Shrt Jairamdas Doulatram): (a) The
following steps were taken in 1949:

(i) Publication of a monthly magazine, containing articles on food and
nutrition;

(i) exhibition of Nutrition models, posters and cherts;

(iii) broadcast talks relating to food and nutrition; and

(iv) publication of Subsidiary food recipec.

(b) Government will continue to take steps to secure publicity in regard ‘*~
nutrition. The monthly publication is however likely to be discontinued on ac-
ocount of financial strinency.
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KaspMir MarL DisasTer

. ®1158, Kaka Bhagwant Roy: (a) Will the Minister of Oommunications be
pleased to state what is the result of the enquiry made into the Kashmir Mail
disuster on the E.P.R.?

(b) What is the total loss incurred by the Government?
The Deputy Minister of Communications (Shri Khurshed Lal): (a) The Gov-

-ernment Inspector of Railways’ Report has not yet been finalized.
(b) The cost of damage to Railway property is estimated to be Rs. 1,22,000.

SorEDULED CasTES IN PosTAL DEPARTMEXT, UrTaR PRADESH
——— {sm Sohan Lal:

Shri Chandrika Ram:

(a) Will the Minister of Communications be pleased to state the total number
of Clerks and Inspectors in the Postal Department in the State of Uttar
Pradesh?

(b) How many of them belong to the Scheduled Castes?

(c) Is it o fact that Scheduled Castes candidates do not have their quota
reserved for themn by the Government specially in the Gorakhpur division for
(i) Clerks (ii) Inspectors and (iii) Class IV servants?

(d) If the answer to ’pnrt (c) above be in the affirmative, what step if any
are Government taking to fill up the said quota?

The Deputy Minister of Oommunications (Shri Khurshed Lal): (a) gnd (b).
The information is being collected and will be placed on the Table of the House
in due course.

(), During the period from 15th August, 1947, to 81st December, 1949, two
acheduled caste clerks were recruited in the Goraskhpur Division as against the
quotu of six reserved for them, while no scheduled caste persons were recruited
in Class 1V as against the quota of two reserved for them. There is no quota
for scheduled caste candidates in the Inspectors’ grade as vacancies in .this
grade are filled by promotion of departmental officials through an examination.

(d) The Postmaster-General of Uttar Pradesh Circle is being instructed to
take special steps to stimulate the recruitment of members of Scheduled castes

in the Gorakhpur Division.

A RAILWAY LiNE BETWEERN TALCHER AND ROWREELA ON B.N. Ramwwavy

¥1160 Shri Watk: (a) Will the Minister of Railways be pleased to state
whether any survey has been made for construction of a railway line -lmkmg
Talcher with Rowrkela over the Howrah-Bombay section of the B. N. Railway.?

(b) 1f so, whui it the estimated cost thereof?
(¢) When do the Government propose o start work in that behalf?
The Minister of Transport and Rallways (8hri Gopalagwami): () Yeo

(b) Rs. 5,85,44,000 including interest on capital during the construction
period and the cost of junction arrangements
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(¢) A final decision on this project has not yet been taken, and the Govern-
ment are, therefore, not in a position at this stage to state whether the proje..
will be approved and when, if approved, it is likely to commence.

NaTrOoNAL HigEWAYS

«1161. Shri Naik: (u) Will the Minister of Transport be pleased
to state how many new National Highways are proposed to be constructed
-during the next five years and how many are under actual construction?

(b) What progress has so far been made in respect of construction of (aleutta-
‘Bombay and Calcutta-Madras National Highways?

(¢) How muny major rivers require to be bridged on these two Highways and
‘bow many of them come within the State of Orissa?

(d) What is the total cost estimated on these two Highways?
(e) When do the Government expect to complete construction thereof?

The Minister o State for Transport and Railways (Shri Santhanam): (u)
“National Highways will conform for the most part to existing roads and no
.entirely new roads are likely to be constructed as National Highways: —

It is ulso not possible to anticipate which new roads, if any, will be designated
-as National Highways by law under the Constitution. The hon. Member mayv
refer to the reply given to part (a) of question No. 942 wusked by Shri Sree
Narayun Das on the 17th Murch 1950.

Construction work is in progress in stretches of 23 of the 36 routes provi-
sionnlly designated as Nationl Highwnya and will be taken in hand at different
places on the others as funds permit.

Owing to shortage of funds and the uncertainties of future budget provisions,
there is at present no five-year programme of construction. All roads at present
provisionally regarded as National Highways are, however, being maintained
.and repuired at Central expense.

(b) These Highways are already in existence though there is a gap of about
:800 miles in the Bombay-Calcutta Highway where there is no direct connection
.and the Highway follows at present an indirect line.

This gap is being gradually closed. Eighteen miles of new road in the gap
fave recently been completed and 66 miles improved. Thirteen bridges ure at
present under construction on both these Highways.

(c) Thirty-four; eighteen in Orissa.

(d) About Rs. 22 crores at present day costs.

(e) As quickly as funds become available.

HarBour E(RCTRIFICATION SOHIME AT NAGAPATTINAM

*1168. Shri Sanjivayya: (a) Will the Minister of Transport be pleased
to state whether Government propose to take up the harbour electrification
scheme at Nagapattinam?

(b) Dv Government consider the desirability of constructing a rest house for
passengers there?

The Minis '~z of Transpor* wnd Railways (Bhri Gopalaswami,. (a° nc (b).
The responsibility for the improvement of the minor port of Nagapattinam rests

with the Government of Madras and the Government of India have no informa-
tiem.
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Crass I AccoMMODATION 1N TRAINS ON THE SUBURBAN SECTIONS OF S.I. Raiiway

*1163, Shri Sanjivayya: (a) Will the Minister of Rallways be pleused to
state whether it is & fact that class I accommodation in traing will be abolished
on the suburbun sectiong of S.I. Railway?

(b) If so, what are the reasons therefor?

The Minister of State for Transport and Railways (8hri Santhanam): (a)
Yes, Class 1 accommodation will be replaced by Class II Special on Suburban.
Electric trains on the 8. I. Railway from 1st April, 1950.

(b) The reason for abolition of Class I accommodation on such trains is in-
sufficient demand by the public for this class and their insistent demand for the
provision of Class II Special accommodation instead.

A BRIDGE OVER GANDAK RIVER

*1164. Shri B. B. Varma: (a) Will the Minister of Railways be pleased to.
state the stage at which the investigation of a suitable site for a bridge over
Gandak river in connection with Chakia Sidhwalia Survey (O.T. Railway) has
renched?

(b) Has any survey on the question of the connecting railway line been made
and if so, with what result?

(¢) How long will it take to complete the investigation, survey and con-
struction of the railway line and the bridge?

(d) How much money has so far been spent towards the survey etc.?

The Minister of Transport and Railways (Shri Gopalaswami): (a) A detailed
survey of the site was made in 1927-28. The site has not yet been re-surveyed.

(b) The connecting railway lines were surveyed in 1927-28 and revealed that
the Cheakia-Sidhwalia project would not be financially remunerative.

(c) A fresh survey for the proposed bridge and connecting railway lines is
estimated to take a full working season and the construction of a project of- this

_ magnitude would require at least three years to complete.
(d) Rs. 14,928 were spent on the surveys carried out in 1927-28.

PrTROL

*1165. Shri V. K. Reddi: (a) Will the Minister of Transport be pleased to
state what is the basis of distribution of petrol between various States?

(b) Why is it that the State quotas are reduced from quarter to quarter?

(¢) Is there any proposal for increasing the quota for the States?

The Minister of State for Transport and Railways (S8hri Banthanam): (a)
Petrol quotas to various Btates are fixed on the basis of the total availability of
petrol for civil consumption and the estimated requirements of each State cal-
culated on the number of vehicles on the road and their use.

b) It is not correct to say that quotas are reduced from quarter to quarter.
Since August 1946, when the present quota system was introduced, the quota
for each quarter has shown an increase over that for the preceding quarter ex-
cepting for four quarters, namely November 1947 to July 1948, and July:
September, 1949.

(c) Petrol quotas allocated for the next quarter represent an increase of five
per cent. as compared with the current quarter.
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CoLLIBRIES IN MANBHUM

*1166. Shri Kshudiram Mahata: (a) Will the Minister of Works, Mines and
Power be pleased to state whether it is a fact that some collieries in Manbhum
ere neither under Jharia Water Board of Mines nor under Raniganj Water
Board of Mines?

(b) If the answer to part (a) above be in the affirmative, what is the number
of such collierieg?

(c) What is the cause for not including these under Jharia Water Board of
Mineg?

(d) What is the present arrangement for supply of drinking water for labourers
in these collieries?

The Minister of Works, Mines and Power (8hri Gadgil): (a) to (d). The
question concerns the hon. Minister of Labour who will answer it on a date

REPORT ON ACOCIDENT TO CArouTrAa MAm

*1167. Shrl Sidhva: (a) Will the Minister of Communications be
pleased to state whether Government Inspector of Railways has sent a report
on the recent accideni to the Calcutta Mail near Sulurpet?

(b) If so, how many witnesses were examined?
(c) What' was the general opinion of the witnesses?

(d) Has the Imspector suggested any immediate device to stop such
accidents ?
(e) If so, what steps do Government propose to take in the matter?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) The Gov-
ernment Inspector’s Report has not yet been received.

(b) to (¢). Do not arise.
SQuare MEaAL CANTEBNS

132. shri R. L. Malviya: (a) Will the Minister of Food be pleased to state
whether Government are aware about the working of the Bombay Government
Square Meal Canteen which is supplying a well-balanced and nutritious meal to
the Bombay Government employees at cheap rates?

(b) If so, do Government propose to open similar canteens in Delhi,
New Delhi and other Centrally Administrative areas, for the benefit of Gcvern-
ment employees ?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Yes.

(b) The example of the Bombay Government Square Meal Canteen was
brought to the notice of all State Governments (other than Bombay) and Cen-
trally Administered areas so that similar canteens may be opened wherever con-
gidered necessary by the local Governments. The question has been left to the
discretion of each local administration. In New Delhi, a number of canteens
have been started for supplying meals/snacks to Government employees at

cheap rates. .
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PARLIAMENTARY DEBATES

(PART II- PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Monday, 27th March, 1950

The House met at a Quarter to Eleven of the Clock.

|

| MR. BpEaRER in the Chair)

QUESTIONS AND ANSWERS
(S8ee Part I)

11-45 A. M,
INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): I beg to moye
for leave to introduce a Bill further to amend the Indian Patents and Designs
Act, 1911,

Mr, Bpsaker: The question is: '

‘“That leave be granted to introduce s Bill further to amend the Indian Patents and
Designs Act, 1911.”

The motlion was adopted.

Dr. 8. P. Mookerjee: I introduce the Bill,

"FINANCE BILL
PRESENTATION oF REPORT oF SELECT COMMITTEE

Shri M. A. Ayyangar (Madras): I beg to present the Report of the Select
Committee on the Bill to give effect to the financial proposals of the Central
Government for the year beginning on the 1st day of April, 1950.

Premature publicity of recommendations of Select Committee on Finance Bill

Mr. 8peaker: In this connection, 1 may state to the House that my atten-
tion was invited by the Deputy-Speaker, who was the Chairman .of the Select
Committee, to a publication of the proceedings of the Committee or some parts
of it in {he morning edition of the Stateeman yesterday. I wish to invite the
attention of the press to the fact that it is a breach of the privilege of ths
House to give publicity to proceedings of its Committees before their Reports
are presented to the House. The Deputy-Speaker requested me to consider
the matter and I promised him that I would take up the matter. But in the
meanwhile I have received a letter of unconditional apology from the papor’s
office. And the writer says:

“1 referred to the conclusions of the Belect Committee on the Finance Bill. I under-
stood this morning that a reference of this kind was improper. 1In apologizing unreservedly
for this error I wish to sasure you that this mistake was committed in boma fide ignorance
and will not be repeated.” .

I am mentioning it to the House so that the prees may now: take notice
of this; and this may not recur and they may not be in ignorence as to what
is proper and what is and what is not a matter of the privileges of the House.

(2187)
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Shri Shiva Rao (Madras); May I make a submission in this connection,
Sir? [ have invited the attention of the hon. the Finance Minister to the
leakage in the press in recent weeks of proceedings of Standing Committees or
of rnemorania supplied to Members of Standing Comimittees. I speak with a
certain amount of feeling on this subject because I have found that whenever
there is a leukage of this character, hon. Members look at some of us who
have the misfortune to be newspapermen—Shri Deshbandhu Gupta, Shri
Goenkn snd myself—in a very insinuating manner, and their looks are even
more offensive than words. I can assure you, Sir, that we would be the last
persons to take unfuir advantage of our membership cf Standing Committecs.
But at the same time I think the Finance Minister will agree that in tho
instapces tc which T have invited his attention, the leakage was of u fairly
serious character und I think it is a matter which should engage your attention
8o that leukuge of that kind does not recur.

Bhrl Tyagi: (Uttar Pradesh): May I add a word, Sir? There can be no
such lenkage without the connivance of some of the Members or officials. My
submission is that since this is the first case that has come to the notice cf
Parliament. s Committee be instituted to go into the conduct of the Member
or the official who has been the cause of this leakage. Otherwise such leakages
cannot stop. If it is the fault of the Member then he has violated the dignity
of tha House by becoming a tool to this leakage. And I would submit thaf
if & Member is accused and it is found that he is guilty of the offence, he must
be brought before the House and dealt with accordingly.

Mr. Speaker: I do not think any further discussion of this is necessary.

We need not take time in this. I am sure the hon. the Finance Minister will
do what is proper in this matter.

We will now proceed with the next item of business, namely, Demands for
Supplementary Grants.

Maulvi Wajed Al gAssam : May I know, Sir, whether Members will be
supplied with copies of this Select Committee Report?

Mr. Bpeaker: Yes, ahey will be.

DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1949-50—RAILWAYS

DeEMAND No. §—MISCELLANEOUS EXPENDITURE
Mr. Speaker: Motion is:

“That a supplementary sum not exceeding Rs. 9,57,000 be granted to the President
to defray the charges which will come in course of payment during the year ending the Zlst
day of March, 1850, in respect of ‘Miscellaneous Expenditure’.”

DeMaAND No. 5—OnrpINARY WORKING EXPENSES—REPAIRS AND MAINTENANCE
Mr. 8peaker: Motion is:
*That a supplementary sum not exceeding Rs. 16,48,93,000 be granted to the President

to defray the chsggen. which will come in course of payment during the year ending the 3lst
day of March, 1860, in respect of ‘Ordinary Working Expenses—Repairs and Maintenance’.”

DeMaNp No. 7—OrbiNAnY WoRkING ExpENsEs—OPERATION (FUEL)
Mr. 8peaker: Motion is:

“That a supplementary sam not exceeding Rs, 4,12,72,000 be granted to the President
to defray the charges which will come in course of psyment during the year ending the 3lst
day of March, 1960, in respect of ‘Ordinary Working Expenses—Operation (Fnel%’.'ﬁ
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Demaxo No. 8—ORDINARY WORKING LEXPENSES—OPERATION OTHER THAN STAFP
AND FrEL
Mr, Speaker: Motion is:
*That a wmementny sum not exceeding Rs. 2,82,08,000 be granted to the President

to defray the charges which will come in course of payment during the yeur ending the 3lst
day of March, 1850, in respect of ‘Ordinary Working Expemu—%perntion other than Btaff

and Fuel',”
DEMAND No. 10—PAYMENTS To INDIAN STATES AND COMPANIES

Mr. Speaker: Motion is:

“That & supplementary sum not exceeding Rs. 33,86,000 be granted to the President
to defray the charges which will come in course of guyment duﬁng the year ending the 3lst
day of March, 1850, in respect of ‘Payments to Indian States and Ccmpanjes’."”

Demanp No. 15—CoxnsTrucTiON OF NEW LINES

Mr. Speaker: Motion is:

“That a supplementary sum not exceeding Rs. 1000 be sranted to the President
to defray the clugrgs which will come in course of payment during the year ending the 3lst
day of March, 1950, in respect of ‘Construction of New Lines'.'’

Demanp No. 18—OpeN LiNE WORKS—DBETTERMENT FuND (PASSENGER
AMENITIES)

Mr. Bpeaker: Motion is:

“That a supplementary sum not exceeding Rs. 1,000 be ;ranted to the President

to defnmhe chlgr&u which will come in course of payment during the year ending the 3lat
day of March, 1650, in respect of ‘Open Line Works—Betterment Fund aasenger

Amenifies)’.”
%o far as 1 understand, there are ne cut motions in respact ef the Demands
for the Railways.

Bhri M. A. Ayyangar (Madras); I would )ike to make only a few general
observations. If hon. Members would refer to the proceedings of the Standing
Finance Committee for Ruilways, dated the 24th March, 1950, they will find on
page 2 that the original Budget Estimate under Demand No. 5, Revenue
Working Expenses, was Rs. 49 crores, the revised estimate was Rs. 65 crores,
the latest estimate of the Railways is Rs. 66 crores and they want an additionul
supplementary grant of Rs. 60 lakhs. Thus, the original estimate of Rs. 49
crores has increased to the latest estimate of Rs. 66 crores. My general
observation is that such disparity between the original and the revised estimates
ought not t¢ have been allowed to come in. I would like to make the same
observation with respect to the other Demands, Demands Nos. 7 and 8. In
Demand No. 7 from Rs. 24 crores it has increased to Rs. 28 crores, and in
Demand No. 8 from Rs. eight crores it has risen to Rs. eleven crores. And
we are now asked to vote additional sums of Rs. two crores amd Rs. one crore
respectively under Demands No. 7 and No. 8.

1 would like to know from the hon. Minister how far the increase is due
to faulty estimates. It may be that the increase may be due to faulty estimates
in thc first instance. Secondly, it may be due to increase in the running
charges. Or, as aganinst a distance of a thousand miles expected, a distance
of 2,000 miles was the distance that the trnins were engaged in.  The incrensed
mileage nmight naturally cause this. T would like to know whether the increas:
is under this head. Or, because during the course of the yesr 1increase ir
earnings has been noticed, has there been a correspcnding increass, in expendi-
ture? Has there been any additional staff employed merely because of that?
In other words, merely because there was increased income, has there been ar
unnecessary incrense in expenditure? These nre the wava in which we car
easily find out if there has been uneconomic expenditure in the matter of this
Railway administration. That iz all that I would like to ask at this stage.
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I think nobody has given notice of any cut motion. As originally the hon.
Minister gave a very good account of the administration last year, the absence
-of cut motions only shows that Purliament as a whole is not up against him.
The adimvinistration is good in general. But'I would urge upon bim to see to
it thut -the original estimate -as' far as possible corresponds to ‘what is to be
ultimately spent. There is a tendency—not only in his Department but in il
Departments—because there are larger earnings, particularly in earning Depart-
ments, to increase expenditure. I am anxious to avoid that.

'The Minister of Transport and Rallways (Shri ‘Gopalaswami): I wish only
10 say, with regard to the point raised by my hon. friend the Deputy-8peaker,
that the three items—or rather the two main items—under which there has
be i some increase in the amount that is now asked for under Supplementary

Demands over what we contemplated asking for on the basis -of our Rewised
‘Estiroates, are Coal and Claims,

With regard to coal, the total increase comes to about. Rs. two crores. Part
of this is due to the fact that we had to debit, to revenue, expenditure on the
removal of overburden found in collieries which in the ordinary course would
have been debited to capital. Hon. Members are aware that the railway
collicries—although the financial responsibility for them is with the Railways—
are under the management and control of another Ministry and there was some
hitch in the arrangements that existed in our getting figures from the other
Miriatry as regards the debiting of this expenditure which really exceeded the
Reovised Estimate by about a crore of rupees so far as the removal of over-burden
was concerned. The matter was settled subsequent to tbe submission of the
Revised Estimates to this House and it was then decided between the three
Ministries concerned, namely, my Ministry, the I. and 8. Ministry and the
Ficance Ministry, that this partioular sum ‘might, in the eusrent year, be :debited
to revenue because our revenue position was favourable.

The second thing was this: We had to spend an extra sum amounting to
somewhere about Rs. ‘90 lakhs, firstly, because additionsl coal had to be taken
by a number bf Rdilway Administrations out of the allotment made by the
Cosrl Cummissioner, because we had to increase our services. Secondly, more
coal was despatched by sea instead of by rail, and the sea freight is heavier
‘than the rdil freight. That explains about Rs. two crores in all on coal.

The other big item relates to claims. I think it amounts to about Rs. 66
lakhs. I mean the increase. 'Hon. Members are aware that there has been
a very energetic drive in all Railway Administrations for the purpose of reducing
arrears under claims. As the figures stood when we had to present the Revised
Estimates, we thought that we would be able to finance the expenditure in thé
current year with what we provided for in them, but subsequent figures up to
the end of FPebruury have since been received and it is found that the work
has been even more expeditiously attended to than we had anticipated. That
explains an increased expenditure of about Rs. 66 lakhs. As we have the
figuros ready, and as we are presenting the Supplementary Demands practically
at the close of the Session, we thought that it would be the proper thing to

include this in the Supplementary Demands which we are now presenting to
the House.

The others relate to a numher of minor items and out of those there are
certain items which have been responsible for increased expenditure beeause we
have had to incur more expenditure on opermtion of increased services and so
on. That is all that I have to say.

Shrt M. A. Ayyangar: I am anxious to know something about Demand No. 5
where the original estimate was Re. 49 crores and the Revised Estimate is
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Rs. 66 crores. Now, a Supplementary Demand of Rs. 16 crores has been brought
before us. The Demand refers to repairs und maintenance.

Shri T. T. Krishnamachari (Madras): On the particular Demand which the
hon. the Deputy-Speaker has referred to, I should like to make a query, if
1 am permitted.

Mr. Speaker: Yes.

Shri T. T. Krishnamachari: In Demand No. 5, the ‘‘inflationary element in
expenditure after 1942-43"" is Rs. 14,89,88,000.

I tried to reconcile this with the details given in the Report of the Standing
Finance Committee for Railways (page 2), but I am afraid I have not been able
to reconcile the figures or find an adequate explanation. Of course, it is one
12 Noox- of those queer things that have happened to railway finanee from

1942-43, namely, the addition of a lump sum by way of *‘inflationary:
element”’. I would like the hon. Minister to give us an idea as to how this
amount of Rs. 14 crores and odd is made up, particularly in view of the fact
that ja. the.Rewvised Eetimate: the -amount. is -only . Rs. 15,68,00,000.- I would
like to have a split-up of this amount. :

Shri Gopalaswami: I will explain that. In October 1848, we made cal~
culations in regard to the particular matter to which my friend Mr. T. T.
Krishnamachari has referred.’ The position was analysed and it was decided
that thae following adjugtmeants in.the accounts for the current yesr should be
mede on an ad hoc begis:

(a) The ‘‘inflationary element’’ in the cost of replacing assets shonld be charged to
revenue instead of to the Depreciation Reserve Fund, subject to a oeiling of Rs, ten crores.

(b) ‘T'he cost of ‘‘improvement element” in the replacing of assets should similarly be
charged to rovenue instead of capital, subject to a ceiling of Rs. @ve crores.

The inflationary element was, in fact, calculated on a formula which was

more or less on the following lines:

Rolling stock and machinery, etc., except wagons ... 40 per cent.
Wagons e .. 43 per cent.
Other woarks . 50 per cent,

The result was that the total of the inflationary element that was charged
to tha Depreciation Fund since 1042.43 came to something like Rs. 18,11,00,000.
In the current year, so far as that part of it is concerned, we have debited
to revenue and credited correspondingly to the Depreciation Fund a sum of.
Rs. ten crores. The remaining amount of Rs. five crores reprusents the
“‘improvement element’’ which has been similarly charged to the Depreciation
Fund or capital and which we have now written back to it by debiting to
revenue.

Bhri Alagesan (Madras): May I request the hon. Minister to throw some-
light, on- the policy of electrificution on Railways?

Mr. 8peaker: I do not think I should allow any further discussion in that
manner. The hon. Minister has already replied to the debate.

Shri T. T. Krishnamachari: May I put one more query? What is the-
basic on which this particular item .of ‘‘inflationary element'' is calculated?
Dces it vary from year to yean? Has it any bearing on the present prices,
which undoubtedly must bave risen since 1942.48? Can the hon. Minister.
throw some. light on these points?

8hri Gopalaswami: Of course, the inflationary elemrent must vary from
year to year, but when we are in 4 partisular yzw, trying to write. back ‘what
we had previousty debited to the Depreciation Pund, we have to take some
kind of on average percentage, taking the period since 1942-43, and the per-
centager are those which I have read out just now. '
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Pandit Kunsru (Uttar Pradesh): May I ask my hon. friend for information
on some other point? According to the proceedings of the Standing Finance
Committee for Railways (dated 8th and ¢th February) the adjustment to be
made on account of the inflationary clement should amount, apparently, to
Rs. 1589 crores. If my hon. friend will turn to page 57 of the proceedings
1 huave referred to, he will find that paragraph 3, after referring to the various
elements that had to be taken into account in determining the amount due {o
inflationary causes, says:

“This accounts for an adjustment of Rs. 15 crores. The balance of the increase,
Ra. B9 lakhs, is mainly due to the following variations :"

And then follow the items under which variations have taken place. Now,
appurently, in accordance with what is stated in paragraph 3 the total amount
ought to be Rs. 15-89 crores while the amount mentioned in connection with
Demand No. 5 is only Rs. 14-89 crores. Will my hon. friend explain what this
discrepancy is due to?

The Minister of 8tate for Transport and Railways (8hri Santhanam): If
my hon. friend will refer to the report of the 24th March 1950, he will find the
whole matter explained there.

Pandit Kunzsru: I have got the report of 24th March with me.

Bhri Santhanam: Then he will find on page 1 the Revenue expenses shown
as Rs. 1589 crores. For the additional amounts the explanation is given in the
following paragraphs.

Pandit Kunsru: The hon. Minister of State has missed the point of my
question altogether. 1 am not referring to the total amount that we are asked
to vote. 1f he will refer to page 2 of the Supplementary Demands for
Grants he will understand that the item that 1 am referring to is the ‘‘inflationary
elemont in expenditure after 1942-43'°. It is in connection with this that 1 am
asking my hon. friend the Minister of Railways to explain the difference between
the figure mentioned here and the figure that should have been there in
accordance with what is stated in the proceedings of the Standing Finance
Committee for Railways of the 9th February 1950.

8hri Gopalaswami: T feel some difficulty in following the point raised by my
hon. friend. Ts he drawing attention to the statement that an amount of
3. 15 crores had been debited to revenue and credited tn the depreciation fund
and capital and does he want to know why that amount has been varied since?
1s that the point?

. Pandit Xunzru: Why has that amount been reduced by nearly a crore since
then?

8hri Gopalaswami: The point is this: Fifteen crores was the total amount
which, I explained in the course of my budget speech, had been debited to
revenuce and credited correspondingly to depreciation fund and capitnl. Now
in addition to that sum of Rs. 15 crores an amount of Rs. 18 lakhs has also
been provided to meet the inflationary element of the cost of works carried out
afte: 1042-43 for which throw-forward debits are now coming in. A small
portion of this total amount of Rs. 1518 crores wiil, however, be met by
reappropriation from the savings under other sub-heads and, therefore, the
D-maind under the head ‘‘inflationary element in expenditure after 1942-43"" is
being placed for Rs. 14,89,88,000. »

8Shri M. A. Ayyangar: May I ask one question of the hon. Minister. Is it
not a facl that the hon, Minister's predecessor 8ir Fdward Benthall wanted to
writ2 off from the revenue accounts the excess for replacements. Has not,
therefore, the inflationary element excess bheen written off some time ago from
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revenue accounts since 1942-43° 1Is it to be written off for the first time? What
have they been doing all along in the face of the statement made by the hon.
Minister’s predecessor ?

Shri Gopalaswami: A certain portion of the inflationary element was dealb
with in the way that was mentioned by my hon. friend. But in 1946 that
systemn ceased to exist.

Dr. Deshmukh: (Madhya Pradesh): May I draw the hon. Minister’s atten-
tiois to a discrepancy which I find and for which no explanation is given? I
refer to Demand No. 5—Revenue Working Expenses—Repairs and Maintenance.
Page 1 of the Standing Finance Committee’s Report mentions the figure as
Rs. 15,80,33,000. At page 2 of the Supplementary Demand for Grants the
totel is shown as Rs. 16,49,93,000. There is also a discrepuncy between pnges 1
and 3. paragraph 6 where the following is mentioned :

““The approval of the Committee is requested to supplementary demands for 1949-50
being placed before Parliament for the raised amounts shown below :

Demand No. 5—Revenue working expenses—Repairs and maintenance : Rs. 16,49,93,000.”

I want to know what exactly is the Demand placed before the House—
v hether it is Rs. 15,89,38,000 or Rs. 16,49,93,000.

Shri Gopalaswami: The explaunation for that is that the Rs. 15 orores and
odd reluted only to the inflationary and improvement element.

Dr. Deshmukh: But that is shown as Rs. 14-89 crores and odd on page 2.

8hri Gopalaswami: That is what I have just explained. The total of the
calculations made as regards the influtionary and improvement elements came
to Rs. 15°18 crores. Out of this some portion has been finunced by reappro-
priation under other sub-heads. The net amount that has to be provided against
inflationary element in expenditure since 1942-43 is Rs. 14'80 crores. The
other amounts which make up the total of Rs. 16'49 crores relate to items
other than the inflationary and improvement element which come under that
Derrand.

Pandit Kunsru: I do not understand my hon. friend's explanation. But
I shall place the figures that I have before him later.

Shri Gopalaswami: I will explain the whole position to my friend personally.
Dr, Deshmukh: The Demsand is for Rs. 16,49,98,000.
Mr, Speaker: The question is:

“That a supplemnetary sum not exceeding Rs. 9,567,000 be granted to the Presfdent
to defniitho chlgt&)u which will come in course of psyment during the year ending the 3lst

day of March, 1850, in respect of ‘Miscellaneous Expenditure’.”

The motion was adopted.
Mr, Speaker: The question is:
“That a supplementary sum not exceeding Rs. 16,49,93,000 be granted to the President

to defray the c! “rgui which will come in course of payment during the year ending the 3lst
’

day of March, 1 n respect of 'Ordinary Working Expenses—Repairs and Maintenance’.”

The motion was adopted.

Mr. Bpeaker: The question is:

“That a supplementary sum not exceeding Rs. 4,12,72,000 be granted to the Presideat
to defray the charges which will come in course of payment during the year ending the 3lst
day of March, 1850, in respect of ‘Ordinary Working Expenses—Operation (Fuel)'."

The motion was adopted.
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Mr. Speaker: The question is:

*“I'hat & supplemenfary sum not exceeding Rs, 2,82,08,000 be granted to the President
to defray the charges which will come in course of payment during the year ending the 3lst
da ?,f lm'ch, 1850, in respect of ‘Ordinary Working Exponses—Oporation other than Btaft
an ue -.n

The motion was adopted.

Mr, Bpeaker: The question is:

“Thst a supplementary sum not exceeding Rs. 33,86,000 be granted to the Presideat
to defray the charges which will come in course of payment duri.:g the yoar ending the 3lst
day of March, 1050, in respect of ‘Payments to Indian States Companies’.”

The motion was adopted.
Mr. Speaker: The question is:

“That a supplementary sum not exceeding Rs. 1,000 be granted to the President
to defray the charges which will coms in course of payment during the yesr ending .the 3lst
day of March, , in respect of ‘Construction of New Lines’.”

The motion was. adapted.
Mr. Speaker: The question is:

“That a surplemenfary sum not exceeding Rs. 1,000 be granted to the President
to deinmr:hchfgrg)ol which will come in course of payment during the year ing the 3lst
t] tl

day of in respect of ‘Open Line Works—Betterment Fund assenger
Amenities)’.”’

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1948-50

Mr. Bpeaker: I find that there are cup motions to be moved in respect of
Demands Nos. 18, 53 and 78. The House will first tuke up Demand No. 18.

DEMAND No. 18—MiNISTRY oF HOME AFFAIRS
Mr. Speaker: Motion is:

“That a supplementary sum not exceeding Rs. 8,84;000- be granted to tLe President
to defray the charges which will come in course of payment during the year ending the 3lat
day of March, 1860, in respect of ‘Ministry of Home Affairs'.”

There are three cut motions to this Demand. Are they going to be moved?
Shrimati Durgabai (Madras): 1 am not ‘moving the cut motion.
8hri R. Velayudhan (Travancore-Cochin): T am not moving the cut mosion.

Mr. Bpeaker: It is enough for the present to know that he is not moving
the cut maotion. 1s Mr. Kesava Rao moving his Cut Motion?

8hri Kesava Rao (Madras): I am not moving it.

Mr. Speaker: 1f Mr. Velayudban wants to speak, he need not formally
movs the cut motion under which he wants to discuss the retrenchment policy
with regard to Scheduled Castes. Mr. Kesava Rao’s cut motion is also to discuss
the inadequate representation given to the Scheduled Oastes in services. These
are the two points on which the hon. Members desire to speak.

Shri R. Velayudhan: By giving notice of the cut motion, which I am not
moving, T desired to speak on the retrenchment poliey that is followed in regard
to scheduled castes in the Home Ministry for the last one and a half years.
I8‘is not a pleasure for me to speak on communal questions. I have never
stood for communal claims all my: life hitherto. But here I am obliged to
speak on this question of retrenchment as far as the scheduled castes are con-
cerned. As a matter of faot the social security of these people ought to have
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been tuken into consideration in connection with questions of retrenchment
affectiug them. I have come to know that hundreds of scheduled castes
e.uployees have been retrenched during the last one and a half years. I recently
came to know that the Government have already issued about 18 circulars in
this connection and that in the last one the Home Ministry has asked that no
scheduled caste man should be retrenched if he is qualified. But the evil has
already been done.

Mr. Speaker: I want to be clear on one point. He cannot discuss the:
general policy on these Demands for additional Grants. I thought his point
wus that this additional sum is asked for, in spite of the fact that there has
been retrenchment. That could be a ground for raising the question of retrench-
ment. But he ig criticising the general policy.

Shri R, Valayudhan: I was only quoting the circular.

Mr. Speaker: I want him to confine himself to the particular item in res-
pect of which he has  complaint. He will find on psage 10 of the Supplementary
Démands, the items included in Demand Neo. 18,

Shri R. Velayudhan: My grievance is only this: that in spite of issuing.
circulars...............

Mr, Bpeaker: His complaint could be made at the time of the General
Debate on the Budget and at other times when the financial policy of the.
Government was discussed, but this question of retrenchment cannot be raised
on. this occasion, when additional amounts are asked for. I allowed him to
speak because it is possible that some amounts might have been saved by
retrenchment and that this Demand could have been reduced to that extent.
I thought that would be his plea, for raising this question at this stage.

Shri R. Velayudhan: Strictly speaking the question I want to raise would
not come within the purview of this Demand today.

Mr. Speaker: Is Shri Kesava Rao speaking at this stage?

Dr. Deshmukh (Madhya Prodesh): On a point of order, Sir. After all
this is a Demand made to Parliament for voting certain sums. I respeotfully
submit that it is open to the House to deduct a sum of Rs. 100, although
technically the hon. Member Shri Velayudhan has not moved his cut motion
on any grounds that the House pleases. It is quite in order, quite legal and
quite proper for the Hause to decide that a sum of Rs. 100 may be cut out
of this Demand on the ground that retrenchment in respect of the scheduled
castes has not been properly carried out. I therefore submit, especiully when
notice of an intention to discuss this particular question has been given by.my
friend, that he is quite in order in speaking on this particular issue and in
placing before the House and the hon. Minister of Home Affairs any grievance
felt by him. I do not think it is correct to pin him down to specific items of
expenditure. As a matter of fact retrenchment is a thing for which there
can be o provision in any Demand. If the hon. Member has asked for a
limited sum under this Supplementary Demand, it should be presumed that
this is s0 because of retrenchment effected. So, retrenchment is not a thing
for which the hon. Minister must come to the House and ask for a vote. That
is absolutely impossible. In this particular instance, at any rate, I suggest
that my hon. friend is quite in order in raising a discussion on the question
of ‘the method- and manner of retrenchment :especially of the’scheduled castes
personnel in the service by means of the cut motion he has given notice of.
1 would also like to speak on this question.

Mr. Bpeaker: Perhaps the hon. Member is not conversant with the previous
rulinge on the subject. I am doubtful whether he has grasped the soope of
the discussion on these Demands. In this case, it is the question of retrench-
ment of personnel that has been raised. Now, the hon. the Home Minister,
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or uny Minister for the matter of fact, need not seek the approval of the House
for any reduction in expenditure. That is perfectly clear. lHe has come asking
for more funds. A cut motion could prima facie be moved on the assumption
that there may have been, notwithstanding retrenchment on the one hand,
need for an additional sum for some other additional staff. When I allowed
him to speak on the point mentioned in the cut motion, in the beginning,
1 expected that he would speak on the particular point he had mentioned in it.
Tut 1 found that he was trying to discuss the general policy with regard to the
r.embers of the scheduled castes. Therefore, I wanted him not to discuss the
:general policy as regards the scheduled castes. Now the scope about discussion
in the Supplementary Demands is laid down in the Decisions from the Chair.
1 remember I have also referred to this many times before:

“The debate on supplementary and excess grants is restricted to the particulars contained
in the estimates on which those grants are sought and to the lication of the items
‘which compose those grants; and the debate cannot touch the po‘ricy or the expenditure
sanctioned, on ufher heads, by the estimate on which the original grant was obtained,
except so far as such a policy or expenditure is brought before the Committes by the
-items contained in the supplementary or excess estimates.’

1f T were to permit discussion again by the far-fetched argument which the
bon. Member has urged, this will -again be a general discussion on the
Administration. We are not concerned here with that now, snd that is the
reason why I cannot uphold the point of order raised by the hon. Member nor
can T permit a discussion beyond the scope of the items, Now I would like
to know from Shri Kesava Rao what he has to say. He also seems to want
to discuss the general policy of inadequate representation given to the scheduled
castes in services. Here too, T find, there is an item which says ‘salary cf
officers’.

Dr. Deshmukh: That should cover it.

Mr. Bpeaker: And the question of inadequate representation may perhaps
be covered on the ground that the excess amount required is for officers who
do not belong to the scheduled castes to the extent to which they should have
‘belonged. That will be a different ground altogether from the ground of
rotrenchment. I should like to know what the hon. Member has to say and
after hearing him, I shall be able to decide finally. ‘

8hri Kesava Rao: My point is clear. T want to bring to notice some of the
difSculties that are experienced by the scheduled castes as regards the services.
T want to know whether that will come within the scope of discussion.

Mr, Speaker: T am afraid, he wants to raise general discussion which will
not be permissible for the same reasons which I pointed out to Shri Velayudhan.
This ia after all A Demand for a Supplementary Grant, distinct in scope.

Dr. Deshmukh: I hope you will forgive me if I intervene again. I refer
you to page 10, Demand No. 18, sub-head B.4. There is first of all pay of
ofticers, allowances, honoraria, etc. and then under B.4 we have got ‘Seocret
‘Service Exjenditure (unaudited)’. TIs it not possible to urge that so far as this
expenditure is concerned, most of this expenditure is being spent on personnel
which is non-scheduled caste, in spite of the Government’s policy to have
124 per cent. reservation for them in all Services?

Mr. Speaker: I am afraid I cannot allow that. 8o then T shall put the
demand to the House.

The question is:

“That a supplementary sam not exceeding Rs. 8,84,000 be granted to the President
fo defrav the chargee which will come in course of payment during the year ending the 3lst
-day of March, 1950, in respect of ‘Ministry of Home Affairs’.”

The motion was adopted.
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Mr. Speaker: I shall now take the other two demands,

8hri Shiva Rao (Muadras): I have had a talk with the Minister of Agriculture
and [ think the points which T wanted to raise are probably pointe which are
rea.ly outside the scope of discussion and are not appropriate on a debate on
Supplementary Demands. 1 am not moving my cut motion.

Mr. Speaker: I do not know whether the House wishes me. to put the
demands together or separately.

Shri T. T. Krishnamachari (Madras): I would like to raise certain pointe
with regard to Demand No. 78.

Mr. Speaker: Then I shall put it separately. I take it that the discussion
will be within the limits which I have already prescribed.

Shri Ohaliha (Assam): I want to speak on Demand No. 4.

Mr. Speaker: I presume he will speak within the limits now prescribed. Let
me take Demand I‘?o. 78 first.

DeMAND No. 78-—BTATIONERY AND PRINTING.

Mr, Speaker: The Motion is:

“That a supplementary sum not exceeding Rs, 27,46,000 be granled to lhe President
to defray the charges which will come in course of gyment during the year ending the 3lst
day of March, 1850, in respect of ‘Stationery and Printing'.”

8bri T. T. Krishnamachari: I propose to confine myself striotly to the two
items, one for Rs. 23,46,000 under ‘Paper’ und Rs. 4,00,000 under ‘Other
Stores’. Certain matters have come to light in regard to the administration
of the Stationery and Printing Depuartment, which 1 am not able to reconcile
with either the Supplementary Demand or with the original Demand which
was submitted, namely, Rs. 1,88,84,000, or, with the Demands for the next
year. 1 am not quite sure how it came to happen but I think the matter was
before one of the Committees of this House and Mr. (Goenka was asked to
enquire into it; I do not know what it is but it has come to light that a sum
of a little over Ra. six lakhs has been paid as demurrage for a very large
amount of paper which was lying in the Calcutta docks and waus not taken
pussession of by the Controller for a period of six months,

[MR. DEpPUTY-SPEAKER in the Chair]

Une would like to know whether that amount is represented by this Rs. 23
lakhs, that is, was it a portion of it or it goes with the original Demand of
Rs. 1,88,84,000. That is a point which I would like my hon. friend the Minister
of Works, Mines and Power fo make clear. T was also told in this connection
that in one case about ten million forms were ordered by the Controller of
Btationery and paper was issued for ten million forms. Apparently that is
covered by the original Demand or probably by the Supplementary Demand
because we cannot really say which part of the paper was assigned for each,
but it appears that only two million forms were supplied and the other eight
millions were not supplied at all. It seems to me that though it is n matter
which undoubtedly encroaches on a field which is admittedly that which is to
be covered during the time when the Demands are made for the next year, in
view of the fact that most of this information has come to light subsequently,
if they are true, will be a very serious position in regard to the administration
of this Department, 1 am raising it now. T would like to know how this
Hs. six lakhs and odd in respect of demurrage is accounted for or whether this
Rs. 28 lakhs includes also the Ra. six lakhs. I wouM also like to know what
my hon. friend the Minister has done in regard to the apportionment of blame
and the recovery of the money from the parties responsible. T would also like
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to know, if this additional demand which is now supposed to have arisen by
reason of the extra quantity of paper that the Government Printing Office
consumes is not due to other ucts of negligence which has made the original
estimute fall short of the actual demand and how much of this money has gone
into channels which are not traceable. And I would like the hon. Minjgter
also to tell me what steps he has taken to regularise the accounting in respect
of the shortfall mentioned. I would like to know if the hon. the Finance
Minister has-done. anything in this matter, whether the matiber has bean laoked
into by the Department and whether the matter is now engagiug the attention.
of the Auditor-General. These are all serious matters, if they are true; but
1 am asking for information with a certain amount of hesitation, because. it
is a very serious charge to make against any Department that six lakhs of
rupees have been lost. merely by reason of the fact that the. Controllax: of
Printing and Stationery did not know, or was not aware or was indifferent. to
e large quantity of paper lying in the Calcutta docks. Admittedly, it means
that one Department of Government pays another Department which is
probably on a quasi governmental basis. But nevertheless we are not con-
cerned about that, so long as the loss has arisen, and we would like to know,
before passing this Supplementary Demand, whether steps have been taken,
and what steps my two hon. friends, the hon. Minister of Finance and the
hon. Minister of Works, Mines and Power have.taken in this regard, and how

they propose to .deal with a similar situation that might avise in.the future,
under these circumstances.

8hri Ohaliha: I would like to know from the hon. Finance Minister how he

has asked for a sum of Rs. 28 lakhs and odd as & Supplementary Demand under
Demand No. 4, and

.

........... 1

Mr. Deputy-Speaker: We are now on Demand No. 73. Let us hear about
that first.

8hri Bhiva Rao: In addition to the points raised by my hon. friend Shri T.
1. Krishnamachari, T would like the hon. Minister of Works, Mines and Power
to tell us whether there is any proper system of checking the quantities of
paper and stores that go into the section of stationery and printing, and whether
therce is a system of checking again at every other subsequent stage, to ensure
that in the paper and stores that go to the various Ministeries and to the State
Governments there is no leakage at any of these stages. This is a large sum
of money—Rs. 27,46,000, and it is a little difficult for a member of the Standing
kinance Committee to speak here, because frankly speaking, the explanations
given by the Ministry were not particularly convincing on this point, and
speaking for myself we would have been justified, if the Finance Minister had
come to us at an earlier stage, in saying that we would like to have fuller
explanation of some of the items involved in this rather large sum. Apart
from the question of irregularity, if it is a case of irregularity, because at the
present stage, without proper enquiry, one cannot definitely establish that there
has been irregularity, but apart from the instances to which my hon. friend
has invited attention of the House, I would like to know what exactly is the
systemn that is at work, and whether the Minister of Works, Mines and Power

proposes to have a proper enquiry into the whole thing to prevent this sort of
tming from happeming.

Mr. Deputy-8peaker: I thought it is the duty of members of the Standing
Yinance Committee, if thexe is. any douht, about particular matters, to tgke
the House into confidence and not withhold from the House anything which
comes to their notice. Ultimastely it is the House that has to decide.
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8Sbri Bhiva Rao: If I may explain myself, we had asked for a further ex-

Planation on this subject, but so far none has been forthcoming. There have
bee. memoranda from other Ministries from which similar explanations were
asked for, but 1 find from the papers circulated by the Finance Minister that
this particular memorandum for which we had asked is not among the papers
that I have received; that is my difficulty, aod therefore I have said I am not
in a position to say definitely whether there has been any irregularity or not.

Shri Joachim Alva (Bombayzo: The state of uffairs as revealed by the hon.
Member is almost-scandalous, for the simple reason that the. Government of
indis consumes such a vast quantity of paper and keeps out genuine users of
paper such as people running periodicals or newspapers. Government corners
aimost all paper and the Government of India has a kind of ‘monopoly on the
use of paper that is manufactured in this country by the few mills thut
manufacture paper here; though we want more of such mills. This sum «f
Rs. six lakhs demurrage paid for paper is something almost shocking. Some
kind of check should be exercised on the use of paper in the Departments of
the Government of India. Publications which can easily be printed on ordinary
newsprint are printed on very luxurious kind of art paper which is not availablo
to the ordinary consumer, whether he wants it for running a periodical or
a newspaper or a book.

Necondly, apart from the white printing paper made by: some mills in India,
all the white art paper manufactured by these mills again is cornered by the
Government of lndia. The position of newsprint is delor&ble and we are
reaching eonditions to-day which are almost like war eonditions. _For newsprin
one has to go to the blackmarket. There are honest people running newspapers
and they do not get the quantity of paper they want. They g0 to the Import
Offices and there is difficulty in getting licences, and even if they get the
licences, it is doubtful if they will get them in time. And here we have the
revealing fact as it has been shown by the hon. Member that Rs. six lakhs have
been paid as demurrage at Calcutta, a thing which should never have happened.

1 would like to draw the attention of the House to the fact that the Govern-
ment of India and the Provincial Governments should really curb their
activities in the matter of the use of paper. There is the larger public which
wants the use of paper the primary schools, the elementary schools, the
secondary schools they are all positively starved for paper, so much so that o
little after the war, or during the war, there was a scheme by wlnph secondary
schools wanted to use an ordinary kind of blotting or coarser kind of paper
instead of newsprint for printing books for the use of our growing chl]drgn.
'I'his is a neglected department. It does not come into the purview or notice
of many people. However, this is a commodity which we require for our
constant and perpetual use, though many of us are apt to ignore or neglect it.
First and foremost, as my hon. friend Mr. Shiva Rao said, there should be a
kind ot audit and re-audit and even a final kind of checking to see that stogks
of paper are not wasted away. And there are huge stocks of paper which
Government takes for itself for printing things which can be printed on ordinary
paper, but whioh they print on art paper. This Ims to be checked so that
this state of affairs may not bl: prolonged. thi;mg.the war w; m:;?dtof?:;

2 aper as blackmarketeers were dealing in paper. I re )
tst}l:trtrang;n;fsgct? blackmarketeers in Bombay could not be eflectively dealt with
by the law. Newspaper owners could not get paper and they 'bnd to pay not
double, but even three times the price in blackmarkets for running their paper;
or periodicals with the result that they could not make -both ends 'meo]:, a
would therefore invite the attention of the House to the tt'ct that there ;1 o&
be a severe check-up conducted in dll the’ Departments of Gownt m 4 8
matter of consumption of ‘paper. ' Governmest cannot go on recklessly using
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and utilising paper; they must look to the needs of the civil consumers also,
1 mean the vast public whether they be elementary schools, or sef!ondmjy schopls
or colleges or societies or organisations or any other kind of public bodies which
need the use of paper for carrying on their useful and social activities for the

beneht of the public.

Dr, Deshmukh: I want to speak on Demand No. 58.

Mr. Deputy-Speaker : We are now discussing Demand No. 78. Mr. Rama
0.

Ra

Bhri M. V. Rama Rao (Mysore): I want to say a few things about the
Publications Section connected with'the W. M. & P. Ministry when we t.ire'dealm(gl
with Supplementary Demand No. 78. A considerable amount of printing un
publication work is being done and it is explained in this note that is appended
to this Demand as Laving been caused by the increased activities of the various
Departments of the Government of India. I find that these publications that
are being printed in the Government Press and placed for disposal in the Gov-
ernment’'s Sales Depots, are not readily available, even in respect of Friced
publications. As an instance I might say that the Rules of the Supreme Court
which were issued on the 28th January last were not availuble to the Advocates
while a number of these copies were sold by the Government Depots to any
body who chose to purchase them at one anna per copy and all sorte of people
purchased them for packing paper and many Advocates went without these
Rules. Another thing is that these Sales Depots do not maintain a stock list
or catalogue of what is a\ailable for sale and it is extremely difficult to know,
by the way in which these publications are printed at the instance of every
Ministry, as to what literuture is available on any particular subject at a given
time. The informution is not available from the Manager of Publivations nor
is it available from the Bales Depots, The Sales Depots, being Government
establishments, are subject to all the limitations which Governmental institu-
tions suffer from in the way of business. For instance if anybody wants to buy
a complete set of tha Debatee of the Constituent Assembly, he is given a broad
invitation to look into the dusty piles and make his own discoveries as to what-
ever is available. It is imnpossible to find out which is the set thut is complete
and which is not or what is printed or what is out of stoek.

I would suggest that the hon. Minister for W.M. & P. should inform this
House what arrangements ke proposes to make for seeing that publications of
the Government are issued in categorized series firstly, and secondly, all publica-
tions when they are issued sre incorporated in a list which will be kept up-to-date
and maintained simultaneously at three or four points such as, the Manager
of Publications, the Ministry concerned, the various Sales Depots and lastly-—
but most important of all—the Library of the Parliament of India. I hope it
will be the intention of Government to effect some improvement in .the very
unsatisfactory state of things which now prevails with regard to the availability
of publications issued by Goevernment.

The Minister of Works, Mines and Power (Shri Gadgil): I am grateful to
hon. Members who huve raised cdrtaiv points in the course of the discussion un
this Demand. Let me frunkly tell the House that I also share the anxiety with
which they have been actuated so fur as matters connected with wharfage on
papor are concerned. As a matter of fact a few months ago, when I first receiv-
ed notice about the wharfage, I immediately ordered an enquiry and the enquiry
is still going on. The exact amount of wharfage as has been stated is about
Rs. 658,872. 1 do not want to anticipate the findings of the enquiry but I
am only giving to the House the fact......

8hrl T. . Krishnamachari: What sort of enquiry?
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Shri Gadgil: A special officer has been appointed to go into this question
as to who is responsible for this negligence.

Shri T. T. Krishnamachari: Of what status, a Superintendent?

Bhri Gadgil: A much higher Officer. 'When the orders were placed, it was
expected, in fact it was arranged that the delivery should be spread over for
a number of nonths but in experience it was found that deliveries were acce-
lorated with the result that.iv was not possible to take delivery of the counsign-
ment that has arrived in Calcutta and store it. That was one reason. The
second reason wag that a cousiderable portion of the consignment was found
in a scattered state.

Shri T. T. Krishnamachart: May I ask if he is aware that the IPort Com-
misgsioner of Calcutta has got an enormous amount of storage space?

Shri Gadgil: It was not the storage space made available by the Port Com-
missioner that I referred, but it was the storage space availuble to this Ministry
to take the delivery and stock the paper that I referred to. As 1 said, it was very
difficult to take the delivery of a part of the consignment in this state. Possibly
it may be negligence, possibly it may be an error of judgment. In any case
the Port authorities have been: 8o much exorbitant in charging penal wharfage
that ordinarily the rate is Re. 0/8/0 and they actually charged Rs. 1/8/0. We
are negotiating and it is expected that out of the Rs. 6,58,672/-, if the penal
wharfage is given up, we should be able to recover about five lukhs. That
Jdoes not absolva the officers concerned.

Bhri Tyagi (Uttar Pradesh): What has been done to them so far? Has any
<xpianation been called for from them?

8hri Gadgil: The matter is under enquiry and as soon as we are in a posi-
tion to have the findings of the enquiry, suitable action will be taken.

Bhri Tyagi: Has the officer been suspeuded ?

8hri Gadgil: Now as regards the general management of the Printing and
Press Departments......

Mr. Deputy-Speaker: The hon. Member wants to know if the officer con-
oerned has been suspended.

Bhri Gadgil: There is no question of suspension here. It is not a case of
dishqnesty. It it was one suck case, then 1 would have issued orders for sus-
pension.

Bhrl Tyagi: Is negligence not offence in your Department?

Bhri Gadgil: Negligence is not an offence normally unless it results in scme
accident to life. Negligence in these matters can be amply punished by inflic-
tion of fine or recovery of the loss that Government may have sustained. The
whole point is that at presens there is nothing that I can say with certainty as
regards the persons who would be held responsible and to the extent to which
they can be held responsible but as I said that T share the anxiety. As a matter
of fact, it was I who initiated the enquiry as soon as I knew about the staie of
affairs and I may repeat my assurance that ultimately whosoever is found
responsible for this, he will be made to pay the damage caused to Government.

As regards the general working of the Government of India ,Presses, when I
vigited some of them at Simls, Caleutta and Aligarh, I found that the machinery
was not up to tha mark, it wae far below standard, and in the course of the last
eight or ten years not even necessary repairs had been effected. 1 found that
in comparison with other private presses the work that was turned out was
quantitatively and qualitatively not to our satisfaction. I therefore, with the
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permission of the Government of India, appointed a Committee of Inquiry with
wide terms of reference with a view to impreve the management as well as to
'make suggestions with respect to-the technical enquipment. The report of
that Committee has beer very recently submitted to us and we are going through
it.

Bhri 8hiva Rao: I am sorry to interrupt the hon. Minister. May ‘I
know whether the terms of reference of this Committee include ar inquiry
into the points that I have raised, viz. ensuring that the stores and paper are
properly kept and alsc seeing that the issue on the one side and delivery of the
paper on the other are according to the orders given?

‘Shri Gadgll: That is not one of the terms of reference. ~That Committee
was asked to make suggestions with respect to the management of the Press,
machinery, ete., but' not about the storage of paper. In addition, two years
-ago the Government of Indie decided to have an up to date press and orders
have already been placed and parts of machinery sre being received and that
Press will be set up in the course of the next yesr.

Shri T. T, Krishnamacharl: Have you placed an order for a new Superinten-
«dent also?

8hri Gadgil: In such matters, I cannot imitate my hon. friend and be
frivolous. All I can say is that with a sense of responsibility which I owe to
myself and to this House and to the country, I am doing my level hest. Now,
I will alsc cite to hon. Members a point which has not been raised in the
course of the discussiun. A machine was lying for more ‘than six months at the
dock. I am taking the House into my confidence. I have already ordered an
inquiry in respect of that also. The whole point is that the :present machinery
is sadly behind the standards thut are expected of a modren press, and we are
trying to make it up to date.

Now, as regards the amount of printing that has been done in the course of

' the last two years, if T were to give figures, hon. Members will be surprised to
learn to what extent the amount has increased. The load of printing of reports

.and proeeedings, especially from the Constituent ‘Asesmbly, was very :great.
Thousands of copies of the Draft Constitution were printed. Some were printed

no doubt in cutside presses, but the main burden was borne by the Govern-

‘ment of India Press. Now, the .work of this Parlisment also {m incrensed.
That accounts for the additional expenditure which is now included in the Sup-

plementary Grant. Over and above this, hon. Members are well aware of the
fact that Government activities have increased considerably. It is no longer

a police Stute, confined merely to the maintenance of law and order, and more

and more you are nsking the Government to interfere into what was once. nerely

a private sphere. Therefore, whatever is done by the Government has to be

.dony by Orders and Aots and this means more stationery end more printing.
Then, os a result of the new Constitution, certain Chief Commissioners have

come into existence and certain powers and functions have been taken over by

the Central Government. Ali this has increased the work and the net impact

on tha printing press of the Government of India is great.

Shri T. T. Krishnamachari: Before the hon, Minister closes his peroration,
may 1 ask him tc tell the House as to what has happened to the
1rm eight million forms which have been unaccounted for?
8hri Gadgll: As I have said. it is a matter for enquiry. Then, about
publications generally, all I can say is that I had no idea that this point would
be rnised; ctherwise I would have beea in a position to satisfy the curiosity of
my hon. friend.

Mr. Deputy-Speaker: Will-the hon. Minister take long?
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8hri Gadgll: No, Sir. I am just finishing. To sum up, the Supple-
mentary Grant that has tecome necessary is due to causes which were, I think,
necessary ir. the circumstances of the case snd partly also to ciroumstances,
as my hon. friend suggests, which are beyond our control.

8hri Shiva Rao: Before you put the Motion to the House, I would like o
suggest to the hon. Minister that, while he has taken steps to =ee that the
printing machinery is of the most up to date character, the steps he has so far
taken to ensure that the human machinery is also adequate to deal with this
very rapidly growing department are not particularly encouraging, and I would
like hira to direct his attention to that aspeot of the matter.

Shri Gadglt: I shall do that.

Mr. Deputy-S8peaker: The hon. Minister has already stated that he is
ordering an enquiry into the whole thing.

Shri Shiva Rao: The enquiry is with regard to the alleged irregularities
which have been touched upon and some of which he has also admitted on the

floor of the House. I am suggesting an enquiry into the whole system of
management also.

Mr. Deputy-Speaker: I am sure the hon. Minister will take every suggestion
into censideration. The question is:

*That & supplementary sam not exceeding Rs. £7,46,000 be granted to the Presidend
%> defray the charges which will come in course of gymont during the year erding the 3ist
day of March, 1950, in respect of ‘Stationery and Printing’.”

The motion was adopted.

Mr. Deputy-8peaker: Before we disperse, I would lke to ask hon. Members
‘what particular IDemands they would like to disouss and debate in the House.
I find that all the cut motions have been disposed of. If there are a number
of hon. Members, certainly we will have to adjourn and re-assemble at 2-80, so
that the Ministers concerned may be present. There is no point in debating
the Demands in their absence. glow, may I know from hon. Members what
‘particular Demands they would like to debate in the House?

8hri Ohaliha: T would like to speak on Demand No. 4.
8Shri Rathnaswamy (Madras): I would like to speak on Demand No. 82.
Dr. Deshmukh: I would like to speak on Demand No. 58.

Oh. Banbir Singh (Punjab): I would like to speak on Demand Nos. 53, 85
and 86.

Shri T. T. Krishnamachari: I would like to speak on Demands Nos. 94 and
104.

shri N. 8. Jain (Uttar Pradesh): I would like to speak on Demands Nos. 40,
55, 85 and 107.

Shri T. N. 8ingh (Uttar Pradesh): I would like to speak on Demand No. 21.
Shri Naik (Orissa): I would like to speake on Demand No. 0.
Lala Achint Ram (Punjab): I would like to speak on Demand No. 75.

Mr. Deputy-Speaker: The office will prepare a list nccording to the serial
number. If there are any other Members, they might let me know, but I
think there is a sufficient number already.

“The Minister of Finance (Dr. Matthal): In regard to Demands Nos. 85 and
86, I think that just before you assumed the Chair, the hon, Speaker asked the
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House whether any matters relating to the Departments in charge of the Deputy
Prime Minister would be raised and I understood that hon. Members said that
there was 1o point that they would like to raise. If discussion is raised onm
these two Demands, it would be necessary for the Deputy Prime Minister to
me back o the, House. I think he was given the irtipression by ‘the hon.
Bpeaker that inatfers relating to his Departments would not be raised.
Mr. Deputy-Bpeaker: May I know who are the Members who want to
speek on Demands Nos. 85 and 86?

Bhri N, 8. Jain: I want to speak on Demand No. 88.
Mr. Deputy-Bpeaker: Do you insist on the hon. Minister coming back?

Shri N. 8, Jan: I wanb to speak on two things: about co-operation in
Delhi and about the charges in the Mahatma Gandhi Murder trial.

..-Mr. Deputy-S8peaker: These Supplementary ‘Demands are confined to those
amounts which have been spent in excess of the amounts dlready voted with
respect to policies which huve been accepted by the House, earlier during the
Budget. They are not to be re-opened now.

Shri N. B, Jain: It is not a question of reopening the policy. The question

is, why this oxcess.
Mr. Deputy-Speaker: We shall see then.

The House will now stand adjourned to 2-30 p.M.
The House then adjourned for Lunch till Half Past Two of the Clock.

The House re-aseembled aftor Lunch at Half Past Two of the (lock.

[Mz. SpBAKER in the Chair.]
RESIGNATION OF SHRI V. T. KRISHNAMACHARI

Mr. Speaker: I have to inform bon. Members that under clause 8(b) of
article 101 of the Constitution, Shri V. T. Krishnamachari has sent me his
resignation of his seat in Parliament. ' Co

DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1949-50.—contd.

Demanp No. 4—OpiuM

Mr, Speaker: I shall take up the Demands for Supplementary Grants as
suggested by the House in the order agreed to. I shall put them to the House
now and the rest I shall put en bloc at the end.

Motion is:

“That a supplementary sum not exceeding Re. 23,63,000 be granted to the Presidens
%o defray the charges which will come in course of payment during
dsy of March, 1950, in respect of ‘Opium’.” t e $he Joor sading the Zet

8hri Ohaliba: It was the policy of the Government that the ocultivation of
opium should be curtailed by ten tger cent. every year and last year there was
& conference of Ministers when this policy was adopted. On page 4 of the
«Jlemorandum on Supplementary Demands under item C—Payments for Special
Cultivation in Malwa (Rs. 28,58,000)—in the note it is said:

“The excess is dus mainly to the encashment in the current.yssr of & cheque foor
hMth!’ﬁyﬁhnwoplmm&mmM ...... »
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I should like to kncw what was the reason for ‘special oultivation’ in Malwa.
In Gharipur and Neemuoch we manufacture opium and we have also cultivation.
in U. P. If our production a8 well as cultivation is to be reduced by ten per
cent. I do not think this payment is justified. Apar trom that our policy is.
to reduce it to the medicinal needs of the country and our purchasers are the
E.K.,fthe U.8.A. dand sﬁme Eastern countries. We have sacrificed a greas
eal of revenue and we had brought it down to less thgn one crare aof rupees.
It has #sbn again to four crores &b ripees. This is an ﬁ?ijwﬁﬂiﬁra'glﬁvﬁion
and this éxpenditure is not justified and I should like to liave some explanation
fromthe hon. Finance Minister. There is absolutely no reason why we should
go back on our policy. We also desire that every year the cultivation of opium
in the States that have come into the Indian Union should be reduced by ten per
cent. As such I d> not know why this amount has been demanded und why
there has been spociul .oultivation in Malwa. Was it undertdken under the
instructions of the Government of India or was it done by the Government of
the State in which Malwa is situated? If an explanation is forthcoming the
expenditure may be justified.

. Dr. Matthal; The hon.: Member is perfectly right in stating tha$ the polioy
of the Government now is to bring abous a progressive reduction in the con-
sumption and consequently the production of opium. In the conference of
Ministers of Provhices and Staes ‘th&t T held last” August & resolution wase
adopted unanimously that within a maximum period of ten years the consump-
tion of opium should be stopped except for medical and scientitic purposes.
That policy has been accepted by the Centre and also unanimously by all the
Provinees. It would interest the hon. Member to krnow that one result of the
integration of the States is that the control of opium being a Federal Subject,
the responsibility would be in our hands in regard not merely to the old Pro-
vinces but also in regard to the States. That is the policy of the Government
and we propose to adhere to that policy and implement it. In. this particular
case it iy simply a technical provision, because the expenditure referred to—
something like Rs. 23 lakhs—was incurred in respect. of purchase of opium
froom. Malwa in 1948-49 but the cheque issued for the purpose of meeting that
expenditure was cncashed only in 1949-50. It does not mean any change in our
policy or increase in production. The hon. Member has my assurance that the
policy adopted by the Conference of Ministers of States and Provinces is the
policy of the Govermment of Indie, which they propose by every possible measure
to iraplement.

Mr, Speaker: The question is:

‘“That a supplemen sum not ox ing Re. 23,853,000 be ted to the President
to defra t..ho ogsr -"ﬁgh will come h“:od;:‘o of psyment during g’u‘:: year ending the 3lat
day of March, I&Tin respect of ‘Opium’.”

The motion was adopted.

Druanp No, 9—InpiaN Poers AxD TBLEGRAPHS DEPARTMENT

Mr. Bpeaker: Motion is:

“That & hunt:z sum not exoseding Ras. 1,25,00,000 be granted to the President
to defre: &.’:ﬂ@-w wﬂmhmofﬂmﬂtd%n&n‘m&n
day of , , in respect of ‘Indian Posts and Telegraphs t’."”

. Sbri Shiva Rao: In view of the absence of the Minister of Communications
may I suggest that this Demand might be held over until some other items are
disposed of. Towards the end of the moming session it was decided that these
grants should be taken up in the afternoon, despite the statement made by the
Minister of State for Parliamentary Affairs that certain Ministers would not be
required to be here in the afterncon. In view of thet this Demand may be
held over for the time being. .

Mr. Speaker: T have no objection to hold it over.
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Shri T. T. Krishnamachari: On this partioulsr item I do nod know whab
the hon. Member had in mind to speak about, when he expressed sut’:h a desire
in the morning. The bulk of the Demand happens to be Posts and Telegraphs
Audit and perhaps the hon. Finance Minister will be able to say something
about it.

Dr. Matthal: As far as the Minisiry of Finance is concerned, I think this
morning, before we adjourned for Lunch, apart from the item regarding opium,
thers was one othor matter about which an hon. Member gave notice that he
woul] like to raise s discussion, That was Demand No. 107. I do not know
if the hon. Member who wanted to raise his question is present and if he is
I should be in a rosition to reply to that.

8hri T. T. Krishnamachari: Would the hon. Finance Minister be able to
suy something on Demand No. 104 which comprises 8 number of Ministries.
The Supplementary grant will be accounted for on behalf of the Ministry cf
Finance.

Mr. Bpeaker: No. 94 is Capital Outlay on Industrial Development. No.
104 is Capital Outlay on Schemes of State Trading.

8hri T. T. Krishnamachari: I have raised a query on these two particular
Demands. My poiut is that where token Demands are asked for, the House
is entitled to an explanation. If they are tabled under the main Demands they
are explained. But these are token Demands. That means the expenses
might ultimately be anything. 8o, before the House commits itself to these
token Demands it must be assured to what extent the commitment will be.

Dr. Deshmukh: I would also suggest that the hon. the Agriculture Minister
may be sent for, bacause when Demand No. 58, which is about the Indian
Bugarcane Committee, is taken up, his presence may be necessary.

Dr. Matthai: Bir, I must apologize for the absence of the Ministars con-
cerned with Btate I'rading. Actually, these State Trading schemes relate to
Agriculture and Industry and Supply, and this morning when Demands were
referred Eo by hon. Members who wanted to speak, Demand No. 104 was not
mentioned.

8hri T. T. Krishnamachari: I did so, but probably the hon. Minister did
not hear me. I mentioned items 94 and 104. In fact the hon. Minister will
rceollect that I also mentioned that while token Demands are made, the House
is entitled to an explanation.

Mr. Speaker: Anyhow, the Deputy Minister of Communications is now
here and we may take up Demand No. 8—Indian Posts and Telegraphs Depart-
ment.

The Deputy Minister of Communications (8hri Khurshed Lal): I am sorry,

Sir, 1 could not come earlier.

Mr. Bpeaker: Since nobody wishes to raise any discussion I shall put the
Pemand to the House.

The question is:

“That » lng‘plcmonury sum not exceeding Re. 1,25,00,000 be granted to the President
to defray the charges which will come in course of payment durini)t.ho year ending the 31st
.day of March, 1050, in respect of ‘Indian Posts and Telegraphs

The mation was adopted.

epaciment’.”

DeMaNp No. 21—MiINIsTRY oF COMMERCE

Mr, 8peaker: Then we shall take up the Ministry of Commerce. Motion is:

““I'hat » supplementary sum not exceeding Rs. 1,30,000 be granted to the President
“to def m%wuehwmminmdmmntdmthoyurudingth&n
dmy of March, 1850, in respect of ‘Ministry of Commerce’.”
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8hri T. N. 8ingh: I have not much to say except that I feel that this Demand
has been made bocause of certain increase in staff and increases in pay, dear-
ness allowance, ete. in the Foreign Trade Control Department. ln regard to
these temporary inoreases, especially in & tempo Department, by the nature
of which it is not possible to contemplate that this Department will be continued
too long, I fecl that very rigid economy as well as strictness should be exercised.
My point is that we know that these control measures regarding imports and
exports are of a temporary nature. They cannot continue for long. Then, .by
inoreasing staff in the middle of the year you burden yourself with a staff which
socner or latter you will have to curtail. This sort of thing has
happened iu other Departments also. But I am raising this point
here specially because I feel that this Department is not of u permanent nature.
Therefore you may continue to have a oertain minimum staff, but as this coutrol
business is bound to go in & few years the more you burden yourself with tem-
porary staff, the greater the problems you will have to face in future. Their
disbandment, their reabsorption in some Departments, all these questions will
arise. I also feel that we could do with a little less staff in this Department.
I have had a feclitg that this Department is over-burdened with mors staff
with the result that the output of work is slower. Sometimes it does happen
that if you have a larger number of staff than you actually need the output of
work goes down. A sound principle in business, at least to my mind, is that
if you require ten men, probably you will get the best out of your men if you
have only nine, for the very simple reason that due to heavy pressure of work
the lesser number of men try to give their best so that they can cope with
the work. So I would suggest that such increase in a temporary department

should be avoided as far as possible.

Secondly, in this item a large sum has been spent on frequens advertisoments.
I want to point out that these advertisements are due to the fact that the policy
of the Government has been ohanging in regard to this control system too
frequently. For instance, in regard to the Open General Licenee business,
which came in for discussion during the Budget discussion also, we removed
the restrictions on Sterling Areas so far as certain categories of imports were
concerned. The result was—of course the Finance Minister got a lot of rave-
nue through Customs duty and he was very happy—that six months after, we
realized that we were very rapidly running short of our Sterling Balances.
Therefore we had to stop it. Now, I feel that this change of polioy has been
mostly due to the fact that there has been clamour from this section or that
section of business. Especially with regard to the 0.G.L. I ar sirmly of the
view that the merchant class, the trading eclass, which is interested in the
import and export business—which is interested in importing and selling it and
getting the commission out of the trade—that class of people managed to put
a lot of pressure, munaged to publicize their grievances and we were influenced
by them and we changed our policy regarding the 0.G.L.. The moment there
was a glut in the market it did not suit their interess......

The Minister of Commerce (S8hri Neogy): Bir, are we discussing the general
question of policy in regard vo Open General Licence? g

Mr. Speaker: No, no,

Shy T. N. Singh: I am poinﬂnlg out tha¥ you had to spend more on adver-
tisements and in that connection 1 wanted only to say that it was because of
the changing policy that you have to advertise frequently. Once you went
to 0. G. L. you had to give the whole list and advertise. , When you
stopped it you had to do so. When you restricted it or
modified it you had to advertisc again and thus so many frequent adver.
tisements had to te made. That is why I am pointing out this aspect only to
emphasise that vou could have avolded this expenditure if you had gut a con-
sistent and steady pclicy throughout the year. That was my point. 1 wanted
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to point out these things, not that I grudge the expenses, but I feel that if in
the next year we take note of this point, probably we shall not have the neces-
sity to come betore the House for supplementary expenditure for this sort of
thing.

Dr. Deshmukh: I regret I cannot agree with my hon. friend who has just
sat down. 1 do not know what particular information his conclusions ard
inferences urs based upon, but 1 for one would strongly support the Demund
and would not grudge s little more expenditure on this because the complaints
with regard to the control over our foreign trade have even now not diminished
in any way. My friend was of the opinion that controls are likely to be removed
and ' therefore there should be only temporary staff. The fact is thut it is the
temporarv nature ol the staff which has given rise to so many complaints.
They have no stuke in their appointments. Therefore, it is only human nature
that they do not tuke their work seriously and resort to other means of making
good or enhancing their income. l.ooking to the complaints in this respect that
are mounting daily, 1 feel that there should be some security and surety of con-
tinuity of tenure provided to these officers, so that the way in which the control
is exercised at the present moment would be improved. At present, whet
happens is that thousands of applications are received and the staff is Lope-
lessly limited. One person cannot go through 200 or 800 applications daily and
you cannot expect him to scrutinise all of them and come to a decision. From
this point of view, 1 would urge that the temporary staff should be made perma-
nent as far a8 possible and their status and salary should be increased, so that
they can be trusted tc deal with these matters more reliably and honestly.
The whole merchunt community—in fact, everybody who is connasted with
foreign trade—is today in a hopelessly harassed condition. They have to come
and stay here for weeks and weeks and ultimately they find that the pupers are
not traceable or something of that sort. From this point of view, this Demand
i8, in my opinion. quite justified. I would urge the hon. Minister to look into the
matter with greater care and see that the temporary nature of the officers and
staff does not cuntinue for lony to do the mischief it is doing today.

Shri Tysgl: I have not much to comment regarding the Demand. I only
‘want to point out to the hon. Minister of Finance that when thero are Supple-
mentary Demands on account cf additional posts or increased expenditure due
to dearness and other allowances, some detailed notes are necessary. It is not
.enough to say ‘‘due mainly to the creation of additional posts...’” That cannot
enable Parliament to know whether the demand is really genuine or not. We
must be told the nuinber of posts; why they were created; whether there was
additiona] work; what kind of additional work there was; and so on. 'tThe
previous Government did not think it necessary and it was not their practice
to take the House tuch into confidence. They tried to get their demands
pussed somehow. But todar Parliament wants to understand the pogjtion as it
stands, and whenever similér demands' are made, ’I"wdﬂﬁl"mqudst ‘the hon.
Ministar of Finunce to give us fuller notes. He should not mind u littla 1yore
oxpenss by printing a few more lines on paper. This would enable the House
to know how the demond came about. = . e

Bhri Neogy: I entirely appréciate my hon. friend Shri Tyagi’s difficulty. As
o matter of fact, the past practice has been to circulate along with the Supple-
mentary Demands the relative proceedings of the Standing Finance Committee.
Unfortunately, some of the Demands under discussion relate to proceedings
which took place very regently and evidently the proceedings ocould not be
printed. T have before me a pretty long statement of the case on behalf of
the Commerce Minstry whick was laid before the Standing Finance Committee,
on the basis of which this Grant was approved by that Committee. The whole
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note was cxpected to be printed and circulated to Members as also the gist; of
what took place and the opinion of the Standing Finance Committae It is' &
pretty long document. I can show it to my hon. friend and I am sure he would
be satisfied in regard to everything that he wanted to know.

8hri Tyagl: In that case, a brief note would have been better.

Mr. Speaker: I may inform the hon. Member that three copies of thess
proceedings have been nlaced in the Library. A circular was sent last night
to hon. Members, notitying this fact. It is possible, of course, that nll hon.
Members may not have read them.

Shri T. T. Xrnshnamachari: I have gone through those proceedings, but I

em afraid I am not any the wiser. I would like my hon. friend the Miuister
of Commerce to note that.

8hrl Neogy: Well, I do not know. At least, the Standing Finance Com-
mittee was perfectly satisfied as to how the Demands arose.

8hrl Tyag1: My point is not clear, it seems. What I wanb to have is this.
In the footnote, there should be a reference either to the deoision.or to the
meeting of the Stunding Finance Committee which considered this matter.
There should be a reference tc the papers laid on the Table by my hou. friend.
One or two paragraphs alone on these lines would have sufficed. 1 do vot wan$
that lengthy note to be incorporated. Supposing posts are created in Bombay
or Calcuttn. We must be told why they were created—whether due to addition-
al work or otherwire—etc. Only a few remarks like that should be incorporated

in such cases.

8hri T. T. Krishnamachari: Might I be permitted to add, as a person who has
been for donkey's years a member of the Stsnding Finance Committes, thad
the Standing Finsnce Committee Report is always in the form of answers to
8 questionnaire and unless we know what is the background of the thing referred
to, Members may not be any the wiser by reading the proceedings of the Htand-
ing Finance Committee alone.

8hri Neogy: The questionnaire forms parb of the proceedings of the
Standing Finance Committee. I have a copy of the memorandum which is
in the nature of auswers to various questions. (Interruption.) It is usual to
supply a copy in the form of a printed booklet. This year, due to rhortness
of time obviously, the printing could not be done, but as pointed by you, Sir,
a few copies have been placed in the Library. That is all that I can say with
regard to the yuestion of procedure.

As regards the question of steff, it is very regrettable that, in the very nature
of things, the staff of a temporni organisation of Government has to be tem-
porary. We cannot possibly make permanent appointments in a temporary
organisation, but gubjeot to this dificulty we are trying our best to see that e
fair proportion of at leabt those who have to do the responsible part of the
work—i.e, officers—is drafted from permanent appointments which they may
be holding eisewhere, their services being, so to say, lent to this orgenisation.
That is ull that can be done, and that is what we are aiming at. As a wntter
of fact, sorue of the officers belong to permanent Services and they have been
drafted from various Ministries including the Commerce Ministry itself. I do
pot thinit that I need say anything more on this particular point.

Now, I wish I could agree with the hon. Member who said thdt the fewer ‘the
staff the greater the efliciency will be. As a matter of fact, as has heen riated
by my hon. friend Dr. Deshmukh, there is a lot of complaint on the score of
sccumulation of work, delay and all thas. From my own experience, I inuy say
that when I took over charge of this portfolio—I am speaking from memory
—there were very nearly 60,000 applicdtions pending consideration. In order
to clear up these arrears, the Finance Ministry sanctioned quite a considerable
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addition to our staff. I forget the number—it may be over 70. We also munag-
ed to draft the services of some of the officers of the Commerce Ministry itself
to the Import Control Organisation, and the very first difficulty that we were
faced with was that there was not sufficient room for the additional staff to sit in.
80, we are working under various hundicaps about which I think most hon.
Members have no idea. I am perfectly aware of the grievances of the public,
but the circurnstances under which people have to work are also most difficult.
But we are trying our best tc improve matters. As a matter of fact, the ques-
tion came up on diflerent oocasions in this House both in this Session and in
the last, and the House has committed itself to giving the Import Control
Organisation an increnss in the number of stafl so as to enable the work to be
3rm expedited and improved. We have already taken in hand the reor-

*™"  genisation and we shall be in a position to see in the course of a few
months as to whether the required improvement takes place.

Mr, Bpeaker: The question is:

"“That & supplementary sum not exceeding Rs. 1,30,000 be granted to the President
to defray the charges which will come in course of payment during the yoar ending the 3lst
day of March, , in respect of ‘Ministry of Commerce’."”

The motion was adopted.

DeEmMAND No. 53—AGRICULTURE

Mr. Bpeaker: Motion is:

‘“I'hat & supplementary sum not exceeding Rs. 10,66,000 be granted $o the President
to defray the charges which will come in course of payment during the year ending the 3lst
day of March, , in respect of ‘Agriculture’.”

Dr. Deshmukh: The demand relates partially, at any rate, to s grant to
the Indiun Central Sugarcane Committee.  The amount provided for is
Rs. 1,75,000.

Now, with regard to the working of the Central Sugarcane Committee, I
think the hon. Minister of Agriculture will agree that this Committee has been
urging upon him the desirability of endowing it with certain executive powers.
I know that thers are certain difficulties, constitutional as well as otherwise on
account of whicn Government is not a position to give full autonomous powers
to the Indian Central Sugarcane Committee.

But, the situation at the present moment has altered altogether. We had
tho Sugar Syndicate working for a number of years. That has now been more
or less disbanded, sithough we do not know at what stage that disbandinent is
at the present moment. There are only short oocasional reports appearing
in the papers that the Syndicate is going to be wound up; we do not yet know
what exactly has in fact happened. Then there has been another change which
is very important, and that is with regard to the withdrawal of protection to.
the sugar industry, although under the present circumstances the withdrawalk
of the protection will probably not have any adverse effect either on the sugar
industry or cane growers. Wo have on the one hand no foreign exchange to buy
sugar abroad, and secondly there is also a ban on the importation of sugar. But
the whole position about the Indian Central Sugarcane Committee is far from
satisfactory.

To the course of a speech before the Indian Bugarcane Committee the hon.
Minister of Agriculture suggested that it was his idea to form a sort of a sugar
oouncil. It was intended, I believe,hto be an advisory body indmatten relattmogt
to growing more s ne, fixing the prices of sugarcane and sugar, gran
proteotio:gto the i:Smtry etoc. e proposed council was also equotod to deal
with matters relating to distribution of sugar. The whole origis in regard to
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sugar has ocourred on account of the unsatisfactory distribution of the com-
modity and yet the Ministry is acting on ite own and the Indian Central SBugar-
cane Committee has nothing, to do with it. Now, I think the claim of the Cen-
tral Bugarcane Committee to have a say in the distribution of sugar is not an
unreasonable one. 1 would, therefore, like to urge, taking opportunity of this
demand coming before the House, that the hon. Minister should examine the
possibility of associating a small sub-committes of the Indian Central Sugar-
cane Committee, firstly, by endowing it with some executive powers, und se-
condly. consulting it in regard to the distribution of the commodity. -

As we know, this is one of the main and vital problems which has affected:
and afflicted the whole nation and it is high time that Government takes iuto
consideration the advice of an expert body like the Indian Central SBugarcane
Committee. 1t is natural that a common man should say that there is no
reason why the price of sugar should have gone so abnormally high-—ag high
a8 Rs. 3-8-0 per seer. As I had occasion to observe recently every lhundred
miles seem to. put an extra four annas on the black-market price of sugar. Now
nohody is happy about the position and 1 do not think that anything very
grave would have happened if we had chalked out a definite and n different
policy. I personally think that there is every reason to pursue a different
policy from the one which we are following. We could, I think, have improved
mutters by ussociating the Indinn Centra]l Sugarcane Committee. For the suke
of being within bounds T am referring to the Indian Sugarcane Committee, as
otherwise T am very much nervous that you will rule my observations cut of
order. Therefore, T have to connect every observation T muke with the Indiun
Central Bugarcane Committee as I fear you may at any moment say that I
cannot discuss the sugar policy of Government on this demand. If the hon.
Minister had taken the Indian Central Sugarcane Committee into confidence,
we would not have been in the plight in which we are at present.

I would also like to point out that the grants made to this Committee are
hopelessly insufficient. If we compare the grant which is proposed to be given
under this demand with the grant that was made in the previous year, we will
find that there is a great difference. The Indian Central Sugarcane Committee
has been ugitating for a very long time for more funds and if these are not made
available, research and other work which has been undertaken by the Com-
mittee, at the instance of Government, are liable to suffer.

Prof. Ranga (Madras): I agree with what my hon. friend Dr. Deshmukh
has said just now. At the same time I wish to warn him as well as this House
shat it is not enough to endow this committee, or any other commodity com-
mittee with & few or a8 large number of executive powers. What is more im-
portant is that in addition to giving these powers the Finance Ministry should
realis: that these committees should be given sufficient authority to spend

moneys that are placed at their disposal.

My bon. friend Dr. Deshmukh said that the money placed at the disposul
of this Commifttee is not enough. But the complaint t was made et the
meeting of the Standing Finance Committee was that the Sugarcane Com-
mittee was not able to spend all the money that was placed at ite disposal.
Some of my colleagues were rather inclined to the view that even the funds
that are placed at their disposal may be further reduced on the plea that this
Committee was not able to spend it. It is as well for this House to enquire
why it is that this Committe and the other commodity committees likc the
Indian Oilseeds Committee have not been able to spend the funds placed ab
their dispossl for developmental research. It is all because of the difficulties
thut the Finance Ministry puts in the way of these eommittees spending their
own funds. How do these committees function? Thev are all statutory bodies
and they have a number of sub-committees formed subject-wise. Their roports



2212 PARLIAMENTARY DEBATES [27TH MAR. 1950
[Prof. Ranga]

n to the Finance Sub-Committee and after scrutiny there in the light of the
unds at their disposal aud in the light of the demands of the State Govern-
ments for their own schemes, ceriain decisions are arrived at. These decisions
then go before the whole of the Commodity Committee which was at one time
called the Commodity Parliament. The decisions are discussed there at greab
length and conclusions come to. The Secretaries of these different Com-
mittees then try to implement those decisions by drawing funds from their own
sllotments already deposited in Banks in their own names. But, unfortunate-
ly, al present these decisions have to be communicated by the Secretaries
along with the schemes to the Agriculture Ministry. The Agriculture Ministry
sits over these proposals for several days if not months before sending them up
to the Finance Ministry. In that Ministry the tortuous progress begins.
There are references to and from this Ministry to that and in the end the
Finance Ministry cuts down the grants and sends back the papers to the
Commodity Committes. This Committee, which is not in the know of the
details of the schemes proposed, sends up the thing back to the appropriate
Committee or the State Government concerned. The State Governments
thereupon say: ‘We do not want these things. These funds are not enough.
We have appointed some staff and if these are all the funds that we could
have the staff will have to be disbanded’. The schemes come back again with
the information necessary to give the Finance lepartment a satisfactory
answer and ultimately the committee concerned, in exasperation, accepts
whatever the Finance Department gives. I do not know if these things come
to the uotice of the hon. Dr. Matthai. Some six months later the full com-
mittee meets again and if it does not agree with the Finance Department, &
delay of another six months results. In this way one yesr or two years are
wasted over the implementation of schemes. As a Vice-Chairman of one of
these Committees this has been my experience. I am not able to say to this
House that we have been able to implement even 50 per cent of the schemes
passed. This is 80, not because we have no funds, but for reasons I have
given. For instance the Oil Seeds Committee has ten lakhs groaning in the
Bank; we do not know what to do with the funds. The Finance Depart-
ment is responsible for this situation. The Sugarcane Committee also has
large funds at its disposal.

4An Hon. Member: Forty-nine lakhs.
Dr. Deshmukh: Seventy-four lakhs.

' . Ranga: All this money is there groaning in the banks.” And yet the
Finance Minister says we have no grants for research. Here is money
earmarked for certain purposes and placed at the disposal of the various Com-
mittees, to guard against the exigencies of the Central requirements.

Lest this House should have all the time to devote to the administration of
these things, we have created ‘Parliamenta’ and even when those ‘Parliaments’
come to definite decisions, some clerk in the Finance Department looks into
these things and raises a question, ‘why?’. Then the whole chain begins to
move. In this fashion we are frustrated and rendered incapable of spending
the funds placed st our disposal. Do we not want cheaper sugar and greater
production of sugarcane at cheaper prices? Then, is it not necessary to im-
prove and develop these researches? How can you do so unless funds are
placed at our disposal? Is it contended seriously that a statutorily-constitut-
ed body is less responsible than a clerk, a Deputy Secretary or even a Becre-
tary of the Finance Department? I have been one of the champions of thé
Tinance Ministry remaining as the watehdog of our finances. I am still ‘their
chempion in that respect. But here you have created a special machinery.
‘They should not bring in this Agriculture Department first of all, as a sort of
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midwife. It need not intervene between the Commodity Committee and the
Finance Ministry.

The secord thing is that in the Finance Ministry also, some responsible
officer at top level should be responsible for scrutinising these things and
passing them within a definite period.  Within a fixed period of time, he
must see to it that all fhe questioning is over and definite sanction is given
to the schemes sent up to the Finance Ministry after scrutiny by the various
sub-committees and the Commodity Committee.  Unless and until the Agricul-
ture Ministry as well as the Finance Ministry make up their minds to speed
up the work, it will be impossible to do anything to push shead agricultural
research What is the earthly use of blaming the poor Indian Council of
Agricultural Research that it is not able to give satisfactory results? Some
friends of mine......

8hri B. Das: You forget that it was the Imperial Council of Agricultural
Research. It did nothing and it will do nothing!

Prof. Rangs: T have always disagreed with friends who held that view with
regard to this Council. 1 have always held the view that this Council is of
very great importance and I em glad that it was established. 1 am anxious that
it should be further strengthened. But I am free to confess to the House that
its working will be unsatisfactory so Jong as this double-filtration that is going
on today is insisted upon, first by the Agriculture Ministry and then by the
Finance Ministry. How did you raise the funds placed at the disposal of
these Committees? The funds were raised by an agricultural produce cess.
You said that you are placing these funds at their disposal. 1In the Indian
Council, the States Governments are also represented. =~ They have a number
of sub-committees for various schemes. After scrutiny and consideration,
they finalise certain schemes and send up their proposals to the Agricultural
Ministry.  There somebody sits over the propoeals and again in the Finance
Ministry this business is repeated. Therefore, even in the case of the Agricul-
ture Ministry 1 suggest that the same procedure should be followed as soon
‘a8 possible.

The hon. Dr. Matthai, whenever he accepts u point, is really quick in
properly responding to this House and implementing its decision. I sincerely
hope that he would be able to help the Indian Agricultural Council as well as
the Bugarcane Research Committee, ete. to discharge their functions and give
better satisfaction to this House.

8rl M. A. Ayyangar (Madras): T was one and I will be one now to oppose
the Grant to the Indian (Céntral) Sugarcane Committee of Rs. 1,75.000 for this
reason that it has accumulated a sum of Rs. 74,00,000 already. What is
now asked for is not required for its current expenditure. From the exoise
duty on sugar at the rate of one anna, year after year, for this research on sugar-
cane & sum of Rs. 49,00,000 has been collected. This year what ix wanted
by way of a Supplementary Grant is not that they are short of funds and
therefore Rs. 1,75,000 are necessary for payment to the establishment before
the end of the year. This must also go as if this is the first charge upon the
excise duty on sugar on the general revenues of India. The idea is that this
money must go into this pocket and go on accumulating there. It is a charge on
our funds, and therefore wherever any Research institute is established, morey
ma) be paid to it from time to time, but technically and constitutionally
it is not proper that we should allocate this money so that it tay acocumulate
for years and years. It is not a statutory cess that is imposed. It is under
the Finance Bill that the excise duty is imposed and this one anns is set apart
for purposes of research. It is obligatory for the Minister of Agriculture to
come and tell us why Re. 1,75,000 are necessary for this yeer that he wants a
supplegxentary grant; otherwise the Institute will have to be closed.  Nothing
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of that kind is placed before us. On the other haqd he wants that money to
be aocumula.ted? 1 entirely agree with my hon. friend Prof. Rangs thst.thoxg
monsy we supply from time to time is being accumulated and the very bgsmf |
s supplementary grant is not there. =~ Why should we creste an incentive for
squandering the acoumulated resources? It is not as if when the ‘Cen_ttal Gov-
ernment sanctions an expenditure of Re. 850 crores year by year, it will not be
able to give Rs. 1,75,000 for the purposes of sugaroane research.

I understand that this Research Committee meets often and officers fromr
the Finance as well as the Agriculture Ministries attend the Committee meet-
ings. They listen to what is said, they are practically parties to the resolutions
and when the formal sanction is sought and the papers go to them, the very
officer who nods his head to those resolutions puts up a query as to why this
mouney is wanted. I do not know how this kind of red-tapism will  produce
the esired results in research. If it is a question of window-dressing, it is
all right. 1 feel that the research funds are not at all serving any useful purpose.

1 understand that there is only one gentleman who Jjs in charge of 100
commitfoer in agricultural rerearch. He is supposed to know everything, such
as sugarcane, oilseed, rice, potato, ete. In this way vested interests are created ;
one man catches hold of un Institute and he would not allow that Institute
to go forward. There is Mr. Venkatraman who is an expert on sugarcane. He
is prepared to spend all his time but another man has got hold of that Institute
and he would not allow it to progress and that is the way these Institutes are
working. Formerly I was under the impression that various funds are needed
for various research institutes but now I see that there are pockets and vested
interests created in various ways. It is all & window-show to the outside world
that we have so many research institutes. But nothing happens in the field
of research, in the field of agriculture or in the field of industry. We are
spending lakhs and lakhs and these amounts never come under our scrutiny.
No administrative reports are given. We do not know what is going to
happen. I am not one of those who believe that no research is necessary. I
believe that research is necessary in every department and that is the only
sure way to make progress. We are in a scientific age and we are far behind
other countries in this matter but unfortunately these are in the hands of per-
sons who have absolutely no knowledge of research; they are sticking to what
they learnt 25 years ago in their school days and they will not allow knowledge
to percolate. That is the unfortunate position. I would therefore urge upon
the Minister and the Government to appoint an Enquiry Committee to go into
the various institutions that have been created.

. Another matter which I wish to bring to notice is that a scientist whose job
it is to make research immediately after taking the job finds it profitable to
go into the Steoretari.at- and thus wastes all his time ond energy in sitting at the
desk and doing olerical work. In one breath we say there is want of scienti-
fic man power and in another breath we are drawing all the scientists into the
administrative offices of the Becretariat. I would therefore say that the time
has come when greater impetus ought to be given to scientific research. I
would urge upon the Government to eppoint & Committee to go into all these
research institutions for which moneys are being granted from time to time
and see how far research has really improved, what gain has come to us and
bow far these researches have been implemented and until all this is done,
I am not in favour of granting this Rs. 1,75,000. It is not wanted for current
expenditure, but it is for the purpose of acourmnulating in some other fund over
which you and T have no control. That is my point so far as that matter ie
oonoerned.
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Then, with respect to a small expenditure we are making much. I am a
Member of the Standing Finance Committee. The Standing Finance Com-
mittee proceedings are printed and supplied to us. We are only 16 or 20
persons. Are they printing only 15 or 20 copies? At least 250 or 800 copies
are printed and they could be circulated to the Members of this House.

Dr. Matthai: My hon. friend Mr. Ayyangar will understand that the meet-
ings of the Btanding Finance Committee in regard to these matters were held
so recently that it was not possible for us to get them printed in time. So
in order to put the House in possession of the information, we adopted this
rather provisional arrangement.

Shri M. A. Ayyangar: I am glad, but unfortunately the hon. Minjster
forgets that I am also a Member of the S8tanding Finance Committee. From
time to time as and when the meetings are held we get printed books of this
kind. I agree that if a meeting was held the day before yesterday, it would
not be possible to supply copies but these volumes were printed in January and
there is not even an index and it is a job for & man who is a Member of this
Committee to go through them or e any constructive suggestion.

Then I come to another matter and I would like hon. Members to note
this: During the Budget session all materials are placed before the House
and new schemes also come within the Budget. But after the year is past,
‘before another year comes in, if any new schemes have to be undertaken,
which is the agency which goes into that matter? The Ministry concerned
makes & proposal and sends it to the Standing Finance Committee. The
Standing Finance Committee goes into that matter fully and it is only in the
form of supplementary grant the scheme can be embarked upon and this may
ultimately cost crores of rupees. In all these matters, I would insist upon the
hon. Ministers to whom these items relate to stand up and explain them to the
House, because this is not a supplementary demand but they are in excess
‘with respect to the principles which we ?eve accepted already; they must
stand up and then say: ‘‘During the year under review for which I have come
for the voting of a supplementary demand, these are the new schemes I have
undertaken.”” 1t is going v cost so much and it will take so many yenrs to
complete it.” Tt is not enough if some information is given in some corner
of this book; it does not meuan that pointed attention is drawn to all these
matters. There are enormous schemes for which there are Demands of
Rs. 1,000. But I would urge upon the hon. Minister to come forward and
inform us why and how these Demands are made, before asking the House
to pags them.

As regards sugar, I think I bave said enough.

There are just one or two matters more which I would like to tcuch upon.
If you will kindly turn to page 25 of this book, there you will find Demand No.
58 and there is this item—F. 4 Grant to the Rajasthan Underground Water
Resources Board—Rs. 1,50,000, and the note says it is ‘‘to examine the
posaibility of tapping the underground water resources in Rajasthan.”’ Now,
‘there has been in Delhi for the past four or five years an Underground Water
Board and I understand one Assistant Engineer with the rigs already avail-
able here demostrated that he could bore wells at the cost of Rs. 15,000. He
actually dug three such wells round sbout Delhi. All along jt was said that
it will cost Rs. 75,000 to bore one such well and white men have to be im-
ported from America for this work, and without this cost and the men and
machinery from abroad nothing could be done. But here was s demonstration
by an Assistant Engineer of three wells close to the capital of India being dug
at the cost of Rs. 15,000 a well. But then they did not pursue this matter.
No pumps were allowed and water was not allowed to be pumped up. The
«existing Underground Water Board was disbanded, the whole orgsnisation
went underground. And here we have it again all through the desert coming
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up sgain in Rajasthan. At the Centre you do not want it now, you have dis--
banded it, and it is reported that Rs. 75,000 would be necessary for boring ®
well. But it was pointed out that Rs. 15,000 was enough. 9‘:;hi,s' was done
by an Assistant Engineer, but because he was an Assistant Engineer who did
something which the Engineer could not, what do we do? ‘We decide to drop
the whole scheme. Aud now you want to have this work started’ at Bajasthan.
This is & new scheme started after the Budget. Should we not go into this
matter? Unfortunately this is the position. The Ministers are not able to
check the subordinates under them. Investigation is necesssry in these-
matters. Here was the case of three wells being dug close to Delhi and at
the cost of only Rs. 15,000 a well, and this organisation that you had in Delhi
had“béén disbanded’ and hete is & Demand ~put forward to start another at
gnjast}:la;l. How on earth can the hon. Minister expect me to support this
emand

8hri Tyagi: No action has been taken against the Engineer who......

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): May I
point out that the orgunisation at Delhi has not been abolished?

Bhri M. A. Ayyangar: Is the central organisation here in Delhi now?
lshrl Jairamdas Doulatram: Yes. I shall explain the position when I
reply.

Bhri M, A. Ayyangar: Very good, I shall wait for the hon. Minister’s reply,
But 1 have also been at this for some time now and I have understood it
differently.

Shri T. T. Krishnamachari: It is called the Central Ground Water Organi-
sation.

Bhri M. A. Ayyangar; Well, as I said these are post-Budget schemes.
There is then the grant for the scheme of crop cutting experimeut on whea¥
and paddy. I am not against making researches, and during the course of the
year many things may come up for which money is required. But weé have
to go into these matters also. For a long time in the Indian Agricultural
Research Institute experiments have been conducted and there have been
statisticians nlso. There wus one—I forget his name, but it begun with the
letter N. What we want to know js, what has been done so far, and how far is
this additional sum necessary, acd this the Minister in charge has to explain
to the House before the House can vote in its favour.

Yw& ol fag : awifaw fedt efiwe (Hon. the Deputy Speaker)
qrgw & oY wiw €Y ¢ fr §feam gpre ¥ w3 (Indian sugar cane Committee)
W i (grant) 7 foar g A X gEgww AG @ Gwar | IEW W WY
wug ag aark f5 o sewr ¥ qw ofg® @ swwm @ @ 1 AR sww S
NHAT G AT IRT e A w4 (Committee) & v wa & fawfad &
W I grA e SR ER & fofed d g X wff § 1 F awwer g e
we s ok gEa g ek d w ddeai @ onee (light) a @ weht @ o
WO FTOw 7y AR gver § e Porad dewr d s agm et mard s foreey
W wifedy w4& (Commodities Committee) & /< sma Twwr fawrr oF
8t ARy wrgw @ e o feaw w3 (Research Committee) aff & afew
fardt sarqre o gfe & vk ) AT W T W S W o gl wfedie
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Ayt N Jew FT AN =rare et §ze (interest) wrAr wamar
fa¥m, wroer® aet & foldRfea (representative) wrer firdid | off Wi Fwd
FEIC AT AR A, a1 N W IT TE W ey T F e el & veearee
®T Tyt 7T 95 Al A 1 o A Wi § 6 ag TR (wIer ¥ Y o oy T guRd
WY aueT & S § weres far o farerdy fie v o o o va el qg srene
§ 5 @ wWifedy. wdfeql & st oimawfoR (agrioulturists) wr foidfe
(representative) ®Y¥3r fear w1 ¥W¥ -wwTAT FTERR MY ITgEA & FoldRfew
fod PR AANH R qAR A | e uT fear v A oFf et =T WY
q Tar wheer R ¥ refar o fawrae Y § wg 3 € omde | snTe-waw quirweafceY
! AN (majority) 8 wwit @t ag wrmw fafreee (the hon. the
Finance Minister) %! wwqx %< & fir & Ia¥ wanfaww®

NPT RN @ aa A qgrr G E 5 chwew fafred (Ministry
of Agriculture) T gt wifegd | & aww g fr oo fafredt ¥ o5 e
® A qrIgR fegaer wrAfgd | W@ g § I wfeArE wY g frmr o
gvar # ghwewt fafaedy @Y fad T oK oF aste Y ag W fwe
qoTg AT =TI

wE s aies fedt aftwy aga 7 ST moee fraw i (underground
Research Board) F et # ot fyw frard tod A gawam agmag ) d W
IRT FEE® HWA IO A KL A g | uF wfaz gofamT (Assistant
Engineer) firex #eae § 1 39 0% frara  feel & el aas fafrex
am% wiw==7 (hon. Minister of Agriculture) #1 ®R1f &1 I8 w=&Y &
e g fememm mm § fr faftexr smw @ w e § s o
& femr o wrd) wER wgEan fewrg 5 o@g T t¢ aR v e
¥ e orasar | agag W TMFQA E 5 Iy wawd o &
fe gt ¥w & s fow (Rigs) i fed, &R g s 3w & = § &y Y
TR E | AT Al Y g7 afay wrAgm d ) g E e T wraw
Tt F1 Fré HET Fifaw R A AR e KW oy ww | A @@ R F ) v qwn g fw
qg a1 Fg a%w a7 § | 99 fewma F gy A fgwraa € € § fv s ¥ (Under
Secretary) ¥ aug ¥ wsi 1 &% (Scheme) ¥ A% frar mar1 IR 7y whr
¥ § fir Iq awa & 39T o srdart O ary faree f oY e preT agemar & ar
Ta faers st N 9w | & ANEe Frar Y s agar §, & faw ow any st
g W § 6 A OF STe 33 g wWar A¥foew w1ew (American cotton)
1A 92 (Subsidiary) ®Tfrmrar @ IWF AR T wr fregm ey fe oy
T # wxfeerdr § fe ok dw & N wfie (economist) a1 WY v g
@y ¢ 5 dw & cfiwewe sWww (Agriculture Products) # dware
Y I Fwr wey T derare gt A wwt § 1 @ anfaw ande ot gat wEt ¥t
# Y wg wrgen § 1w (Burgeoise) afew arie foly weit § ew fgaw & oft
forer firsht s oy e wgrlt Erefy S forg oy el g & fi ey sfrerey warf o o
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T gud T §1 o Oy forg A qradw (America) ¥ et dar Al w3
awd, fore iy wY firey & F7eT, orgt wTe TR F1eF & g E fedwd g d, ag frw
Ay o &a7 Tt wTERd § g Hww et FA A fgger & @R a fewrl ¥
e Y ey & 1 7 e Y oy ol f o g T & ofy o vy e da o A 1R IERY
fararc gt g | g AT Wifigd i x@ e AT Ao AW § @ gUEw F9 aW
feger ¥ dara W AT G| R AW TS g AR § P sl wre
w) smawy gafeeTey (subsidize) 7 FTT ¥ #R Fwdw v gAX AW ¥ W SFATr
arar & Sa% ol wafgergy 7 w7 9 @ @ ford frgra w0 € oflweeee
sreweg & fod fafesw sTe@ (minimum prices) feee (fix) & o 1 A
(Boyd Orr) st ¥eTRem® go THo dto & ¥l § a8 ¥d am w g, I
waerar 6 avQwr & agT KA w7 AT w o agrr O aw aw gwwhwT e
§ gg fesmrQ o fir T IaeT WA LT T & 7 @7 A FTHTC AFL AT
OTh | A % @ A F e @ g Angan g wrew & fod sy samay v wafedy
Fae qryER Rl FamEgEwreT 9T AT 9F A AW FEA N TEAAE TXw
(economic price) FHX | B WTEA &1 Car N &y § i fraw faoge
ANETA RN RNV § A I 7 7 81 §F wanr
& e g g e g v ag 3 & B g g e arer anft g & sl
vox fyya #few (Dumb driven cattle) @18 g ¥ad awqE a9 3¢ g
waw e 3k § fr forg oy § 3w o1 wrnr € ag e fgw dar s d )
ferd s fi e T g T S I ART | TR F o7 w7 @Y wWRT Av A A
Wy & FWA | A T qgS ¥ w7 AT e A Sl A T A derar aga W
T § AT I I« ¥ PR w7 G I Frewy e A I A A N ¥ T w
N HEAFH WM AT A WS FFam RN @ |

T HOTaT OF Wi Y 8w €, AR ag whwens g ¥&ege (Agrioul-
tural Research Institute) % aR g1 | T faofa® & 30 T 7@ &
agi & A T, AT T At gATR AT 4 #T gEt avdY $ e wrd g /e 4
T wiwewT e $eteqe & T 1 A F HTeT AWET AT IR €, IR daen e
I% 71 fas (research) Mg 1 s W foast &1 s=xv swar 9@ Ay
fegeam & g FTH ¥ AT AT A AR | BT I qE AN T 2 R gt A A
TV TN §AT & a1 A, A ag avdwA srowr AR A A S wEr wwor @
fir I8 foast ®1 feal & &a a% 7 ogem @ F sl R A & A, g e
s a1t 03 fod §, ag owdEn (extension) qfad¥ (services) amar ITdr &,
T FTOTC T ATE § A G, I0% 92T 78 AYAT FF femary § | Swiy ) agt
o § X I 7% fraom ¢ fiv v fig § O & e A e o dw At o
quT 8w & foad feam faege |iog O 7@ &) e98 & qeag o s T & | AT AT
ok e (radio) ¥ FNE I N APy WIS ETIW AR IENL | A FES
g d fs wadY oew sy Y W Rear arar W W I sre o s oY 4
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AT CHHT HT w7 F ford wav fed A & Forerer agi & ot & W et a1 s
gag w1 fw d, faedht ¥ o o o W Tl g, ag ATl L

Mr. Speaker: The hon. Member is trying to cover the whole und. He
will restrict himself to the particular Demand that is before us. e need not
go into the question of general agricultural research by the I.C.AAR.

Oh. Ranbir Singh: There is 8 Demand:
“Payment of the Net Proceeds of the Cess on Agricultural produce to the Indian Council
of Agricultural Research.”

7t A aY vy @ AT g X Fead A gfe ¥ vy @y o A W v wr ek
HTaRT A &Y 75T ¥« e fead M @1 A 7 gwrmomm 1 w6 fasfed & Ngw A
Fur § 77 wY @ 9T AR X qEWAT  F AT {W q wgwe BN )

Mr, Speaker : He has sufficiently spoken on that point.

Oh. Ranbir 8ingh : I bow to your ruling ¥ g wg Tg1 a1 fir xa& fodt qg ¥l
 for ogt 9T 3Ty N Yy woTET A & @ O Aty & I Aew) e il o
fie I arefrae ¥ &Y o 9% IAwT v ), qU vwd vk o|r TRaT AHY o1 fe
& wrf mfa=feww (provincialism) ¥ a1 gad am v% | ¥few @ fed ug
&0 ¢ & wud fod e A wgan Sfew oF qdu S9Ar ToAT wigen g e e
wireea fad & I T auwe feay arar @ ag e aw ofwe & fed @ el
wae g f5 w¥ s ® A afefeae (non-official) anér (body) =Rw
(attach) # sy st ag 9 AT aTwE frar gmar @ Jawr g Al O W &
FF BT H qEAT FT CEHT T HL |

(English Translation of the abovs spesch) .

Cu. Ranbir 8ingh: At the very outset I find myself unable to agree with
the plea advanced by hon. the Deputy-Speaker that no grant should be
sanctioned to the Indian Sugar-cane Committes. His plea is based on the
‘ground that enough funds are already lying with the Committee in question.
My able friends, hon. Prof. Ranga and hon. Dr. Deshmukh have made refer-
ences to the Committee’s work in general and to the various obstacles placed
in their way. To me it appears that the reasons are somewhat different on
which the hon. friends have thrown no light. TLooking at the constitution
governing the working of the various Commodities Committees, to me the
reason for this accumulation of huge funds appears to be that the Committee
in question has been set up for some business motive rather than to function
as a research commmittee. Whether it happens to be the Sugar-cane Com-
mittce or any other Commodity Committee, business interests and representa-
tives of mill-owners seem to dominate everywhere. These people can counter-
act immediately all manoeuvres aiming at improvements; they are again
capable of suppressing all opinions in favour of utiliving these funds towards
any research-work. %f you really wish not to let these funds getting ao-
cumulated or to use them on some research-work which may result in increas-
ing our production, then it is quite necessary that the agricultusist representa-
tion should be increased in these Commodities Committees and over and above
that to confine the number of representasives of mill-owners or all other in-
terests to one or two only which should be regarded sufficient for their purposes.
Adoption of such s course will remove the basis for the objection or the
complaint made by hon. the Deputy-Speaker. Once the agriculturisis atiein
majority they are sure to bring pressure on the hon. the Minister of Finance
to accept their advice or recommendations and act upto them.



2220 PARLIAMENTARY DEBATES [27Ta Mag. 1960
[Ch. Ranbir Bingh]

I am unable to subscribe to the view of hon. Prof. Ranga that the Ministry
of Agriculture should in no way be concerned with these Committees. In my
opinion, the assistance of thut Ministry should always be avuilable to them’in a
similar position as that of an ardent advocate. Many of their difficulties can
be removed by sccepting this suggestion. The Ministry of aAdgr}culture should
be willing to render all possible assistance and only their advice should be
available in the capacity of an advocate.

Further, I agree with all that the hon. the Deputy-Speuker has said in con-
nection with the work of the Underground Research Board. 1 want to place
before the House a few points on this matter. Firstly, I have to draw
atbention of the House to what Mr. Kashyap, an Assistant Engineer, has
written in & book published by himself. In that Book he has given even a
phboto of the hon. Minister of Agriculture, wherein he, while standing, is shown
watching a well being sunk. The author has cluimed that the well of that
type caa be got ready within 18 to 24 hours. He also makes an attempt to
prove all such excuses as unavailability of rigs in India or the plea that we
in India can never construct wells quickly as false. He is even prepared to
ocourt -imprisonment should anyone prove him to be wrong. Personally I am
unable to say how far his statement is correct. He has, again, thrown the
respousibility for suspension of the scheme concerned with sinking of wells on
the Under Becretary. He has demanded action against the said officer who
has been the cause' of 8o much harm to the interests of the country and he
has not exempted even himself from any such penalty on that score.

I don't wish to say any further but for a brief reference to the subsidy of
Rs. 1,82,000/- proposed to be given for the import of American cotton, I consider
it to be our misfortune that our economists and all others who hold similar
views, should strive to increase production through effecting a reduction in the
prices of our own agricultural products. I have no wish to get myself involved
in the intricacies of the economics or of any other science. Consistent with
even the fundumentals of burgeois economics, it is necessary to raise the prices
of a commodity in respect of which we seek to achieve an increased production.
But here it is happening quite the reverse of that. @ We expect the Indian
cultivators to profuce cotton at prices which even the American or the
Egyptian producers are unable to accept despite the fact that in the later
country lacs of rupees are spent towards the improvement of quality of cotton.
We expect our peasantry to produce it even at still further reduced prices
and, at the same time we want them to be able to help in increasing the over
all production. We should pause to think how far we shall be successful to
increase production while holding such notions. You will have to fix the
minimwn prices in respect of agricutural products if you entertain an earnest
desire to avoid all sorts of subsidizing either on the score of American cotton
or on that of imports of foodgrains from abroad. Lord Boyd Orr, a Secretary
to the U.N.O. told me in a conversation that the progress with the production
of agricultural products in America was possible only when the Government
there had come forward to accept the responsibility to purchase such products
at fixed prices in the event of their falling down. I have only to recommend
the fixation of economic prices of cotton in order to avoid heavy subsidies on
imported cotton. Some hon. friends consider the peasants to be simple-folk
who are ignorant of the actual value of the rupee. To that I have to submit
only this much thap it is true that the voice of the peasants is still not loud
enough and that they are no more than the dumb-driven cattle even now.
Despite all this the kisan bhas, at least, developed this much sense as to grow
more of these products only which promise any margin of profit. I will cite
bus one instance in this regard. Take the case of sugar-cane. People pro-
deesi more of it when its prices were high With the reduction of prices of
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gur they have effected a substantial reduction in the production of sugar.cane.
Now that they have had ample return on sugar thia year and over that no
reduction has been made in the prices of sugar-cane, the peasants are busy
this time to sow more and more of the cane.

Further, I have to make a submission with regard to the working of the
Agricultural Research Institute. I had been there in the company of the
hon. Prof. Ranga and some of our kisan brethren. The officer-in-charge there
is a doctor. He informed us of tho research conducted there so far. Acting
on that information, we should think that we have made outstanding progress
here in India. Looking, however, for some substantial achievements, one has
only to be dismayed. The reason is that the results of this research have not
been put in practice in the actusl work on fields. In a country like America
where all pessants are literate, 'Extension Services’ are in force 1at present
whose job it is to show things in actual experiments on the vast Government
fields. They invite the people to see how production can be increased by
sowing & particular kind of seeds. But in the case of our country, the peasantry
is illiterate, if not entirely, at least an overwhelming majority of them. They
are unable even to understand the radio broadcaste completely.  The fact is
that not enough attention is being paid to this aspect and even if an occasional
consideration 18 given to the matter, the people put on this work are such
who have no link with the local people. This morning, the people congerned
with & scheme being worked out at present in Delhi.........

Mr, Speaker: The hon. Member is trying to cover the whole ground. He
will restrict himself to the particular Demand that is before us. He need not
go into the question of general agricultural research by the I.C.A.R.

Oh. Ranbir 8ingh: There is u Demand:

“Payment of the Net Proceeds of the Cess on Agricultural produce to the Indian Council
of Agricultural Research.”’

I was just dwelling on the subject from the research point of view. We
stand to benefit from research in no way till the results thereof arc applied
to the actual work on the fields. I was expressing what I have seen mywelf
and I hope you also agree with me in this matter.........

Mr. Speaker: He has sufficiently spoken on that point.

Oh. Ranbir Singh: I bow to Four ruling. I was referring to this end she
necessity to put only such people to work out these schemes who know the
subject well and who happen to be in a close practical touch with it. There
was no provincial or any such idea or intention of the type in my mind. Not
saying any further, I have only to make one suggestion namely that a non-
official body should be attached to the Agricultural Research Institute whose
main concern it should be how best to convey and propagate the results of
such research amongst the peasants in every part of the country.

Bhri B. Das (Orissa): My hon. friend Ch. Ranbir Singh rather confused
the two issues,—the 1.C.A.R. which requires the sanction of Rs. 3,60,000
and the research that is carried on in tke Indian Agrisulture Besearch Insti-
tute, sometime called as Pusa Institute, New Delhi. The two are fundamentally
different. One is a research institution where great researches are made and
if those researches do not reach the countryside, it is for the Fdod Minister to
say why such researches do not reach the countryside. Am for the grant under
reference, I am one of those who are very particular about the activities of the
I.C.A.R. for the lest two years. There is no research anywhere. I.ord Lin-
lithgow who was & member of the Royal Commission on Agriculture wanted
to justify that he had done something for our culture and when he was
the Viceroy he set apart Rs. 15 lakhs in 1929 for this Instituto. )
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8hri T. T. Krishnamachari: On a point of order. The obligation to pay
to the I.C.;}..R. is not a thing whish is optional. It has got to be paid gn&
I do not think this is merely a matter which is legitimiging & thing which the

government has to do. I do not know if it is proper to go into the ati
of I.C.A.R. prop R question

8hri B. Das: You please hear me.
Mr. Bpeaker: Let him address the Chair:

Bhri B, Das: That sum of 15 lakhs was set apart and the I.C.A.R. stasted
functioning as an autonomous Department under the Department of Educa-
tion, Health and Lands. At that time agriculture received the attention of
half the time of a Deputy Secretary, and a quarter of the time of the Secre-
tary of the Education Department. Then the Ministry of Agriculture was
vreated und some of us felt that this I.C.A.R. would he abolished and I draw
the attention of the hon. the Finance Minister and the hon. Minister of Agri-
culture to the weighty recommendation of the Economy Committee regarding
this matter. It felt that while there is a full-fledged Secretariat in the
Miniatry of Agriculture, with a Secretary, Joint Secretary, Deputy Secretaries
and Under Secretaries, there i8 no necessity for the I.C.A.R. to continue doing
the only work of, as my friend, Prof. Ranga pointed out, taking hold of the
cominodities’ receipts, holding annual meetings of Provincial and State re-
presentatives trying to distribute that money. The unfortunate part of it i=
they have a series of experts sitting in the hutments—opposite Imperial Hotel
—and the Minister of Agriculture has got similar series of experts, most of
them nbove 535, 60 and 75, and they are all doing research in Delhi. They are
all doing research in Delhi, research on their tables snd desks.

What surprised me most is that two prominent Membors of the Starding
Finanoe Committee were expressing such views. This T did not expect from
my hon. friend, Prof. Runga, and the Deputy-Speaker. I agree with my hon.
friend, Mr. T. T. Krishnamachari, that the money must have been slready
taken and spent. It must be sanctioned no doubt, but T would like to hear
from my hon. friend, Shri Jairamdas Doulatram whether they have paid any
respeot to the recommendations of the Economy Committee and whether he
justifies in his own conscience the continuance of this Council of Agricultural
Research which was started in 1920 and particularly when today he has s larger
number of experts and administrative officers in iis own Ministry of Agricul-
ture. I entirely agree with my hon. friend, Mr. Ananthasayanam Ayyangar,
when he says that he does not understand why there should be two sets of
statisticians, one set of statisticians in that hutment opposite the Imperial
Hotel and the other set in the Ministry of Agriculture under Mr. Natu. TIn
the Economy Committee we took evidence of some of the highest authorities
in the Agriculture Ministry. I do not wish to name the gentleman‘——-he is
ocoupying & very high position today in our Diplomatic Serv.ioe—he said there
is no justification for the existenod of this Imperial Council of Agricultural
Research. The former Legislature had granted a lot of funds and this Council
simply disposes of the travelling allowance and other claims of the States
representatives and only distributes the funds to the States. My own personal
view is—and 1 have mentioned it in my Minute of Dissent and it can be
verified—that the Imperial Council of Agricultural Research should be abolish-
od and its staff absorbed in the Agriculture Ministry, and one Deputy Secretary
can essily manage the whole thing under the direction of the Secretary and
the hon. Minister of Agriculture. Today the House will be surprised to know
that the Chairman—or whatever he is called—of the Imperial Council of
Agricultural Research is Additional Becretary in the Ministry of Ag.rigulture%
Why should Sardar Dattar Singh be Additional Secretary in the Ministry o
Agriculture?
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Prof. Rangs: Is his opposition to the Imperial Council of Agrioultural
Research or is it to the gentleman who is in charge of it?

8hri B. Das: T oppose the whole thing. I do not know why this creation of
I»o_rc_l Lmlithgow' should continue for evgr, in oppoation and hostility to the
Ministry of Agriculture. 1 have got definte proofs of this and I make that
dqclpmthn on the floor of this House. I am glad that the hon. the Prime
Minister is present. He is out for economy. My point is that the recommenda-
tions of the Economy Committee should have been examined at a high level by
the Cabinet. My feeling—my injured feeling—is that the Cabinet has taken
no notice of the recommendations. There is no use cutting down 10 per cent.
from the contingent expenses. I want the whole Council to be abolished. This
is the first time I have got an opportunity to refer to that matter. Here is
a clear wastage of public money and a wastage of experts and I would like to
hesr from my friend, Shri Jairamdas Doulatram, whether there is any co-
ordination between these two sets of experts. I do hope that the independent
Government which appointed me a Member of the Economy Committee would
pay some respect to the recommendations that we made. -

8hri M. V. Rama Rao: I want to say a few things which relate to this
supplementary demand. The first relates to the grant proposed to be made to
the Indian Council of Agricultural Research. 1 wholeheartedly support this
grant. I have got two suggestions to make in this connection. One is that
the actua] results achieved in agricultural research should be made available to
the whole country by means of publications in every provincial vernacular
language. That is being done, a8 I personally know, with regard to the results
that are achieved in the Research Section of the Coimbatore Agricultural
College. I wish the Government of India would take more interest in secing
that the results achieved in research are actually handed down to the agricul-
turists who have to implement them in actual practice so that more crops are
raised and more food is produced.

The second suggestion that 1 want to make is this: I learn that it is pro-
posed to close down some departments of the Indian Council of Agricultural
Research. This will huve a vory deplorable effect. A very oconsiderable
amount of research work has been carried on in this Institute, and I would
urge that the first priority should be given to this kind of research work so
that we oan feed all hungry mouths in this country and also clothe the naked
in this country.

The other subject that I wish to refer to is the grant that is proposed to
be made to the Rajasthan Underground Water Resources Board.

[MR. DEpuTY-SPEAKER in the Chair.]

With regard to this, what I want to say is that the need for investigating the
underground water resources in Rajasthan is a direct consequence of the fact
that the rainfall is very scanty in this area and the entire territory is almost a
desert. The land has been sbused for centuries in the past and all vegetation
hes disappeared from the surface of the land, and therefore water has gone
underground. Today it is proposed to investigate the underground water re-
sources there and’ to ntilice them for carrying on irrigational agrioulture on
the surface of the land. I apprehend that this might have a deleterious effect
on the future prospects of rainfall all over the region, and I would therefore
urge that the Government of India should invite a competent expert on lflyd_m—
logy to advise them on this matter before they proceed with the investigation
and utilization of the underground water resources in Rajssthan and spend
huge sums of money over it.

The Prime Minister (Shri Jawaharial Nehru): T wish to say just a fow words
about one particular matter with regard to this Rajesthan Underground Water
Resources Board or whatever it may be called, because it was on my insistence
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‘hat this was formed temporarily and. if I may say so, I think it has complete-
ly justified ite existence. It is rather an unususl thing to do, because it was ar
attempt to utilise the ability of a gentleman who has certain unusual powers
in regard to water divining. So, it does not come within the normal scheme
of things. He has these unusual powers and we felt that we ought to utilise
them to the fullest extent. We found, when he was sent to various places,
that he did undoubtedly spot water, but then nothing happened. It remained
there.  Something else had to be done. It was necessary to have a scienti-
4PM fic background to that also to work it out. 8o, we formed a very small,

' relutively speaking, inexpensive unit, associating two perrons of scienti-
fic experience who had worked previously for water there, and these gentlemen,
with a small staff, were told to go ahead. There was a great deal of delay al
first, because, there was the Rajasthan Government and the Central Govern-
ment and relerences went from one to the other. We thought the best way
would be to form semi-autonomous unit, and give them some money and of
coume, keep & complete check over it, and let them go ahead and find water.
Actually we asked them to make arrangements for the cultivation of the land
utilising that water. I must say I am not completely satisfied with the pro-
gress made, that is to say, progress in regard to irrigation, in regard to the
utilisation of water. But, the fact is that water has been discovered B.!ild in
very large quantities in an area called Samudhari in Jodhpur. There is no
doubt about that and anybody can go and see it. 1 forgot the exact quantity of
water—it is about 100,000 gallons per hour in one well. But, the difficulty
has been, maybe due to lack of planning as was pointed out in another case
that the pump is not forthcoming. We spot water; wells are bored; but the
pump is not forthcoming. That may be lack of planning. Whatever it is, 1
do submit that this attempt to have this autonomous unit for water is 8
temporary thing and it has completely justified itself, even though the results
achieved have not been quite as great as I hoped they would be. Still, there
is no doubt that we have found water in very large quantities in an area where
there was very litt'e water. Although it has taken a longer time than T hoped
n large area is going to be brought under cultivation.

8hri Jairamdas Doulatram: I would like to deal with some of the more
important points which have been brought out in the course of this discussion.
Since the lust reference was to the Rajasthan Water Board, I might supplement
the information given by the hon. Prime Minister and then deal with the
Ground Water Organisation to which our Deputy-Speaker made reference.

The question in Rajasthan is not so much the discovery of water, because
there is sufficient evidence that ample water resources lie under-ground in
that area. Nor has there been any difficutly in pumping out that water because
the requisitc number of pumps for the wells so far dug are available. The
difficulty has been about the utilisation of that water for the purpose of
irrigating land. = The land in that area belongs to big jagirdars and thakurs and
it has taken a little time to acquire that land from them. At the first well
where we were able to find water, we secured the land on a three years lenss
pending further arrangements of a permanent nature. Now, there is another
large area, mnearly three thousand acres which we expect to get on lease and
ultimately to acquire it. 8o far as Rajasthan is ooncerned, it has been proved
that there are adequate supplies of water over a distance of forty miles from
Samudhari to Tilwara, near about the Luni river. The difficulty has been with
regard to securing the land for using that water. Obviously that in the Stata
Government's function and the State authorities have to tuke action. The
latest information which we have is that they are trying their best to use some
special procedure to acquire that large area of 8,000 acres. in the course of a
few weeka. We hope that that land would be available so that we can use
water which has been discovered.
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With regard to the Central Ground Water Organisation, I must say farnk-
Iy that I was considerably pained by the references made by our Deputy-
Speaker to a certain officer who has given certain information o some Mem-
bers of the House. I think the more helpful procedure would be for a direct
discussion between Members of the House who receive any information from
any officer, who may for certain reasons be dissatisfied, so that the misunder-
standing could be removed. 8o far as this particular effort of a particular
officer to dig a number of wells at comparatively low cost is concerned, our
Food Commissioner has gone very thoroughly and deeply into the whole question
end he came to the oconclusion that in the interests of the speedy realisation
of our target for 1951, it was impossible to leave the whole thing in the hands
of an Assistant Engineer, who may be having certain views as to his ability.
Because, what he was able to do, another Engineer did in the course of a fow
days in another part of Delhi.

8hrl Tyagi: Who did it first?

_ Shri Jairamdas Doulatram: Another offiter of the Ministry also did it. The
point is, on account of certsin temperamental peculiarities, the Food Com-
missioner felt that this officer would not be able to get on with those above
him and with those l3e10w him. A man may be able, enthusiastic and earneas.
But, there are certain other qualifications required for gettting on in team
work. The stakes were very vast. So, ultimately, the Food Commissioner
came to the conclusion, even after considerable discussion with some hon. friends
who were interested in this question, that the best solution was to entrust the
operations to the Provincial Governments. The U.P., Bihar, and Punjab, all
the three Provinces had previous experience of this work. They had a certain
number of Engineers already available, certain areas marked out and investigat-
ed as to the existence of under-ground water, and also a certain number of
contractors who were experienced in tube-well digging. He left the thing
entirely to the discretion of the Provincial Governments to come to a decision
as to the machinery through which to carry out their tube-well programme.
Those provinces, 1 understand from the Food Commissioner, have themselves
come to the conclusion that if the targets to which they are pledged are to be
achieved, it is not a question of an individual Engineer here or there; but, it is
8 question of substantial equipment, a large number of rigs and other machinery
and & large number of pumps to be made available in a brief perlod, so that in
the course of one year, about 1,000 wells could be dug, which means practically
eighty wells in a month, almost three well a day. All this requires a tremen-
dous amount of organisation and equipment. All that equipment and organisa-
tion was not available with us here or even with the Provincial Governments.
Attempts were made by those who preceded me to find out if any Engineers
or firms were available in America. Representatives of those firms came here
and they made investigations and made certain tentative suggestions for the
construction of about 8,000 tube-wells which was the Government of India’'s
programme at that time. We found the terms which they offered to be
excessive, and therefore we turned down those offers. We had the whole
matter re-considered. In the meantime came up the question of the Interna-
tional Bank. Then, a fresh attempt was made to find out if we could secure
extra dollars. We re-examined this scheme to find out which was the best
agency through which we could implement that scheme and considered the
whole matter de novo. But, the scheme had not been as thoroughly investigat-
ed as the Bank wanted. They wanted certain details regarding different parts
of the country. Those details not being available in time, we did not further
press the scheme, because at that time there were other firms in other coun-
tries belonging to the sterling area from where we had recsived offers. Because
of the Dollar difficulty we permitted the Provincial Governments to discuss
on their own with any firm in the sterling area which was prepared to under.
take and complete the programme within the time limit. A certain firm from
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the U.K. put ite detsiled proposals hefore the Provincial Governments. There
were long lc:’zonferences and %isgggsions and as a result the offer of that British
firm—which even from the start had suggested that they would like to work
in collaboration with the Indian firms available in India—has probably been
accepted. The final decision may have been made or is about to be made.
Kirloskar and one or two other Indian manufacturers are collaborators with
this firm in carrying out the tube-well programme.

When we discussed with the Provincial Governments the cost, the U.P.
and the Punjab Governments told us that the cost at which the British firm
will dig the tube-wells, power the tube-wells, see that pumps are available and
also, where necessary, make the generating plant and electric current available,
so us to cheapen itrigation, would be almost the same as what the
U.P. Government would have to pay if they were to conduct the operations
themselves. It was under these conditions that the arrangement for tube-well
digging had to be given to this firm in collaboration with Indian firms and not
entrusting the whole thing to any single engineer here

.........

Dr. Deshmukh: Has it come to the notice of the hon. Minister that thie
British firm is actually going to obtain the machinery from the American firm
which had originally tendered?

Bhri Jairamdas Doulatram: That will be eytirely their concern. We do
not know whether they will obtain it from the dollar area or not. We are not
going to provide the dollars for them. We were to!d that it would be at the
same cost at which the U. P. Government would be able to get it done if they
undertook it themselves through any Indian firm which however today lacks
the equipment. Even Kirloskar and the other firms which are collaborating

will be col'aborating only for certain types of machinery which alone they can
menufacture here.

Dr. Deshmukh: Has it been ascertained whether this firm manufactures

any of the articles required for digging or are they merely going to work as
middlemen?

Bhri Jairamdas Doulatram: In some of the Western countries operations are
divided and decentralised. There are certain firms which specialise in installa-
tion. Their function is to be expert installers: they are not themselves the
manufacturers of the equipment; they procure the equipment. The rapidity,
efficiency and competence with which a certain task like installation is com-
pleted is a specialised job. It is not only go in this case. In the case of fisher-
ies, whereas in India one single firm will do all the fishing operations, in the
U. K. and the U. S. A. there will be a dozen firms, each doing oue particular
item of work. Therefore the decision is to engage the services of a British in-
stalling firm. They will make the equipment available. They will collaborate
with Indian firms and complete the task within the cost which the U. P.

Government says is the cost at which the work can be done by iocal coutrac
tors.

There is one emall point which T would like to clear. The Central Ground
Water Organisation har not been abolished. What has happened is that as &
part of the scheme of decentralisation we have handed over our equipment and
our staff to the Frovincial Governments of U. P., Bibar and the Punjab re-
taining a small nucleus staff and & minimum of equipment here, because
under the terms of the Central Ground Water Organisation we have to do some
kind of exploration work. Today some of my hon. friends have said that the
Central Ground Water Organisation did or did not do certain things. The
Standing Finance Comnmittee laid oertain limitations ag to the functions of this
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Organisation. They caid that this Organisstion must not dig wells in the
Provinces, as that was within the provincial sphere and that all that they
must do is to make preliminary explorstion of new areas and if there was
water leave the further digging of wells to the Provinces. Unless 5 Province
is so eituated that. they had no equipment and they wanted the Organisation to
do the digging operation there, this Organisabion was not to undertake such
work. It was under these limitations that this Organisation was functicning.
There was & request from Orissa, where they wanted certain areas to he ex-
plored. 1f necessary with one rig a single officer will have to do the explora-
tion. There has been no abolition of the Organisation but retention of it on a
restricted scale.

Something has beev said about the Commodity Committees. All that I
can say is that I have no doubt that the Commodity Committees have been of
great value. We need not mix up the merits of the work of  C(ommodity
Committee with any personal question. I know that there is a certain amount
of feeling or prejudice in regard to certain personal aspect of this matter in re-
gard to one man being associated with all the Committees. But so far as the
Committees are coucerned T think they have done very substantial work. One
siugle instance is that of the Central Cotton Committee. Its reseatch work
has led to crores and crores of rupees being earned by the peasants, because
they were able to produce better varieties. Also in the case of the Bugarcane
Committea the improvement in the various kinds of sugarcane has led to
crores and crores of rupees being earned by the peasants of U. P., Bihar and
some other Provinces. So is the case with regard to rice. The other day you
heard that Xashmir State was able to experiment with the Russiaa and
Chinese varieties. Who is doing it? Who is financing it? It is the Indian
Council of Agricu'tural Research. The Commodity Committees are investiga-
ting vital questions relating to tea, coffee, lac and several other commodities.
Therefore T would suggest that we need not mix up the work of the Com-
modity Commiltees and the work of the Indian Council of Agricultural TRe-
search with any personal aspect of the matter.

1 want to take advantage of this occasion to inform the House that ehout a
fortnight «go Sarder Datar Singh wrote to me to say that he wanted to resign
his chairmavship of most of the Commodity Committees and concentrute his
attention on cotton and jute and one or twn other mosrt essential Com-
modity Cominittees, in regard to which big results are immediately required.

With regard to the extensive work done by the Indian Council of Agricul-
tural Research, I am ufraid that it may be that our lack of publicity is res-
ponsible for the opinion of the House, that that organisation should be wound
up. That organisution is the result of very careful consideration by a Com-
mission on Agriculture which reported about twenty years ago. They felt thut
the best way of coordinating agricultural research and thus  economising
money is to have a central body devoted to finding out which schemes are
necessary and in which parts of the country and to share with the [Provincial
Government the cost of those experiments and to have an oversll technical
supervision with regerd to research. In the Ministry of  Agriculture there
might be one or two agricultural experts: thers are not a dogen or twenty as
some people suppose. Put in this Council have been brought together the best
agricultural scientists from all over the Rrovinces. Some of the lest men
from the Provinces are on the Counocil, on its sub-committees and o1 its tech-
nical organisations. Therefore it will be very unwise to suggesy that this
organisatinn should be wound up. T can understand that the lack nf publicity
and anothcr inherent factor seem to have influenced the opinion of the Mem-
bers of the House. The inberent factor operates not only with regard to the
Indian Council of Agricultural Research but with regard To mosp reserrch ir
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h
his country, namely that we have not been able to carry the results of researc

flm:'n to th{x W'orkery_in. the field. This is not the fault of the reiem'qh -crganisﬁ-
tion. No research urganisation is expected to do that, The tuncm.tm _of the
Research Institute i to conduct the research.  Another ot‘gsm.satéo?l g:
wmachinery is needed to bring the results of the resea:rch d?wn to the (;:} (t *
the cultivator. In other countries this type of machinery is called the Exten-
sion Service and it has been functioning in those countries for a number oi
years. After all this Government does not want to be respoz?s\ble for acts o
omission and commission of the preceding Government. It is h('w.'evelz' llf)t
possible in the course of a year or two to be able to plan out and imp e:n;.lt
all the variqus progrummes of development. Our Central Gpv?mment 0 ‘? fy
are spending cnly nbout one anna per man in regard to agncuxtm:, l“ :rga:
even in the U.K. they spend two rupees per man on agricultural deve [())])Llend
and research. 1 huve no doubt that when more money becomes availuble an

a8 soon us it becomes available we should be able to set up an Extension Ser-
vice which will bring research to the field of the cultivator just as now it 1.1:
bringiug research to the factories of the industrialist. Because the mdustn;:cns

is educated, has money and has contacts, he takes advantage of anything
which is discovered wo far ns industrial research is concerned. I have no doubt
that the work being done by the Indian Council of Agricultural Research is very
valuable work, and all the Provinces appreciate it. But if there are any
matters of a personal nature, they can be certainly remedied. And if more
publicity is needed, that also will of course have to be done.

. With regard to the Sugarcane Committee, there is a certain
sion. There are no large sums like Rs. 74 lakhs lyi

i urpose of acquiring and
putting up that big farm und running it and construclt)ing that big tgchnicga! ins-
titute that this grunt wag given. It is more or less still with them for that
purpose. ‘When the conditions are ripe for that farm to be taken over from the
U. P. Government and the institute to be constructed, all that money would
be useful for that purpose. On the contrary. the Sugarcans Committee has
been pressing on the Government of India to incrense the grant and to levy the
-excise duty at four annas per cwt. instead of at one anna per cwt. What I
feel is that there is plenty of scope for work for the Sugarcane Committee and
1 personal'y would not grudge money for any such purpose. I think a useful
way of dealing with research would be to give it the money required but at the

fame time to take work out of it and see that proper research work is being
«carried on and put into practice.

Tt is said that the Sugarenne Committee has no work in view of the Sugsr
Syudicate having been aholished. What has been published in the papers s
absolutely carrect.  The recognition of the Sugar Syndicate has been taken
away by the U. . and Bihar Governmente under the instructions of the Gov-
ernment of Indin. Now it has been ‘eft entirely tu voluntary action as to
whether or not the various mi'ls will combine into a non-official organisation,
or do whatever they like. Government of India now is considering the ques-
tion as to what type of organisation should be set up to take up some of the
functions which the Sugar Syndicate had been performing. But I do believe
that marketing is a kind of function which Government should be very cbary of
tuking upon itself except during control period. T also think that Any non-
official organisntion which takes up the marketing function may develop the
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same kind of features which ultimate'y arose in the case of the BSugar Syndi-
cate. I therefore suggest that the Bugarcane Committee should certainly have
more. powers of action. I have had discussion with the members of the Sugar-
cane Committee with regard to its future line of action. But the Sugarcane
Committee itself i¢ dominated by certain interests. and sometimes some sec-
tional interest or other predominates—at some time it may be the industrialists
who predominate the Sugarcane Committee. I do not think that executive
powers of any large nature can be handed over to the Sugarcane Committee.
That it should fix prices, that it should dea! with distribution, etc. are, 1
think, matters which will have to be very carefully considered. 8o long as the
Ministry does thece things it is responsible to the. House and it is open to the
House by means of interpellations, budget debate etc., to take all possible in-
fcrmation from the Ministry, to challenge its actions, dispute its deed: and, ns
on the present occasion, to take a reply from it for all that it has done. Gov-
ernment has to be responsible to Parliament. But in reqard to these Com-
mittees, if they get all the powers which Government now exercise. I believs
that these Committees will be functioning in their own way and Purliament will
complain, just as it is doing in the case of certain Corporations which have been
given fairly autonomous powers. Therefore, we have got to examine this ques-
{ion very carefully.

So far as I am persona'ly concerned, 1 have taken the Sugurcane Comn-
niittee into very frequent consultation, and I think Members who are present
here and who belong to the Committee will remember that when the sugar
situation was developing and we were feeling that probably a crisis was shead,
1 myself took the initiative and discussed the matter with members of the
Committee informally and later on......

Dr. Deshmukh: But their advice was not accepted in full.
Shrl Jairamdas Doulatram: Some part of the advice was accepted. But as

hon. Members know, this Ministry was not entirely a free apent ns matters
developed from day to day and many things happened, to which T do not want to
make a reference. 1 do propose to take the Sugarcane Committee into very
frequent consultation. Not only that. T suggested a very unusual and un-
orthodox procedure for it to make up for delays. I ruggested that as soon as
the meeting of the Committee was over, within a few days, there should be
immediately a meeting with the Ministry of Agriculture at which the Minis-
try of Finance will be represented and as a result of that direct discussion
we will be able to wipe out all the delays of files coming and going and hy per-
sonal face to face discussion tuke decisions on the recommendations and resolu-
tions of the Sugarcane Committee. And I do propose to follow that procedure
at the end of every meeting.

Prof. Ranga: So far as finance is concerned will it not be feasible for the
Ministry to invite the representative of the Finance Ministry at the time of vhe
meeting s that decisions can be taken straightaway?

8hri Jairamdas Doulatram: I am saying so. At the end of the Bugarenne
Committee’s meeting when we pass Resolutions, iminediately in the presence
of the Finance Ministry’s representative we can come to decisions to shorten
a!l the procedure and to save time.

Prof. Ranga: Before decisions are taken I would like representatives of the
Agriculture Ministry and the Finance Ministry to be there sos that they can
help the Committees to come to proper and agreeable findings.

Shri Jairamdag Doulatram: They are present in the general body meetings.
1 am not sure whether they are present in all the Bvub-Committees.

Prof. Ranga: At the time of the Sub-Committee meetings they should be
present.
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8hri Jairamdas Doulatram: That can be arranged. Any kind of procedure
which cute out delays and at the same time ensures sound decisions will cer-
tainly be taken up.

Then there was some reference to our crop cutting experiments and our
statisticians. 1 may inform the House that one officer of my Ministry who
wus mentioned here is not a statistician but he is an economist—Mr. Natu,
With regard to statistics it is 8 separate department and the extra amount
that has beeu aeked for is in the interest of meeting the very requirement which
has frequently been placed before Government by this House, and that re-
quirement is to try to have as definite and reliable data as possible with regard
to outturn in our fields. We have so far carried out crop cutting experiments,
which is the recognized, latest and established sound method of assessing -e-
sults. We have so far been camrying on experiments with regard to two crops,
namely, puddy and wheat, and that also in one district in each Province. It is
nbvious that where we are carrying out this random sample survey of crop cut-
ting only with regard to two grains, and in one district in each Province, it is
not & sufficiently broad basis with which to challenge the figures of the Provin-
cial Governments which say that by actual enumeration from field to field
through patwaris or other agency this is the outturn. Therefore we propose now
tu extend this to all the grains and we propose to extend it from one district in
each Province to all districts of all the States. It is only when this random
sample survey is available to us for all districts of all the States that we can
have a sifficiently broad basis for drawing conclusions.

I would therefore suggest that this Demand which we have made which is
only for less than Rs. two lakhs is fully justified and should be granted.

I believe I have covered most of the points which were brought out in the
course of the debate.

y Mr. Deputy-Speaker: I will now put the Demand to the House. The ques-
Hon is:

‘‘That a -upplemenul:y sum not exceeding Rs. 10,66,000 be granted to the President
to defray the charges which will come in course of payment during the year emding the 31s%
day of March, 1850, in respect of ‘Agriculture’.”

The motion was adopted.

8hri Gadgll: Sir, in the morning in the course of the discussion I stated that
ar enquiry has been ordered, and the question was asked as to the status of the
officer who was conducting the enquiry into that matter. The officer is Mr. Sen
who is the Controller of Printing and Btationery. I may also add that the
Deputy Controller who is prima facie responsible for the psyment of ths huge
sum on demurrage has been suspended two months ago.
DeMAND No. 55—INDUSTRIES AND SUPPLIES

Mr. Deputy-Speaker: I shall now place Demand No. 55 before the House.

Motion is:

“That a svpplementary sum not exceeding Ra. 1,000 be granted to the President
to defray the charges which will come in course of payment during the year ending the 3lst
day of March, 1850, in respect of ‘Industries and SBupplies’.”

Shri N. 8. Jain: This is a token Demand. T am only referring to it in order
to get some information regarding the subsidy which is to be given to the
indigenous aluminium industry. I want to know certain facts. I have before
me the Resolution of the Ministry of Commerce, on the basis of which this
Demand has been made. The Resolution says:

. . . Most of the subsidy will be met out of the additional revenue that is cxpected

o be redlised by the enhanced duties that will be impossd on the slnmintam ingots and
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I would like to know what is the extra amount of revenue that wou'd aocrue
to Government on account of this additional duty.

The second thing that I would like to know is this. What have the
s!umipium interests in India done so far to form a strong organisation com-
prising the whole industry for giving general guidance to the industry, espe-
.cially as this is an important condition laid down by the Turiff Board when
they recommended this subsidy? I had occasion to visit certain aluminium sialls
in the Exhibition that is being held in the Ramlila Grounds. I found two Com-
panies having two different stalls and the price which 1 found there wus not vury
.economic. I am not sure how it compares with the British or other foreign price,
but T would like the hon. Minister to tell us whether there is any possibility of
its going down as a result of this subsidy that is being given. It is only to know
these details that I spoke on this Demand.

Mr. Deputy-Speaker: Will it not be desirable—I am enquiring from the
bon. Minister of Finance and the hon. Minister of Industry and Supply—to take
up Demand No. 94 also along with this one? It relates to Capita! Outlay on
Industrial Development.

Dr. Matthai: As a matter of fact, my hon. friend 8hri T. T. Krishnamachari,
at the beginning of the afternoon sitting, said that both Demand No. 84 and
Demand No. 104, with both of which my hon. colleague the Minister of Indus-
try and Supply is concerned, may be taken up together.

Mr. Deputy-Speaker: So T shall place Demand No. 104 alco.
DEMAND No. 94—CAPITAL OUTIAY ON INDUSTRIAL DEVELOPMENT
Mr. Deputy-Speaker: Motion is :

“That a supplemenfary sum mnot exceeding Rs. 1.000 be granted to the President
to defray the charges which will come in course of payment during the yuar ending the 3lst
day of March, 1850, in respect of ‘Capital Outlay on Industrial Developuent',”

DEMAND NoO. 104—CaPITAL. OuTLAY ON SCHEMES oF STaTE TRADING
Mr. Deputy-Speaker: Motion is:

‘“That a supplementary sum not exceeding Rs. 4,000 be granted to the President
to defray the charges which will come in course of payment during the year ondin; the 3lst
day of March, 1850, in respect of ‘Capital Outlay on Schemes of State Trading’.’

Shri Bhiva Rao: I was under the impression that my houn. friend Mr. T. T.
Krishnamachari would raise this point, but ...(Interruption).

Mr. Deputy-8peaker: This Demand has to be concluded. We will have to
close the discussion at five o’clock when the guillotine will be applied in res-
pect of all other Demands. So, those who wish to speak must conclude within
two or three minutes, so that there may be time for the hon. Minister to rep!y.

8hri Shiva Rao: I will take only two or three minutes. i

taken up in the morning by Mr. Krisyhnamachari and at some len'l;lt:l‘: byPg'l;:f vc:vu:?
self, Bir, when you spoke earlier in the afternoon. The point is verv‘ai.mplé but
of very great importance. The question is whether it is open to a Minister to
come forward with a token Demand for a sum of Re. 1,000 without clearly speci-
fying to this House the precise amount that would be required for implefnonting
a certain policy. T think that the point will be best illustrated by a reference
to Demand No. 94 and the explanation given in the footnote, which 88YS:

“The Government of India have placed an order with Messrs. Ooindis Steam
Uompany, Linited, for the mmo&m of three lhi?o at Visakhapatnam ubimrg. 2
of Rs. 30 lakhs has besn peid to the Company ss ‘imprest’ du 140-50. The expendi-
tare will be met by reappropriation of savings under other sub- of the Grant. A
token demand is presented as the expenditure is on s ‘new service’.”
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S0, whi'e this is a token Demand, the hon. Minister of Industry and Supply
has not so far taken the House into full confidence as to the precise implica-
tions of the policy which he wants this House to sanction. Take a negative
rotion by an bon. Member of this House wanting to cut a particu’ar Demand
by, say, Rs. 100. It is well understood that it is not to be taken literally; it is
implied as a motion of no-confidence. Similarly, this token Demand which the
Minister makes is really asking for the confidence of the House in the policy that
he is going to implement and also permission in advance to incur expenditure in
regard to the implementation of that policy. That seems to go somewhat far-
ther than what this House is prepared to accept at the present moment. There-
fore, I hope the hon. Finance Minister will explain the precise implications of
this token Demand.

The snme remark applies to Demand No. 104. 1 will not repeat that observa-
tion in regard to it in detail.

You will remember, 8ir, that in regard to one Demand in respect of pur-
chases by the Ministry of Food we did not have sufficient explanation in the
Standing Finance Committee about the progress made in regard to the pro-
duction and utilisation of food crops of a subsidiary nature such as sweet pota-
toes, tapioca, banana, etc. I think it would be useful if either the Minister of
Agriculture returns to the House and replies or the Finance Ministex gives us an
indication as to the progress that has been made under this scheme.

Mr. Deputy-Speaker: I would generally suggest for the consideration of the
Minister of Finance that, just as they do in regard to the Budget where they in-
clude statemente for the benefit of the House, so with respect to new schemes
for which token Grants are brought before the House, the House shou'd have
fuller information. lnstead of merely indicating in a footnote that these matters
may be referred to in the Standing Finance Committee Report,—the House is
rot bound by what is done in the Standing Finance Committee; there may be
other matters which the House may like to know, because it iz the ultimate
suthority—1 would suggest for the consideration of Government that in future
when ‘new services' are embarked upon and for which token Grants are brought
before the House, details must be submitted to the House and to the Members,
so that they may consider the pros and cona before coming to their conclusion.

Dr. Matthai: I am grateful to you, 8ir, for that suggestion. In fact that
suggestion had already been made by certain hon. Members who took part in
today's debate. T am sorry that the information which we have been able to put
in this book of Demands is not sufficient for the House to be able to form a pro-
per judgment of it. But I certainly will keep in mind the suggestion that you
have made and the next time I come up for supplementary grants, T shall put
thie House in: possession of full information.

Shri T. T. Krishnamacharl: There is only one point that I would like to
udd to what Mr. Shiva Rao has said. I happen to know that in regard to some
of these ‘Grow More Food Schemes’—I see the hon. Minister of Agriculture is
not in his seat—oertain grants have been promised and the Provincial Govern-
ments are ho'ding the sums as suspense debits. For instance, I know of one
particular State Government where the expenditure on one item, well sinking.
bas exceeded Rs. three crores. Ulitimately it has got to be written off. People
to whom money has been gven practically get & free. But it is hanging fire
so far as the Provincial Government’s accounts are concerned. I do not know
when these nogounts are going to be adjusted and when we are going to be
apprised how mueh is going to be given free. 8o far as these advances are con-
oerned, 1 think the hon. the Finance Minister will be doing & service to this
House if he will call for some fairly acourate and up-to-date statements regarding
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the pre:zent position in respect of every State. I say this with a certain amount
of emphasis because I happen to know the position with regard to one particular
State. I had occasion to go into these accounts and I found that so far as the
Government of India is concerned, the position is extremely unsatisfactory; it
also leaves the State in & position of comparative uncertainty as to their final
commitments.

Therefore, 1 only suggest that more attention may be paid to matters like
State-trading schemes, Grow More Food schemes, etc., where oftentimes a
token demand is made and to know the extent of our ultimate commitment and
for full particulars we have to wait till the revised estimates at the time of the
presentation of the budget next year or for the actuals presented a year later.

I would only endorse what the Chair has suggested that in these matters some
more information could be given to the House and also that the Finance Minister

should be a little more firm in regard ‘o accepting Demands from his colleagues
as a token Demand of this nature.

Dr. Matthal: May I intervene for & moment at this stage? As regards the
first point made by my friend Mr. T. T. Krishnamachari I will try and see if &
statement could be prepared showing the recoveries still outstanding from States
in respect of purchase of food-grains. As regards this question of token grants,
the fact that the House gives ite approval to the token grants only implies that
the House accepts in principle the policy implied in it. Actually the specific
amount that will ultimately become payable in respect of the policy accepted by
the House is a matter for scrutiny by the Finance Department and whatever
additional expenditure is invo'ved would come before the House again in the
form of & Demand for supplementary grant. I do not think that there is any
selaxation of financial control either by the Ministry or by Parliament involved
in this procedure.

Mr, Deputy-Speaker: Is it not & fact—the hon. the Finance Minister knows
it too well—that at the later stage, whatever might be the amount, the princi-
ple cannot be once again discussed?

Dr. Matthai: No doubt, the principle cannot be discussed. If the House
accepts the token grant, it accepts the principle. In pursuance of that principle
what particular amount would be required, is a matter which both the Finance
Ministry and the House would bave an opportunity of examining.

Prof. Ranga: I wish to draw your attention to Demaund No. 94. I am
glad to say that my hon. friend the Minister of Industry and Supply has taken
prompt action in preventing wholesale retrenchment of the workers at the 8hip-
‘building yard in Vizagapatam. I also wish to congratulate the workers employed
in that ship-building yard for the patriotism they have displayed and for the
ready response they have given to the call made by Government itself for
economy. They were faced with two alternatives: cither to have a drastic cut
in their sa'aries and allowances, or prefer to let a portion of them to be retrench-
ed. For the first time in the history of Indian labour in this country, the work-
ers employed in the Vizagapatam yard decided to sacrifice a portion of their
sularies and allowances, rather than throw some of their colleaguss into un-
employment. By a voluntary out they co-operated in helping the Government to-
xeep this work going. "

At the same time I wish to sound a note of warning to Government. Because
these workers are extremely anxious to economise expenditure they ure anxious
to prevent all sorts of wastage by way of corruption, bribery, pilferages, eto.
They therefore insist upon similar economies being practised not only in the
working of the ship-building yard but also in the salaries and allowances to the
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higher and lower staff. On account of their vigilance in recent weeks these work-
ers were able to catch some of the officers in the process of pilfering and mis-
using the scrap and various other materials. This is likely to lead to bad feelings
between the officers and the workers and we do not as yet know what the higher
officers are going to do to the workers. Naturally, the workers are very appre-
hiensive and they are extremely anxious that Government should pay ¢pecial
attention to their interests and try to appreciate their anxiety to economise ex-
penditure on this yard.

Again, it is much better, as a majority of my colleagues on the. Standing Fin-
ance Committee suggested, that instead of leaving this construction work in the
hands of u private entrepreneur, the State itself takes over the business nnd runs
it. as o semi-public corporation. In that way the nation will stand to benefit.

Bhri R. K. Chaudhuri (Assam): rose—

Mr, Deputy-8peaker: There are now hardly ten minutes left and the hon.
Minister shou'd have sufficient time to reply.

Bhri R, K. Ohaudhuri: I have to make only one point which has not been
touched till now.

Mr. Deputy-Speaker: But the one point may take ten minutes.
Bhri R. K. Obaudhuri: T want to say a word about the Central Silk Board.

‘The Minister of Industry and Supply (Dr. 8. P. Mookerjee): The hon.
Member is & member of the Central Silk Board. He can tell me everything
there.

8hri R. K, Ohaudhuri: I want more money for that Board.

Dr. 8. P. Mookerjee: 1 need not say anything about the general question
raised by you, Sir, namely the desirability of p'acing more information before
the House and getting the direct approval of the House for new proposals which
may be under the consideration of Government. The Finance Minister has
more or less accepted the principle. I hope in future that procedure will be
followed.

With regard to the three points raised, so far as a'uminium is concerned, the
House will remember that we had a full-fledged debate on the need for giving pro-
tection to this industry some time ago. I have no desire to cover the same
ground today. So far as the actual subsidy proposed to be given in 1949-50 to
the two aluminium companies from 15th May to 81st December 1949 is concern-
ed, the Indian Aluminium Company has put forward a demand for Rs. 5,10,000
and the Aluminium Corporation of India for Rs. 6,40,000. This claim is now
‘being examined by my Ministry in consultation with Finance. The House wil!
remember that the subsidy will be to the extent of the difference between the
fair selling price of their producte, having regard to their respective cost of pro-
duction and the fair selling price of similur imported articles.

Now, the price of imported artic'es from Canada is today Re. 2,000 per ingot
«nd Rs. 6,818 for sheete and circles. 8o far as the Indian price is concerned, it
ir Rs. 2462-8-0 for ingots and Rs. 8,455 for sheets and circles. With regard to
the price of this article we have not imposed any control, but we will watch the
gituation. We do not like to increase the number of the controlled commodities.
But if necessary we will take appropriate steps in future in that direction parti-
eu'arly because this is a subsidised industry. The Government will be prepared
to examine that ouestion from t'me to time. T have not got here the total
revenue we will derive from the duties imposed. As the House knows it is 80
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per cent. ad valorem and a specific duty on ingot at Re. 146 per ton. The note
which I havs got from the Finance Ministry says that no additional grant will
be necessary and that the subsidy amount will be covered by the extra revenus
from this duty.

. With regard to the improvements to be effected every year, the Tariff Board
18 going to re-examine the matter and, when the cost of produoction is checked
at the end of the year, the question whether the industry did actuslly imple-
ment the suggestions made to it and undertaken by it will also be examined.
This subsidy is to be given for a period of threa years only.

With regard to the trading activity of my Ministry for which a token grant
hae been asked for, one of the two items therein relates to the re-sale of cloth
and yarn which we had set apart for Pakistan. This was an item which we pos-
sibly could not anticipate when the Budget was prepared 'ast year. Betweea
1st Begtember 1048 and 81st August 1949 India agreed to supply 8,00,000 bales
of cloth and 1,00,000 bales of yarn to Pakistan at ex-mill prices plus 15 per cent.
for cloth and ten per cent. for yarn. These were to be sold on State account. Ae
tually 5,777 bales of yarn were agreed to be purchased by Pakistan and
ments were made to send them to a port so that they could be despatched by sea.
But, suddenly, Pakistan changed its mind and was not prepared to purchase the
stock. Meanwhile we had asked the mills to despatch the yarn to the port and
5,777 bales were lying there. We had to pay the mil's Re. 44 lakhs. They
oould not possibly suffer for the failure of Pakistan to purchase. Meanwhile we
have re-sold them and up till now 4,968 bales have been so'd. By this we have
suffered a loss of only Re. 1,544 and 814 bales remain to be sold. It is very
ﬁk:llxy that we may not at all lose in the bargain. That is one item of State
trading.

The other item is with regard to the sale of coal to Pakistan. This also was
decided to be undertaken on State account. Between October 1949 and 24sh
December 1949, the date from which we decided not to supply ocoal, we supplied
528,950 tons to Pakistan. The supply was made through the normal trade.
channels, but on state account. After devaluation we decided to charge an
extra sum of Rs. 12 per ton. That gave us extrs money. This is an item where
again the Government of India has not suffered any loss by direct State trading.
With regard to the supply of coal to other countries, there was no question, of
charging more arising on account of devaluation and in those cases we adhered
to the control price of coal as before.

The last item is with regard to the ship-bui'ding yard. During the Budges
debate we had some discuseion about this. I believe Shri Shiva Rao has stated
that full details were not given. But I find that on two or three oocasions in
answering questions T had narrated the conditions on which this assistance was
proposed to be offered to the Vizagapatam shipyard. Again, in the course of
my Budget speech I gave details. Apparently Mr. Shiva Rao's memory failed
him on this occasion at least. So in opder to help the hon. Member I will repeat
the facts once again. Our proposal i# to arder three shing nf 8,000 tons cach to
te built at the Vizagapatam shipyard. The cost of each ship is estimated to be
Re. 64-5 lakhs. It is on a fixed contract basis with a scale for variations in the
price of steel, timber and machinery. If prices of these articles increase or fall,
Government wi!l readjust the total coat. The cost will include overhead charges,
but no interest or profit to the company. It is estimated that thesc ships will
cost us Rs. 198'5 lakhs and that in about 18 months’ time.the three ships will
be oonstructed. This wes a policy decision which had to be taken by Govern-
ment in the circumstances which are well-known to the House. It was nob
possible, for financial reasons, for Government to undertake the continusnce ‘¥
the ship-yard and so the other alternative was that the shipyard would be closed
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down. That being so, we thought that we will place an order for these three
ships 8o that for the next eighteen months the shipyard will funotion. Mean-
while a policy decision on the major question of administration of the shipyard
i collaboration with another agenoy or directly by Government could be taken.
la this connection the suggestions made by my friend Prof. Renga will be borne
in mind. One net result of this is that 4,500 men, most of whom are techniocally
trained men, have not been discharged and their services are being continued.
The men also have shown s fine gesture in agreeing to accept lower wages 8o that
all of them can be employed on the work for eighteen months without throwing
sny extra burden on the company. I think this is an inatance where the Gov-
ernment have not allowed a national industry like ship-building to lag behind
and have taken a temporary decision which I hope will have the unanimous sup- *
port of the House.

Mr. Deputy-8peaker: The guestion is:

“‘That a supplementary sum not exceeding Rs. 5,25000 be granted to the I'resident
to defray the charges which will come in course of paymont during the year erding the 3lst
day of March, 1950, in respect of ‘Industries and Supplies’.”

The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That & supplementary sum not exceeding Ra. 1.000 be granied to the President
to defuﬁ the charges which will come in course of pnfment during the year ending the 3lst
day of March, 1850, in respect of ‘Capital Outlay on Industrial Development’ "

fhe motion was adopted.
Mr. Deputy-Speaker: The question is:

“That a supplementary sum not exceeding Rs, 4,000 be granted to the President
to defray the charges which will come in course of payment during the year ending the 31at
day of March, 1950, in respect of ‘Capital Outlay on Schemes of State Trading'.’

The motion wae adopted.

. Deputy-8peaker: It is now five o’clock and I shall put the rest of the
5Pp. M. demands together. Ty

The question is:

"That the respective supplementary sums not exceeding the amounts shown in the third
columin of the Order Paper, except in the ocase of heads of Supplementary Demands
Nos. 4, 8, 13, 81, 53, 68, 78, 94, and 104, be granted to the President to defray the nhng
which will come in course of payment during the year ending the 3let duy of March, 1
h;l respe:‘l’.l of 't}'\.o corresponding heads of Supplementary Demands entered in the secom
Golamn ereot.

The motion was adopted.
[Ax diverted by Mr. Deputy-Speaker the motions for Demands for Supple-

mentary (frants which were adopted by the House are roproduced below.—Ed.
of Deb. | '

Druanp No. 1—Crsrous
“That s suppwmeptary sum not exceeding Ra, 26,68,000 be yranted to the President

to Qefray the charges which will come in course of ‘puyment during the year ending the 3lst
dey of Mach, 18t0. in respect of 'Custome’.”

DeMAND No. 2—Canrrai Yxo1ss Durms

“That .a sepplemen sum not exoseding Re. 1,23,000 bé granted 1o the Presidend
to defray G- -v:lgndll oolme in’ em:.‘« payment during the year ending the 3lst
day of Marob, 1480, in respect of ‘Central Excise Duties’.”
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DeMaND No. 3—Taxes oN INCOME i1NCLUDING CORPORATION Tax

» “That a.eu sum pop exceeding Rs. 16,90,000 be gramied to the Presideat
to defray the oharges which will come in course of payment dering the ysar ending the 3lst
day of March, 1950, in respect of ‘Texes an Income including Corporation Tax'.”

DeEmMAND No. 6—SraMps

“That & nnﬂmmry sum not exceeding Rs. 18/60,000 be granisd to the President
to defray the charges which will come in course of pyvnel;t during the year ending the 3lat
day of March, 1¢50, in respect of ‘Stamps’.” .

DeMaAND No. 10—CaBINBT

~‘That a seppiementary sum not exoseding Re. 45000 be grented to the President
to defray the charges which will come in course of payment during the year ending the 3ist
day of March, ld), in respect of ‘Cabinet’.’”

DeEMAND No. 11—CONSTITUENT ASSBMBLY

“That » lngpl-:du—y sum pot exceeding Rs. 16,68,000 be granted to the President
to defray the charges which will come in course of payment during the year endimg the 3lst
day of ihroh, lﬁ in respect of ‘Constituent Assembly’.”

Demanp No. 15—Mm’1smv or Law

“That a swpplementery sum not exceeding Rs. 15,000 be jsranted to the Presidemt
to defray the charges which will come in course of payment during the yesr ending the 3lst
day of March, 1860, in respect of ‘Ministry of Law’.”

DeMAND No. 19—MINISTRY OF EXTERNAY, AFFAIRS

“That & supplementary sum pot exceeding Rs. 36,000 be granted to the Presidest
to defray the chaiges which will come in course of payment during the year ending the 3lst
day of K;a.rch, 1850, in respect of ‘Ministry of External Affairs’.”’

DEMAND No. 27—MINISTRY OF STATES

“That a copplementary sum not exceeding Rs, 4,25000 be granted to the Presideat
to defray the charges which will come in courss bf payment during the year ending the 3lst
day of March, 1850, in reapect of ‘Ministry of States’.”

Demaxp No. 286—MINISTRY oF DEFENCE

““That a swpplemen sum not -exceeding Re.'73,000 be granted - to the President
to defray the charges :::;zh will come in course of payment during the year ending the 3lst
day of March, 1850, in respect of ‘Ministry of Defence’.”

DeMaAND No. 31—PAYMENTS To OTHRER (GOVERNMENTS, DEPARTMENTS, FETC. ON
ACCOUNT OF THE ADVINISTRAT'ON OF AGENCY SUBJECTS AND MANAGEMENT OF
TREASURIES

“That a supplementary sum nof exceeding Rs. 33,000 be sranted to the President
to defray the charges which will come in course of payment during the year ending the 31st
day of March, 1950, in respect of ‘Payments to other GGovernments, Departments, etc., on
socount of the sdministration of Agency Bubjects and management of Treasuries’.”

DemMaND No. 88—ADMINISTRATION OF JUSTICE

“That a supplamentary sum not exceeding Rs. 1,80.000 he granted to the President
to defray the charges which will come in course of payment during the year er.ding the Jls
day of March, 1850, in respect of ‘Administration of Justice’.”

Demanp No. 85—PoLicE

“That & lanentary sem net exceeding Rs 1%.30,000 be gvanted (o the Presidenl
fo defray the charges which will come in course of payment during the year ending the 31t
day of March, 1850, in respect of ‘Police’.”

Dmuanp No. 87—1L1GHTROUSES AND L1GHTSHIPS
“Thet a sapplementery swm sot exceeding Ra. '2,50,000 be granted to the President
$0 defray the charges wfgb will -eome in cuui:-‘o of ‘paﬁm«t during the yesr ending the 3lat
day of March, 1950, in respect of ‘Lighthouses and Lightships'."”
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Demanp No. 38—ECCLESIASTICAL

“That & supplementary sum not exceeding Rs 7,000 be granted to the President
to defray fhe charges which will come in course of payment during the year ending the 3lat
day of March, 1850. in respect of ‘Ecclesiastical’.”

qun No. 89—TRIBAL AREAS

“That a supplementary sum not exceeding Rs. 2,00,000 be grantel to the President
L7 defraxi the chaiges which will come in course of payment during the year ending the 3l
day of March, 1860, in respect of ‘Tribal Areas’.’” :

DeEMAND No. 40—EXTERNAL AFFAIRS

“That s supplementary sum not exceeding Rs. 525,000 be granted to the President
1o defray the charges which will come in course of payment during the year ending the 3lat
day of March, 1950, in respect of ‘External Affairs’.”

DEMAND No. 66—MISCELLANEOUS DEPARTMENTS

“That a supplementary sum not exceeding Rs. 5,79,000 be granted to the President
to defray the charges which will come in course of payment during the year ending the 3lsé
day of March, 1860, in respeet of ‘Miscellaneous Departments’.”

Devanp No. 87—CURRENCY

‘“That & sufplementary sum not exceeding Re. 23,20,000 be zranted to the President
2o defray the ch;r&’a which will come in course of payment during the year ending the 3lst
day of {(ueh, , in respect of ‘Currency’.”

DEMAND No. 69—Civi, WORKS

“That s supplementary sum not exceeding Ra. 27,05,000 be granted to the President
fo defray the charges which will come in course of payment during the year ending the 3lst
day of March, 1850, in respect of ‘Civil Works'."”

DemMAND No. 74—MISCELLANEOUS .

“That a supplementary sum not exceeding Rs. 1,000 be granted to the President
fo deh-sxi the charges which will come in course of payment during the year ending the 3lst
dsy of March, 1950, in respect of ‘Miscellaneous’.’ P

DemanDp No. 75—EXPENDITURE ON REFUGEES

“That a supplementary sum not exceeding Rs. 42,00,000 be granted to the President
%o defray the charges which will come in course of payment during the year ending the 31s8
day of March, 1850, in respect of ‘Expenditure on Refugees’.’

DeMAND No. 76—DEFENCE SERVICES, EFFECTIVE-ARMY

“That & supplementary sum not exceeding Re. 15,60,22,000 be granted to the President
to defray the ;gl which will ‘come in caurse of payment during the year ending the 3ist
day of March, 1850, in respect of ‘Defence Services, Effective—Army’ "

DaMaxD No. 79-—DxreNoB 82RVIORs NON-BFFEOTIVE CHARGES

‘“That o supplementary sum not exceeding Rs. 68,60,000 be sranted to the DPresident
to defray the charges which will come in course of payment during the yesr-eunding the 3lé
day of March, 1850, in respect of ‘Defence Services, Non-eflective :harges’.”

DeMAND No. 81—MISCELLANROUS ADJUSTMENTS BETWEEN THE CENTRAL AND
PROVINCIAL GOVERNMENTS . .

“That & supplementary sum not exceeding Rs. 44,000 be ,ranted to the President
to defray the charges which will come ip course of payment dnrinﬁh. year ending the 3lst
day- of March, 1950, in respect of ‘Miscellancous Adjustments between the Central and
Provincial Governraents’.”

Druaxp No. 82—RESETTLEMENT ANp DEVELOPMENT

““That & sapplemen sum not exceeding Rs. 1.000 be ,ranted to the President
to defray the cha which will come in course of payment during the year ending the 3ist
day of ﬁ.eh, Igg‘ln respect of ‘Resettlement and Development’.” !
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DEMAND No, 85—Drrmx

“‘That & supplementary sam not exceeding Rs. 23,800,000 be granted to the President
to dofui the charges which will come in course of payment during the sesr ending the 3lsb
day of March, 1950, in respect of ‘Delhi’.”

DeEMAND No. 86-—AJMER-MERWARA

“That a supplementary sum not exceeding Rs. 23,80,000 be granted to the Presi.. -
to defni‘tho charges which will come in course of payment during the yesr ending the 31st
day of March, 1850, in respect of ‘Ajmer-Merwarns'.' :

DEMaAND No. 87—PANTH PIrLoDA

“That & augplemenuzy sum not exceeding Ra. 13,000 be granted to the President
to defray the charges which will come in course of payment during the yesr ending the 3lst
day of March, 1850, in respect of ‘Panth Piploda’.”

DEMAND No. 92—CAPITAL OUTLAY ON INDIAN PosTs AND TELBGRAPHS

“That a supplementary sum not exceeding Ras. 1,000 be granted to the Fresident
to defray tho charges which will come in course of payment during the year ending the 3lst
day of March, 1950, in respect of ‘Capital Outlay on Indian Posts and Telegraphs'.”

DeMaNd No. 101—CoumuTEDp VALUE oF PENsSIONS

“That a supplementary sum not exceeding Rs. 1,15,28,000 be granted to the President
to defray the charges which will come in course of payment duﬂ.n‘ the year ending the 3lst
day of Maich, 1850, in respect of '‘Commuted Value of Pensions'.'’

DeMaAND No. 102—PAYMENTS TO RETRENCHED PRRSONNEL

“That a mg;.xlemenury sum not exceeding Rs. 1,19,000 be granted to the President
to defray the charges which will come in course of payment during the yar ending the 3lst
day of March, 1960, in respect of ‘Payments to Retrenched Personnel’.”

DEMAND No. 107—INTEREST-FREE AND INTEREST-BEARING ADVANCES

“That & niplmonur, sum mot exceeding Rs. 6,87,21,000 be granted to the President
to defray the charges which will come in course of a{mmt during the year ending the 3lst -
day of March, 1850, in respect of ‘Interest-free a nurow-bon}n. Advances’.”

Mr. Deputy-Bpeaker: I wish to make an announcement. The Selech
Committee report on the Finance Bill was presented this morning. Every
effort is being made to get copies of the Select Committee report printed. They
will be issued to Members tonight and they will be in receipt of them either
tonignt oc tomorrow morning. Tomorrow is a holiday and the House will meet
the day after tomorrow. The 29th and 80th March are reserved for discussion
on the Finance Bill. Those hon. Members who wish to table amendments may
table them tomorrow. Though tomorrow is & holiday & nucleus staf wil be
working till five o’clock tomorrow. In this way all the amendments tabled
wouldn%e received by the House.

The House then adjourned till a Quarter to Eleven of ths Clock on Wsdnes
day, tho 29th March, 1950.
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